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2077
LOK SABHA

Momday, March 28, 1986/Chaitrg 7,
1888 (Saka)

The Lok Subha met at two minutes
past Eleven of the Clock

|Mr. Sreaker in the Chair]

Mr, Speaker: We are two minutes
late

Shri Hem Barua: T think you
should say something about this lack
of quorum every day in the begin-
ing.

Mr, Speaker: The House should
be mindful of its dignity. It does
not Jook nice that I should wait here
and the House should start later than
11 O Clock. I would request hon.
Members that they should make it a
point to be here by 11 O' Clock,

Shri Dwivedi,
ORAL ANSWERS TO QUESTIONS
w4t # afeardt ® wgran

+
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L 154

(W) wor gue femr s B 7

The Minister of State in the Minds-
try of Defeace (Shrl A. M, Thomas):
fa) Yes, Sir

(b) The local authorities inciuding
Viliage Panchayats and Block Deve-
lopment Officers through thelr State
Governmenis have been requested to
iook after the problems of such
families.

(¢} and (d). Yes, Sir. The wulfare
of the families of serving and ex-
Service personnel is normally looked
after by the DSS&ABs. However, to
strengthen and assist this Organisa-
tien in 1ts work, Government have
sanctioned on long term basis  the
appointment of 4 Liaison Officers at
the 4 Army Command Headquarters.

ot o wro fyilt : # ay A
wTrert & e o o am ww § i Aok
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AT FE A E § @ g W wewd
1 fireraat ©) 73 & forg o weaT
T forer o Agete = 9w
& ot 7 oafz g, @ wn oswe A
1§ gwr afea g # fran & 58 a0
% fore & wreor T e Wi W
A1 3% At # g THTCFT FETET
7 ST AT wOFC AT A v Y
A Sawr gy Aden gw S fea-fam
T AW A ew fhar ¥ 7

Shri A, M. Thomas; As far ag the
‘Government of India is concerned, we
attach considcrable importance to the
necessity for the welfare of families
of soldiers, particularly jawans serv-
ing in the forward areas to be looked
after., From time to time, we have
been wddressing the various State
‘Governments in the matter. The De-
fence Minister has been himself writ-
ing letters to the Chief Ministers. The
various State Governments have been
also addressed in this matter. Letters
have been written also to the Chief
Secretaries, und we are quite con-
scious of the neced for looking after
their welfare, and everything possibie
is being done in this matter.

oft wo mre Ty - 7, T
Tr &zw ¥ w7 FurE foay 7

Mr. Speaker:
from the States?

Any reply received

Shri A, M. Thomas: The State gov-
ernments' reaction has been quite
favourable. In fact, ag 1 have already
stated, apart from that, there are other
measures a'so taken to look after their
welfare,

Wl we Wre frily ot w9
mimﬁrm&mﬁ
¥ v oF femrat qrlewT o TR
fear mmr 2 1 & s srEe
mmmmm
ot e omif w@  ar

i_w
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I T T A ? afkdwri At
Hreae dwd St ) o woEE T
faw iz ag 1o § 9§ W™ fom ¥
TFTT ¥qT FTw IaT G § 7

Shri A. M, Thomas: Apart from
the boards functioning, we have got
other machinery also functioning.
For example, I will refer to the three

or four liaison officers attached to the
various command headquarters.

Mr. Speaker: Anything done
to make them more effective?
Shri A, M. Thomas: That would

really have been found from the fact
that even NCC officers have boeen
entrusted with this work. They have
met as many as 4754 families and it
was known from the results that
more than 85 per cent of the cazes
regarding the beneflts to be given to
these dependents and widows had all
been settled and there may remain a

few cases not yet settled and that
would also be done so that  their
interests are looked after.

Shri P. C. Borooah: May I know

whether the families of jawans include
old and invalid parents also ... and
if 0. ..

Shri A. M. Thomas: Yes, Sir,

Shri P. C. Borooah:. . has it come
to the government’s notice that quite
a large number of these cases involve
invalig parents who are still survi-
vors and are their interests looked
into?

Shri A, M. Thomas; Yes, Sir, their
interests are also looked into,

Shri Bhagwat Jha Asad: Has the
central government asked the states
that they expeot such kind of help as
the minimum for the jawans because
at present there are differences in the
help and aympathy that they get in
different states and that does not work
well on the minds of jawans?

Shri A. M. Thomas: It is true that
there is difference in the treaiment
thet is being accorded; it warles
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fram state to state. But thers is defi-
nitely a change in the attitude of
the governments as well as the dis-
trict officers regarding this  matter
about the welfare of the jawans'
families, There is more conscidus-
ness among thes public nt large and
it is also reflected in the officers.

Shri Ranga: Why should there not
be some uniformity?

Shri §. C, Samanta: May I know
whether the  distrlet  sailors and
soldiers’ board as it is at  present
constituted has only civilian autho-
rities and if so are any enquirles
made by them or through the -district
magistrates?

Shri A, M, Thomas: Thes: bourds
have got their own machinery for
enquiry. Apart from that there are
welfare officers. Raecently after the
commencement of hcstilities  with
Pakistan wc have appointed some
retired officers, majors and captains,
released officers, to look sfter their
welfare especially.

farim Fern aoftn et & Gt
+
* 503, S ATTEA AT STAT

=t 5o ato fyEd :
=t wo Yo HTHW :
Y gUIw R
St So Wo WEET :
sfreret wprferet faesy ¢
o e fay fagra :

w1 wifewrd g gE A9 €
FoFE fE o

(%) #r fazw feqa W gar-
aret 71 gfauw g TEem G
gegmyA grarw fmmr g WX

(&) & ) wrodm gamATe #
g i rmarow grmn g ?
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difirwamd sy (ot vk Farg) -
(w) Fodwfoam gt fowelt W)
gfewr 7 fear v § i 26 WAl
1965 ¥, Afag ¥ wwwia, frdy #w
# v ¥ wE # e T A
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=EETT $ & fau feqr ar qvw @
a3 A fem ¥ g 9@ sar
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(®) gart feet ot faes & ot
a% 7O a<g & fed & ww v
m fem & 1 Afer gt g fire
@fre w0 § f@rdt & qogm g7 @
o

ofY e W wwn: & gy
wrgeT § e owmme & v At o ot
o gATt O & woAt v gy
WA A1z o §, W gEA T 2N A
st wrar # A dav o w1 oo g,
ot et Gl F & 2 o £ 7

oft el fag : ooit ax gm vz At
ST § % <@ § 7 9g O gATL T
ey £ B w2 A A1 3w oW St
iz o qudEe g d ey fed &
@t @ ol & 3 o7 e B emmm
FWIE |

iarmam e & m
argat ¢ f& med 37 ¥ 9w ag fafaa
T o wHE e A @ gl gl T
WTYT g T THE A9 W9 39 97 4g
ot frdw fear & fr a3 & ¥ o o
¥w fredi o7 f=h ¥ amd £73  qrm
w E 7

oft wret fg ;. o) aw GE 8 ol
L i
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st Ho ®io fragdt ;& 0@ AT
wrgar g fe faewit & o gwre woE &
% gure ¥ & dfqemy wF o ¥ @
qugd § 39 F1 &zt g g, afe
g At 15, 16 W7 17 2 g 97 o
fet W & W A Ay A foe o
A W@ AT TR OATEY ¥ 9
W A¥ A AT W AHTC €l
CF J T wwe @ WK ST S
fFmflammam sy ?

st ewet fug: dA e EEE
¥ gw o gt b W a0 ¥
& gawan f fe ¥w fadw dama & A7
gt ¢ 1 fedwi & fedr & W w0
ot ¥t somer wfaw ¢ wifE EANEE
ariw ¥ o IO AR AT I I
w1 IR QAT g9 miew § A I
T ¥ wm WA

Shri 8, C. Samasta: May 1 know
whether in any of our embassies there

are Hindi steavgraphers and
1ypewriters ulgo?

Shri Swaran Singh: I will require
notice for il, because 1 have not got
these details.

CHAITRA T, 1888 (SAKA)
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*Fr frr Wrwy w9 W w
Tty & wrw dmy o A% W wme
o

st wndy fay fegrft : A
ZAT wfgw |

ot mrlt - v A E TR
fe v § faiw =g & pord ot €
THAT ®T AN 9T wafeaas s
¥ A% TE FQ A IT W AT
awran & fe =y 3 o arasite o o
ar A & oA N R g e
fis o oD qErT oyt ST a0 A
qfra T GgE ¥ W g O
fe o urw ¥ & forad wrew ¥
A DRaR iy
¥ Wt oy T wew =Y & e
T fed 1T @ A o7 B AFY g o
fafrrze agw & Y £y o I e
far & for w7 & #0 ww & 9§
EuTr A fg=r A gy 7

wit et g - ot &, AW g ¥ Wiy
Gggaa W A g feoww qoR
WY & it g 7w aw § fa e
AT W G A€ ¥ At g 5w A

fromorr g fe gn I H won
FAH ¥ AT W B T\ (AW WY
®% f gaTdl S T EWT 6 arfey
#AHA 9T A | 99 W F AW A%
far ot raifa ST et o AT T

Shri P, C. Borooah: May I know
whether Hindi units are "proposed to
be set up in the embassies and, if so,
what is the provision made in the
hudget for the current year?

Shri Swaran Singh:
havg not got this.

ot wrrw Tay fagreit - w31 AT
Wy gy @A T e wa o faw
g faw Gar g w0 TR
7 FA R AT IF T fre I el
S ad gEm FA B o A 7

ot e fag A1 aw T fAgeE
fegmr 2 g aoie Ayan 2 fw
fg=dt ¥t & T 4 e farm e Foge-
Hz g & I W O ¥ W o fw

1 am sorry |

wITEdt faA TwT T 4 a7 37 £ wf 0w
Aeriag it # gl A w7 mA oW
IT ¥ OTT TANTH 97 | ERIT 9T MY
aET OF TIINE ¢ A R & T wrm
# am & F¥A1 # WY IH w1 I9AMm
wt avF av gmT o o

st e fay & oATEIC W
TAT mwa ¥ e fam frfess dare
for i §, sororee faaq §, 3% ferd
sirft ¥ dare g ¥ WY ey fiedt ¥
Ayt 7
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sivedifag . & 31 w16 i
9T e 6y g e dmeara § fw
25-30 g, 7x fgfrd e & Arrar
f wit g foedt At W fove W &
37 A7 T xevey fgd § e g

ot wredt ;A I A eI
# w7y

ot Triveae eifeqr ¢ gart «f fain

Gua fafow garars & 37 & qurt oy
¥ fadwm sy & A g g Har

i?ﬁ'ﬂﬂ‘mtwm#ﬂm
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Shri Ranga: Are we to under-
stand that if this particular procedure
were to become the practice, all
those who do not know Hindi and
those who hail from non-Hindi States
are to be prevented from playing
their proper rule either in  our
Embassies or in the various delega-
tions that have got to go on behaif of
wur country to other countries?

8hri Swarapn Singh: Far from thatl.
In fact, this position has been clari-
fied more than once by my colleague,
the Home Minister, and also by the
Prime Minister that all those persons
who are serving either in our mis-
sions abroad or in the government
here will not in any way suffer for
their not knowing Hindi or not kxnow-
ing Hindi sufficiently well and
arrangements will be made here as
well as in our missions abroad to
vnsure that those who dg not know
Hindi do not suffer. It is quite an-
other thing that we expect thal
Hindi should be learnt and we en-
<ourage il. But every care should be
taken to ensure that no one is handi-
capped.

Mr. Speaker: Next guestion.

Shri H. N. Mukerjee:
«of this answer....

Mr. Speaker:
looked him, but now thal I

Arising out

1 might have over-
have

MARCH 28, 1966
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passed on to the next question, he
will excuse me. If they are not
satisfied, they can ask for a half-hour
discussion. (Interruptions).

Shri H, N, Mukerjee: The point ol
esupplementaries is that  questions
which arise out of the answer have
got to be put,

Mr. Speaker: He will excuse me.
Shri Madhu Limaye,
Bhri Ranga: I am sorry I cannot

promise any cooperstion from  our
side. You are not prepared to make
an exception in the case of the jeader
of a group and you allow the House
to waste its time on all sorts of ques-
tions and points that are raised of
order and of procedure.

Mr. Bpeaker: Mr. Mukerjee knows
it well that I have all respect for
him and I would not have done it
But when there are s0 many mem-
bers standing and I have passed on to
the next question, they would not
insist. ..

Shri H. N. Mukerjee: I cannot get
away from the feeling that there is
discrimination. If we are polite and
considerate io the Chair, we ure not
treated well enough.

Shri Bhagwat Jha Azad; We pro-
test against such remarks.

Mr. Speaker: Nexi question,

British Gulana

+
804 Shri Madha Limaye: .
Shri Kishen Pattnayak:
Shri D, C. Sharma:

Will the Minister of
Affalrs be pleased 1o state:

External

fa) whether British Guiana will
achieve complete  Independence, in-
cluding control over foreign policy
and defenve on the 26th May, 1988;
and

(b) whether the Indepwiiice
treaty guaraniees squal rigits te  all
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sections of Brltlah Guiana's popula-
tion?

The Minister of External Affalrs
(Shri Swaran Singh): (a) At the con-
clusion of the British Guina Constitu-
tional Conference held in London from
November 2 to 18, 1965, it was announ.-
ced by the British Colonial Secretary
that agreement had been reached on
the form of an independent constitu-
tion for British Gulana, “which pro-
vides for a sovereign democratic State
with a Governor General appointed by
the Queen'.

After independence, British Guiana
will be known as Guyana.

Although the Constitution is still in
a draft stage, it is expected that the
independent State of Guyana will
control its foreign and defence policies.

(b) The Dralt Constitution which
was discussed at the London Constitu-
tional Conference, contains in Chapter
I1 provisions for equal rights to the
various sections of British Guiana's
population,

‘ﬁ“fm . R ﬂf’fﬂ’.
wav o ¥ Ay & o frsre o s
qT frame X & fAQ A1 g9 g
a1 38 w1 frarar Y g2 & a9 7 o2
¥ &4 3 arga K 39 { Ffpewe fe
qr T gafor fear o s 39 B om0
¥ 46 wfawma: 3z s ¥ g W I
o @y ¥ fau o T A i
R o o e e & f@
g foqr @ ¢ e g A A
3, @ wn fgmgem & goer 7 fafen
"R § W gy At fear @
W AR T oo WA
TERERT FY 7 A AT

werw wRYm I8 A< § A
r-rﬂ'r‘fm THAT AW |
Shrl,Swaran Singh: is correct

ihat. ggyring the last general elections
held in December, 1964 under the
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system of proportional representa-
tion the People's Progressive Party
received the largest number of votes
cast, 45.8 per cent and 24 seats. The
People's National Congress and the
United Forces together polled 33 per
cent of the votes with 22 and 7 geats
respectively, We also know that the
People’s Progressive Party led by Or.
Chedd: Jagan did not teke part in the
Constitutional Conference. As to a
coalition government being formed . if
the other two parties combine they get
a majotity. It is true that gn primei-
ple we have not been in favour of
proportional representation of this
type, berause it leads to perpetuation
of division of the people on racial
basis. That is the policy which the
British Government hasg been adop-
ting there. We have pointeg out
from time to time that this is some-
thing which is not in accordance with
our way of looking at =~ democratic
institutions.

ot ny femd : waw AgEw, &
7g I =g g fw frwr o
waa faay It &, | 99 § wrf
WU T avnft P own ug Aer A
& fis sl T@t 9 WO oA S v
fedi # v w= ¥ fAo e &
@ WA w1 oA afuse wEw @
are €, 99 ¥ 9 EaAaar T @ $ TAAT
T T W § el

Shrl Swaran Singh: It is very-
difficult for me to comment on the
details of the constitutional orovi- -
sions We must also appreciate that
it is a matier cssentially between the
people, the Government of British
Guiana and the Britlsh Government.
The British Government is the colo-
nial power there, and ‘we have always-
worked for ending of colonialism m
all its form. About the actual details
of the new Constitution, that is cssen<
tially a matler hetween the rolonjal
power ang the represcntatives of the
people of the colonies conrernea

u‘?fmmm:ﬁﬁnmnwm
. Foelt ot 3w 1 &R A g a2l D wr-
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aTfarwaT #1 Ty X % Wiy & fag
I W feegw A T §
™ORN W R ¥ 1 A
s ¥ geuf ¥ a gErd goerT
¥ foarr & Wi & amg dw ww
agar fear @ o 9T &) w e
a1 3dw frar & ff & @ @A ¥ w9 O
fog oy ot ?

it el fory - ¥ wrw & v gy
saver vt g fe gw fufew firarr
¥ ST ® AT WA A 9T §4Y 6
Y61 & | & g St F1 ¥ T aigy
sfrmam e ¥ 7 @ et g
w1 CIETL a1 W ANy §, S g et
W & WA KO T W I A e A
feer Wit ¥, ox garhr qifRey
Y &, wifs g7 oy = <fer aft
aowy ¢ fF g fedy o 3n & aeoeY
wTHATT #, wedAw uead #, o d

ot farwrw g : o 8 Wt
§ gwr &, wit agr o g

ot we fowg . odn & Q0
frmrr & we-fragr aoe W€ ow
AT |

oW WETE ;. AEAT §EE S
A A1 o WAy T T A7 |

C=4ri Kapur Singh: What steps, if
any, arc proposed {o keep up and
sircngthen our cultural contacts with
the residents of Brilish Guiana whe
are of Indian origin?’

Shrj Swaran Singh: It is a very
important question. The House may
kindly recall that one of our col-
leapues. 8 Member of Parliament was

m a group of observers who went to

British Guiana when the eléctions
were held there, He and the Chair-
man of the team. Shri Tek Chand._s
former Judge, have made certain
recommendations, although this was

MARCH 28, 1968
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outside their official work, to streng-
then the cultural contacts with the:
people of British Guiana. We gre:
taking some steps In that direction.

Shri Indrajit Gupta: [ would like to

know whether at any stage, either
before or after  this  Constitulional
Conferencé was Ffeld, the British

Government or Dr. Cheddi Jagan, as
leader of The majority party there,
ever consulied the Government of
India as a Member of the Commeon-
wealth on any aspects of transfer of
power and, if so, on what points we
were consulted and what opinion we
have given.

Shri Swaran Singh: Sir, it should
be appreciated that they are nol yet
members of the Commonwealth, be-
cause they become members of the
Commonwealth  only after they
emerge as independent or, at any rate,
after they acquire the Dominion
status. So there is no forum tor
consuitation on that score. We have
been in touch with the public gpinion
there, both the partie, and we should
also appreciate fhat our approach
should not be based purely on racial
consideration. The House will recall
that some years sgo, Mr, Burnham,
who is the Prime Minister there now
—=the present leader of government
there—and Shri Cheddl Jagan had
both come here. We, naturally, would
like tn deal with whalcver may be
the Government in power there, and
we should look at that problem. from
that espect Where there is any funda-
mental point upon which we have to
express an opinion, we ghould ond we
have clearly expressed our opinian.

Shri H, N. Mokerjee: Sir, T expect
that in the name of non-intervention
in ather countries’ affairs our Govern-
ment has not given up entirely the
anti-imperialist and anti-colonial stand
which has been the traditional feature
of our policy. If they have given it
up it is a different matter. I they
have not given it up, how is it 1hat
in view of the questions put by Shri
Madhu Limaye and Shri Kishen Pat-
tnayak, which he did not deoy—as &
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tnatter of fact. he said that there were
those elements in it— we did not take
up this anti-colonial aspect of the
matter with the British Government
when Britain and we are members of
the Commonwealth which is supposed
1o be an association?

Shri Swaran Singh: 1 would like o
-assure the hon, Member, if amy assur-
ance at all is necessary, that we stead-
fastly adhere lo our strong polisy of
working against colonialism in amy
form, in any shape and in any part
of the world, whether the colonial
power is the British Government or
any other cdonlal power. On that
there should be no doubt at all.

The second point is about our con-
* weying to the British Government our
views about certain aspects of the
. constitution which will be a basiz of
tranafer of power. We have made
this position quite clear to the British
“Government from time to time. We
have also publicly staled, on occasions
more han one, our view of the provi-
sion of proportional representation. I
think we huve also made our position
‘quite clear in the internationul
gatherings about our paosition in rela-
‘tion to the introduction of these divi-
- give forces which are generaliy adopt-
ed when transfer of power takes place
and which creates a permanent schism
between people of the countrics which
gain their freedom,

Shri Hem Barua: In view of the
‘fact that whenever she has granted
independence to her colonies, excepl
in the case of India, Brilain has al-
ways: tried to perpetuate a sort of
racial scgregation in the respective
countries, may 1 know why is .1 tnat
our Government have not told Bri-
Lain in @ very straightforward way
that at this rate it would nol be pos-
sible for India to continue as a mem-
ber of the Commonwealth?

Shri Swarem Singh: That s @
separate question altogetber.

Shri Hem Barua: How is it a dif-
derent question, Sir? He may say that

MARCH 28, 1966
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it is a 'tight' question, but it caanot
be a different question. If we reaily
believe in the liquidation of coloni-
alism and in the liguidation of racial
segregation, we must be able to tell
Britain, which js trying to perpetuate
these forces, that we are not going te
tolerate these things and as a result
of that we dre not going to continue
us a membes of the Commonwealth.

Mr, Speaker: Now that he has made
these observations, the Minister would
consider that,

it gevfore awiy : farfewr fawrar
¥ A fegrama & Avr &, 39 ¥ W o
g Em § g oA # foer st
@, Wt wwh feng mete & ag o e
veRIT & of g & & wfe
g ar o\ ?

oft wevi fag - waTd g wfer
< &, wver 7 & gy fo wreat
fireft e fgegeer & &7rw a1 o A
arx fafen fromn & fafesw &, @
¥ o7 =@y o7 TEA AW ZHT AW &
WTIHT Hran ST W, W TE
™ W % faw g A oy 7 #
o7 w7 T

weard e

*306. Wt Gro Ao fmwrdt : v
wwAr @it Swrew wEY g @A
¥ g %70 f .

(w) w1 aF a9 ¥ % wwar?
w7 Y a7 gfe ¥ vwd gu AvEe
7 S12 ARTATT OAT ET WAL €O F7
o ofaw w1z 2 a@r TF HETAT
TE B W@ FTH AT FH R
oYt gart & FET FTUT FT FGAT KT
¥ w1 foim fem 2

(&) wr w¥ e qAt @ ward
* AT FTOA W T TS WO TF wH
w7 w1 uow femr ¢ Wi



Boy3

Oral Answers

=

() afe @, @1 wr T F
#wowre ¥ v fofg frar 3 ?

e W R wat (o o
) (%) S (7). A, &

() a® warare oAt & fay
AR AT AT WA AT FQAACA A
&1 frar may ¢ arfe ag wn aga
qEm A o | fegr o Ot et
wTA R YO TR R

ot g1o Ao foreredt : W & AW
awm § e fsw wqam & spafee o
97 ¥ vwreraTET w fear o g 7

et T Wy o, R Y S I
) fizy e @, farreT efArem 10 AT
¥ 50 gITCEw § 1 3% 20 vTHE ufew
foqr maT @ THR A I 1963-64
# fasr, WA 1964-65 ¥ waw
W R T 1965-66 F WV
mpt | faae w€aw 10 gYT 7 25
AT % §, ITE 20 A= fagy
war, am Ay fae Sfew farer 25
LA { 50 TIT AF ¢, ITHT 50 TC-
#7z Ay {5z W7 o TrAE ez AN
fegr mam

digre Mo foary : w7 & I
%A § f6 W e2-ere  wEarTTaE]
* sgrgz G2 Four e §, g e
F1 2mrT §B T F T T T T
(A

o T WY BTE gETH A1
#Tvz a7 g frar TmAT &, I A
ez fear a7 8, %\ 97 7 A @A
Y

Dr. Ranen Sems Recently, some
time ago some of the daily newspapers
had increased their prices from 18
paise to 18 paise on the plea that
they have to use white paper instead
of newsprint, May ] know if the Gov-
eroment is aware of this fact and-wha!
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is the reaction of Government to this
increage in the price of newspapers?

Shri Raj Bahadur: [ think, hoa.
Members might recall that one of the
objectives behind the proposal for the
introduction of the price-page ache-
dule was alsu the recommendalion
that the price of the hgger news-
papers showld be incremicg gn  the
basis pf the number of pages s> that
there may not be unh.althy compeli-
tion; in fact, in a why thgs  increpse
answers or responds to that particuler
requirement in some measure—[ am
not saying entirely, but in gome mea-
sure. ] would say that there is me
control on the pricing of newspapers
as such.

Dr, Ranen Sen: He said just now
that if the newspaper sheets are im-
creased, prices will increase. There
is no increase in the newspaper sheets.

Mr. Speaker: He did not
he is mistaken,

say thet;

Shri 8. M. Banerjee: I wou'd like e
know whether the hon. Minister s
aware that newsprint in this country
is misused and sold in the black mar-
ket and that there are small news-
papers who have not been allotted
adequate quota with the result that
they have to run their newspapers
entirely with the help of the black
market; if so, has any inquiry beem
made and what is the reaction of the
Government?

Shri Raj Bahadur: The reaclion s
quile clesr, As and when any ‘such
case is reported and established, we
shall certainly take the most drastic
action azainst that paper. 1 also
share the feeling that there s black
market going on in  newsprint and
some papers are being accused of il,
but unless and until we get ai the
facts. . .

Shri B. M Banerjoe: They are not
getting it.

Mr. Speaker: Shri Kachhavaiys,
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Shri Sham Lal Saraf: In view of
the recommendation submitted to the
Government by the small newspaper
editogs’ commitiee—this aspect has
been touched by them and they had
recommended—that as far as small
languuge newspapers are concerned,
they do not get paper and if at all
thiy get they get very little,
may | know what steps Government

are taking end by what time their
conclusions would be known?
Shri Raj Bahaduor:- As the hon

Member is aware, the Diwakar Com-
mittee Report was placed on the Table
of the House on the 9th Mat¢h. The
State Governments and may other ins.
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titutions and orgenisations have to be
consulted. I assure him that we shall
not waste any time on this and we
would like to come to some conclu-
sions as early as possible,

Shri Ansar Harvanl: Is the Govern-
ment aware that three years ago a big
newspaper in Calcutta was caught sel-
ling newsprint in the black market
and the case was hushed up on the
recommendation of the Government of
West Bengal and, if so, what action
Government is golng to take against
it?

Shri Raj Bahadur: I am not aware
of it; s the hon, Member said, | am:
new to this Ministry.

Shrl Hem Barua: May I know if
the hon, Minister is aware of the fact
that a few yesrs ago—it ig almost be-
coming a convention with this Minis-
try—newsprint was allotted to a
particular newspaper before it was ac-
tually published because some people
in the Congress Party are connected
with the newspaper and the quota al-
lutted was more than the quota that
wau necessary for the newspaper? May
I know whether that anomaly is still
continuing and, if so, 15 it going to be
put right?

Shri Raj Bahador: [ am not at all
aware of the facts or the insinuations
made. ...

Shri Hem Barua: No insinuation.

Shri Raj Babadur: He named the
Congress Party. Is it not an ipsinua-
tion? If he had not named the Party,
1 would not have said that, He cannot
namie the Party and pet away with it.

Shri Hem Barua: I will The news-
paper is Putriot and there are some
people in the Congress Party who are
conneeted with this paper, and news=
print was allotled to this paper before
it was actually published, and the
quota that was allotted to it was more
than what il applied for.

An hon. Member: Shame.
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Shri Baj Bahadur: I repudiate it
1 do not know of any paper which is
a8 Congress paper.... (Interruption).

Shri Hem Barua: [ did not say, the
Congress paper; [ said, the paper with
which some Congressmen are connec-
ted He i*** (Interruption).

Mr. Speaker: Order, order,

An hon,
mentary.

Shri Hem Barpa: It might be un-
parlicmentary.. .. (Intarruptions), I
did not say that it was the Congress

Member: It is unparlia-

paper. He is putting words in my
mouth. ...

Mr, Speaker: What is it he has
uttered?

Shri Hem  Barma: That js**..
(Interruptions).

Mr. Speaker: Order, order.

Shri Tyagl: May I appeal 1o you,
Sir, to ask him to withdraw those un-
parliamentary words?

Mr. Speaker: I had earlier also
pleaded with the Members thnt they
should not jump to such conclusion.

Shri Hem Barusa: We have the
right to point it out—I don't bother
what happens to me—"*. I have the
right to point out that it is*®.

Mr, Speaker: Then, I will have to
worder that those words might be ex-
punged. Shri H. N. Mukerjee,

Shri Bakar All Mirza: On a point
of order, Sir. Under Rule....

Mr. Speaker: Shri H. N. Mukerjee.

Shri H, N, Muokerjee: In this
Diwawar Committee Report which, I
‘think, the Minister has at least tried
to get examined, there are statements
in the course of evidence before him
as well as in the recommendations to
the effect that s partieular paper in
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Calcutta which was starteq by a for-
mer Minister of Cabinet here got an
extra assignment of newsprint be-
cause, perhaps of his connections and
that in Calcufta a newspaper gol
newsprint allotled to it but never
came out afterwards. The:e are
matters of record a; far as the Diwa-
kar Committee Report is concerned
and that is under examination. Now,
here the Minister sayvs that he is new
and he does not know about it. What
about his officers? They should keep
him informed.

Oral Answer:

Shri Eapur Singh: May I know
whether the expunction that you have
ordered relates o certain imparlia-
mentary words which an hon. Member
has utlered or all the remarks in
which those words were contained”

Mr. Speaker: Only those words.

Shri Kapur Slogh: Do the Govern-
ment Keep a continuous and effective
c¢heck on the gliotted newsprint going
into the illicit market?

Shri Raj Bahadur: We try to keep
as much check as possibte, We will
welcome if any concrete instances
about any paper are given and we will
go into them.

Bhri Kapur Singh: 1 wanted to
know whether their checks are effec-

tive.

Shri Raj Bahadar: We have got a
machinery about which 1 had already
indicated in reply to an earller ques-

ton. R

oft Wt TR e ¢ B AmrATY
ax e Wt £1F 2 o arafew 1
grea s aurerT o ® a7 Freme
§ fr = mrg w1 2R F Amw A
o & ot fog A7 X 7T
a1 W TrETT wy frag T §, e
ax wfrd?

**Expunged as ordered by the

Chuair,
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Shri Raj Bahadur: 1 have already
said that there is no discrimination,
If any discrimination is painted but,
we shall certainly look into it.

Oral Answers

Negotiating Machinery for Civilian
Defence Employees

*807. Shri 5. M. Banerjee: Will the

Minister of Defence be pleased to
state: \

(e} whether the negotiating
maochinery for the Civilian Defenc:
employees has been reslored;

(b} it not,
delay; and

the reasons for the

(c) the steps tuken by Government
e expedite its restoration?

The Minister of State in the Minls-
try of Defence Production (Shri A.
M. Thomas): (a) to (c). The Ministry
of Defence have been considering the
setting up of an interim Negomtmn
Machinery pending the coming into
being of a Joint Comultniwe Machin-
ery for all Central Government
employees, A draft of this interim
Negotiating Machinery was discussed
with the representatives of the All
India Defence Employees Federation
on 21st December, 1865. The draft
‘was not wholly acceptable to them
and the points made by them are
under consideration of Government,
Similar discussions were also propos-
ed to be held with the representatives
of the Indian National Defence Work-
ers Federation on the proposed draft.
The matter is linked up with the
scheme of setting up a Joint Consulta-
tive Machinery for all Central Gov-
erxment employees which is under
active consideration of Government,

Shri 8. M. Banerjee: I hope the hon.
Minister is aware that this negotiating
machinery wag withdrawn after the
1980 strike as a result of punishment.
This was restored in the case of Rail-
way employees and the Posts & Tele-
graphs employees. 1 want to know
why the Defence Ministry is waiting
so long to restore this and is woaiting
for the JCM. to come.
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Shri A. M, Thomas: It is true that,
in the wake of the strike in 1960, there
has been u withdrawal of recognition
of trade unions and alsy consequent
un that, the negotiating machinery was
alsp withdrawn, Subsequenlly this
thing has been engaging the attention
of the Government. In faci, in con-
sullation with wvarious Minisiries we
have also got a draft prepared which
was discussed with the representa-
tives of the All Indiza Employees”
Federation, of which the President is
Mr. Banerjee himself. So he is very
much in the picture,

In fact, after the discussion, they
have raised certain points which have
to be further discussed with the Min-
istries of Home Affairs and Finance.
Any violent departure from the draft
s not possible because thut has been
Mnalised in consultation wilh the Min-
istrieg of Finance and Home. Now
the delay is mainly due to the fact
that they have suggested certan modi-
fications and we have not been able
to discuss also with the representatives:
of the other Federations.

Shri S. M, Banerjee: I would like
to know whether it is a fact that most
of the controversial issues have been
settled and now the difference is so
narrow that it can be patched up after
a particular discussion. I would also
like to know why this matter has been
referred again to the Home Ministry
and whether it is a fact that this is
moving like a shuttle-cock belween
the Home Ministry and the Labour
Ministry and is then coming to the
court of the Defence Ministry without
anything. May 1 know when this
matler is likely to be finalised?

Shri A. M. Thomas: It is not quite
correct to say that most of the things
were sorted out. In fact, vital matters
have been raised: one is the questionr
of allowing outsiders to be office-
bearers of the Association: secondly,
the subjects for compulsory arbitration
and whether voluntary arbitration
would be available; they are vitak
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questions. Apart from that, when the
Home Minisiry is considering a schen
which would be applicuble to all Min-
istries, in fairness and when there is
some possibility of that being settled
m the near future, we have lo awail
the recommendations of the Home
Ministry also.

w7} agrars feg : wav sferar war-
Fq & ot vz fefawra agY Far wrmar
At 9y wgi faar manr ? e a6 O
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Shri A, M. Thomas: | may submit
that the Defence Ministry itself took
active interest and wanted restoration
of this negotiating machinery; we are
very anxious—the Defence Ministry
itself is very anxious—but as [ have
said, the other circumstances have
come in the way. We shall try 1o
finalise it at the earliest possible time.

Shri Sham Lal Saraf: In Jammu &
Kashmir sector, the Defence civilian
warkers, numbering in thousands,
working in ordnance and other works,
had put their grievances before the
suthorities for the last three or four
years May I know whether they
have been finally redressed, parti-
cularly whether all of them have been
brought on the permanent rosters of
the civil Defence Service and, if not,
how soon is it likely to be done?

Shri A, M. Thomas: This question
was raised by .the hon. Member in
the Informal Consultative Committee
of the Members of  Parliament also.
We are jogking intp the matter.

Shri Indrajit Gupta: What are the
basic points of difference between the
interim machinery which is now pro-
posed and the previous negotisting
machinery which existed prior to
19007

Shri A. M. Thomas: There was pro-
vision for voluntary arbitration under
the previous scheme. Under the pre
sent scheme, the subjects that would
be dealt with by compulsory arbitre-
tion would be with regard to pay and
allowances, weekly hours of work,
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leave of a class or grade of employees,
ete. Only_such matters will be refer-
ved Lor arbitration.

st ogww ww wgww o afATer
qaTHT ¥ WHA A FAAT £ TF &,
q fed? gwT &1 g7 7 ®3, IR £e-
AT FTR FT WAHT A 90, 6 AT AT
#1037 & fav w2a gar v E 7 dwT
oTa F77 i oy gant o fraw aT g
t & ame v § 5 swoaw dfw
frg #& far o ?
Shri A. M, Thomas: If there is no.
strike, it goes to the credit of both.

the parties, namely the Government as
well as the emp’oyees,

Earned Leave to Employees in Defenve
Establishments

—+
*ROB. Shri Yashpal Singh:
Shri Bagri:
Shri Ram Sewak Yadav:
Dr, Ram Manohar Lohia:
Shri Kishen Pattnayak:

Will the Minister of Defence Dbe
pleased to refer to the reply given to
Unstarred Question No. 746 on Lhe
8th March, 1865 regarding eurned
leave to the industrial empioyees in
the Defence Establishments and stote:

(a) whether any decision has since
been taken in the mutier; and

(b) if not, by what time it is Jikely
to be taken?

The Minis‘er of State in the Minis-
try of Defence (Shri A. M. Thomas):
(a) and (b), There is no change, in
the position since the reply wag given

to Unstarred Question No. 748 on the
8th March, 1965,
This 13 & general issue. When

orders on the civil side are issued, the
question of extending these orders
to Defence Ingtallations will also be
conaldered.

ot qorerw g : w wfert & o
ToprT & arwd o o 37 am foeer &
Y et ot et W R
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Shri A. M, Thomas: As far as the
Second Commission is concerned, their
recommendationg relate to both indus-
trial cinployees as well as non-indus-
trial employees. In the case of indus-
trial ¢mployees, they had liberalised
the leave  entitlement and other
things, but in the case of non-indus-
tria| emplovees, there was a certain
amount of deliberalisation. Se, wue
have to eonsider both sides. In faet,
the Cubinet has considered the ques-
tion and thought that for the present
the sfra'us quo has to centinue.

ot qare fog ;. faeer AT oAe-
W FT TEY B X AT AT T
¥ o AT T IR AT AT 0w
¥ ary & fAm et 1 | faw g
&1 g mf=el = A T

Shri A, M, Thomas:
are not delaving it, This is a matter
which affrets not only the Defence
Ministry but cother Ministries too. A
duecision wus tuken by the Cabinet in
this  matter. We cannot  ourselves
take any decizion on this malter

Government

Shri S, M. Banerjec: May I know
whether it is a fact that the Pay Com-
mission's recommendations were taken
as an award? It is more than five
years now, and the life of the Pay
Commission is also finished or  has
expired. I would like to know the
reason why the PFinance Ministry
does nol agree to this when the re-
commendations were treated as  an
award, If the recommendations are
not acceptesd, then what will be the
sanctity of an award?

Shri A, M. Thomas: Normally, we
would certainly like to implement all
the recommendations of the Pay
- Commission. That is what we were
doing also, But the hon Member
perhaps did not hear what I sald, The
Pay Commission themselvd:, whiie
they liberalised the thing with regard
to one sector, had deliberalised it
with regard to another sector; so,
Government thought that it wag bet-
_ter to maintain the status quo rather
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than disp ease one sct of employees
and please another set of employees

ot a¥eanTT 9T o1 gy £,
T A o famen d e
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Shri A, M. Thomas: Off hand, 1
cannot say what the minimum is,
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Shri A. M Thomas: With regard tc
these temparary employees, there are
temporary employees and casual em-
ployees. 1 do not know to which
particular sector the hon, Member is
referring.

Shri Tulsidas Jadhav: Signals.

Shri A M. Thomas: Whatever that
be, we try to absorb the people ren-
dered surplus in one sector, in other
sectors; to the extent possible, we are
doing it.

Componenty for Gnat Aircrafts

+

*809. Shri Karnl Singhji:
Shri Aem Barna:
Shri Ramachandra [laka:
Shri Dhuoleshway Meena:

Will the Minister of Defemce be
pleased 1o state:

() the details of the efforts made
to develop indigenous sources of
supply of components required for
the manufacture of Gnat aircraft;

(bY when the self-sufficiency can
be attained in this regard; and

(c) the priority and target date
which has been fixed in this behalf?

mmusuuhmmmu-
ry of Defemco (Shyi A. M. Thomas)
I&J to (c). A high proportion of
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components in terms of number of
items are made in India for Gnats, but
certain items like instruments and ac-
cessories have still to be imported.
An Aircraft Accessories Division has
recently been sanctioned in HAL
Bangalore. When this goes into pro-
duction, the number of itemg to be
imported will be further reduced It
will take a few years before ao sub-
stantially higher self-sufficiency in
aircraft production can be achieved.

Shri Karni Singhji: Knowing t'he
background of how the foreign oid
from foreign countries was withheld
at the most crucial moment in the
Indo-Pakistan war, I would like to
know when we shall be able to manu-
facture the Gnat and all its comou-
nents and spare parts one hundred
per cent within the country.

Shri A. M, Thomas: To the extent
possible, we are certainly keeping this
matter in view. This question relates
to Gnats. Even in the Gnats, 85 per
cent of the componints are manufac
tureed here; we import only 15 per
cent. In  terms of value, the former
is 60 per cent. But we have tp takc
account of this that this is being
manufactured under licence, First it
was from Holland; now that company
has been merged in Hawker Siddeley
Aviation. In fact, as far as their parts
are concerned, we are manufacturing
even perhaps cent per cent. But that
company itself is dependent on certain
other parties for supplying certain
parts. We will have to import those.
That aspect may also be kept in mind.

Shri Karni Singhjl: The hon. Min-
ister knows perfectly well that ns
long as we import one single screw
and that serew is withheld from aid
to India, our aircraft—the whole fleet
of the gir force—can be held up at the
most crucial moment. ls there any
proposal ts get the private sector to
help in the production of these parts?

Shri A. M, Thomas: [ have slready
stated in the beginning that we are
keeping that aspect in mind. That

3048 (AiQ) LS—2.
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was why I have said in the main ans-
wer itself that an accessories division
has been set up in HAL, Bangalore.
We are also trying to utilise the pr-
vate sector wherever possible. As
regards some of thesc components we
are importing; they are, for example,
distance measuring equipment, raday
ranging cquipment and so on. I do
not think the private sector as such
maoy be in a position to manufacture
these,

Shri Hem Barua: In view of the
fact that Mr, Harold Wilson, the Prime
Minister of UK, said in a statement
that Britain has stopped the supply of
spare parls for military aireraft to
India in order not to embsarrass the
UK Government, and since therc is
no supply of spare parts from abroad,
particularly from Britain, may I know
whether the manufacture of Gnats is
at present at a standstill?

Shri A. M, Thomas: No; the manu-
facture ig not at a standstill. It is
going on as per schedule.

Shri Hem Barua: How? Without
spare parts, how is it going on?

Sbri A. M, Thomas: I do not want
to say how it is going on.

Shri Hem Barua: On n point of
order. He does not want to say how
the manufacture is going on, Is it in
the public interest that he is not
divulging it or is it because he does
nol want to divulge it that he does
not give it. . .,

Shri A. M. Thomas: It js not proper
for the hon. Member to ask with re-
gard to stockpile and other l!.:imls.

Shri Hem Barua: He says it is 'not
proper to ask’. I do not know why,
I want to tell the Ministers one thing.
If they choose to give a scratch on
our back, we can give it back on their

ck.

Mr. Speaker: He has given it. There
is no need to reply.
Shri A. M. Thomas: The hon. Mem-

ber is unnecessarily getting excited
about this matter.
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In fact, in these matters to the
extent possible, we would like to
share with the House all the informa-
tion. But is it worthwhile to give
details of stockpile with regard to
componentg and other things? I do
not think it proper.

Shri Indrajit Gupta: Are these im-
ported accessories and components
for the Gnats obtained as an integral
part of the original contract with the
Armstrong Siddeley firm or -are they
obtained from time to time by com-
mercial purchases, and may 1 know
whether the supply has been steadily
continuing since the Indo-Pak, war
or it has been held up?

Shri A, M, Thomas: I is as per
commercial purchase that we are
getting these. At the time of  the
Indo-Pakistan war, there were some
difficulties because these were  all
put under licence and there has been
a grent deal of difficulty in getting
clearance of licences, But now, as is
known, they have lifted that ban,
although it ig still kept under licence.

ot wTT T @ HEr wERT R
waETl fr ATEAE & AT 9T qG 15
afererr o agT & AT TRy § 0 A
¥ §F FTGHA 41 TA] 87 70 T & T
wET T waT i ag 3w F @ O '
& qg WY s qmEeT g 6 gy s
F1 75 Thm ST gAqE Ay

Shri A, M. Thomas: It is the total
number, 15 per cent is the ftotal
number that we have to imporl. As
I have already said, these things are
not even manufactured by our col-
labourers, wviz. Hewker Siddeley
people. It mainly relates to the fuel
system which has to be purchased
from Lucas so that we have to get
them under other terms.

Shei Bhagwat Jha Azad: May 1
know how far our efforts to substitute
such essential parts either at home or
abroad has been successful for the
party which we were importing from
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Britain and which stoppeg at the nick
of the hour to'force us to surrender
our sovereignty to Pakistan?

Shri A. M. Thomas: We are making
efforts in this direction. 1 cannot say
to what extent we have succeeded.
In the matter of this, in some of these
items such as this measuring equip-
ment ang radar ranging equipment, if
the supplies are kept, it would be
desirable to have those supplies,
because it may not be economic to
put up manufacturing capacity for a
smal] number of equipments, but all
the same, we are trying to see
whether it would be possible to manu.
facture indigenously.

Shri Inder J. Mulhotra: May I know
if any efforts are also-being made 10
improve upon its designs, to make its
performance still better?

Shri A, M. Thomas: The perform-
ance is by and large satisfactory, that
iz our experience also. Of courss, «ll
the same, in the course of manu-
facture, certain improvements would
certainly be made.

it R W weAry & A A
g fir o qF Wy o § 15 B wd A
£ Frrd w1 g fRW qa ¥
s g a Faw azrdgw v
e A ETE

Shri A. M. Thomas: It is not correct.
all the accessoties; only some parts,

only some percentage, they have to be
paid in foreign exchange.

Mr. Speaker: Whether we pay in
foreign exchange or in some commo-
dity.

Shri A. M. Thomas: We will have
to pay in Sterling.

Development of Televislon
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Shri D. C, Sharma:
Shri P. B. Chakraverti:

Will the Minister of Information asd
Broadeasting be pleased to state:

(a) whether a scheme has been
drawn up for development of televi-
sion including the setting up of 16 to
18 T.V. Centres with a number of
relaying stations in Indu;

(b) it %0, the broad out-lines and
cost of the scheme; and

(c) the locations of the television
centres to be set up?

The Deputy Minister in the Miois-
try of Information and Broadcasting
(Shrimatl Nandini Satpatl): (a) to
(¢). ‘The matter is under considera-
tion and details are being worked out.

Shri P. C. Borovah: By what time
is this scheme going to be impleraent-
ed and to what percentage of India's
population will this TV services be
avgilable under the scheme?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): We
have got three propesals, one by the
Ministry, which has becn incorpoTat-
ed in the Fourth Plan proposals,
whioh eonvisages the setting up of
television centres in Bombey, Cal-
cutta, Madras and Kanpur and expan-
sion of Delhi, with possible extension
to Ahmedabad and Srinagar. The
Bhagavantam Committee has advised
that in the next 7 tp 10 years, 16
stations should be set up, The Chanda
Committee has advised that 113 towns
and about 24 lakh villages should
be covered, We have to decide, tak-
ing into account our finangial limita-
tions, how far we can go in this
matter.

Shri P. C. Borooah: May I know
on what basis the location of these
television centres will be taken up,
whether there is any chance of
Northeast India getting its share, gnd
if so, what?
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Shri Raj Bahadar: I think after
these four centrés which have been
incorporated in the Fourth Plan, the
next priority ig for all the State
capitals, one cgntre in each State, and
in that particular matter, no discrimi-
nation will be shown.
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T T AqT T faQY g
uY ?

The Minister of Defence (Shri Y. B.
Chavan): {a) and (b). Yes, Sir.

{c) The matter is at present uynder
investigation by the Army autherities.
Action will be taken on receipt of the
report of investigation.

=t gew W wowy : # 77 arEE
wgar g % v, vt o 3 oy wm
& wwaT qandt @ @ o oA W A
Tz gt & f fom# g ag it gt
fr oz A g T A A ¥ aE
#fa qrar ma @Y, GHY AvE A W
Wt R wr ? afwerar e Gw E 7

Shri Y. B. Chavan: Yes, Sir, neurly
500 people are missing. That infor-
mation is with the government in the
sense that the families of  Lhese
persons have been jntimated that they
are missing. I am mentioning this
number approximately, not the exact
number, It iz roughly about 300

ot gem W wwwrT & gz A
g R swR A A am
qar &t g fe feaa afas @ e
wrAT § 7 geEr Ak gy fgre g 7

Shri ¥. B, Chavan: Yes, Sir. Un-
fortunately, in some cases fortunat.ly
1 should say, those who were deciar-
ed missing and even killed have Lecn
found to be in the list of prisoners of
war and repatriated. The total num-
ber is about 16 or 17 people like that.
When the number of persons killed,
wounded angd missing runs to thous-
ands, I think the number 17 is not
much. 1 am sorry for this also be-
cause even this percentage is not good
because we have to be very careful
in each and every case, becausc the
feeling and the sentimenl of the
family members are involved. I have
issued necessary instructions to see
that no such mistake iz repeated.
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Shrl ¥. B, Chavan: That is, aclual-
ly speaking, the news item. I have
said: yes, that mistake has been made,
That is exaclly what is being invesli-
gated. I am sorry for this.

Shri Bade: What is the rcason?

Shri ¥, B. Chavan: | must wait for
the final report of the investigotions.
The reason scems to be this. Sowe-
times the unit to which be belongs
directly tries to convey certain infor-
mation to the family concerned. [
can understand that; they are inter-
ested that it reaches the family mem-
bers as soon as possible. Somctimes
there is some sort of inconsistency
about the information on which that
intimation is based. Sometime, they
get information: man is missing; some-
times people who are fighting with
him give some information. Some
sort of inconsistency develops. 1 am
sorry for this type of inconsistency.

Shrl Manoharan: May 1 know whe-
ther the relations of Lieut, J. C.
Taneja recently approacheg (he
Defence minis'ry for permission to
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meet three officers who were poated
with Taneja and who subsequently
became prisoners of war and have
now been repatriated and brought
back to Mathura to have information
about his whereabouts and whether
the defence ministry refused such
permission and, if so, why?

Shri X. B. Chavan: It is qulte po:-
sible that this request must have been
made, but personally 1 am not aware
of what cxactly has happened. I will
ook into it.

Shri Kapur Singh: The preliminary
explanation which the hon, Minlster
of Defence has given and the fantastir
state of affairs evidenced in the case
of Lt. Taneja entitles me to pose a
nuestion as to whether this s the
general state of affairs prevailing in
live communication agency of the army
and, if so, what is being done to put
it on a little less fantas'ic basis?

Shrl Y. B. Chavan: 1 do not think
that that is the gencral state of affairs,
That is why I mentioned that in all,
17 to 18 cases have happencd out of
nearly 12,000 persons who were
vounded, missing and killed. DI
course, nlthough cven this number —17
to 18—is not good, I agree; but coni
pared lo the tolal, one can draw onc's
own conclusion that this is not the
general state of affairs.

Shri Inderjit Gupta: According L
the report of the Ministry of Defence
which has been circulated recently, 1
found that 502 persons are missing
still, although it is past six montis
and thess people were not tdentfrcd
among the persons who were rx.
changed. When the hon, Minfs.cr
says that their next of kin have becn
duly Informed, may I know whether
they have been informed that they
ure missing and belleved killed or is
there any chance whatsoever that
they may still be in capebility since
the exchange of prisoners has been
completed?

Shri ¥ B. Chavan: The rule :n
this matter are that when a perso: <



8115 Oral Answers
informed as missing, he is treated as
raissing for a minimum period of six
months, .

Shri Imderjit Gupts: That - period
is over.

8hri ¥. B, Chavan: In case there 1s
no further information coming after
Bix months, intimation is sent that he
is missing, believed killed. This the
procedure that we fellow, After nine
raonths, it is confirmed that he is kill-
ed. That is the procedure that wea
follow.

Shri Hem Barua: The Home Minis-
ter of Kashmir has revealed in the
floor of the House that he knew that
the Pakistani infiltrators got into the
State some three years back and he
also revealed - that Pakistani army
officers visited the State and their
whercabouts could not be known, In
that context, may I know whether the
Government is convinced by this, that
the wrong information supplied to the
families of the jawans is the outcome
or iz the result of the general chain
of incompetence so far displayed?

Shri ¥. B. Chavan: This is another
type of question that he has raised. 1
would certainly think that ‘this is cer-
tainly not a good !.hinq. We  will
have to take note of it

Shri 8. M. Bamerjee: May 1 know
whether the hon. Minister {§ aware
that only one letter has been sent to
the kith and kin of the these jawans
of irmy officers and that was also in
the month of November, 1965, and
after that no intimation hag . been
sant” I would like to know whether
wndy:. btep has beep taken to inform
thém:of the correct position or the
positibnl from day to day?

,Shﬂﬁ;ﬁ,"glln_\fln: After six months
.arg over. we will have to inform
every member of the family who is
involved in this case. We will take
nece stpps about it,

L N R -
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WRITTEN ANSWERS TO
QUESTTIONS

People of Indian Origin in Zansibar

*805. Shrimatl Savitri: Nigam: Will
the Minister of External Affailrs be
pleased to state:

(a) whether any diplomatic steps
have been taken to ensure that proper
treatment is meted out to the people
of Indian origin living in Zanzibar by
the Tanzanian Government; and

(b) if so, the details thereof?

The Minister of State in the Min-
istry of Exiernal Affairy (Shrl
Dinesh Singh): (a) Yes, Sir.

(b} Our High Commissioner in
Tanzania has taken up from time to
time questions relating to citizenship,
payment of pensions to Civil Servants,
and the takeover of properties of
persons of Indian origin with the
Government of Tanzania,

Pension payments to Zanzibori
pensioners have now been resumed
and the citizenship issue Is under
active consideration of the Tanzanian
authorities,

Study of Problems of Defence Per-

sonnel in Forward Areas

*810, Shri Vishwa Nath Pandey:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that
the Defence Scientists have gone to
the forward areas of the country to
study the problems of the Defence
personnel there;

(b) the forward areas which they
visited and studied;

(c) whether they have submitted
their report to Government; and

(d) the reaction of Government
thereto?
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The Minister of State In the Min-
Istiry of Defemce (St A, M
Thomas): (a) and (b). A number of
«defence ccientists have been detailed
to forward areas to study sclentific
probicrns  and they have visited a
number of places all along the border.

(c) Yes, Sir.

(d) The reports submitted by the
scientists are being studied by appro-

priate authorities in the Ministry
of Defence and Services Head-
quarters.

ALR. Farm Forum Programme

*R11. Shri Bibhuti Mishra: Will the
Minister of Information and Broad-
-casting be pleased to state:

(a) whether it is a fact that a
Farm Forum Programme is proposed
to be launched shortly from the All
India Radio;

(b) if so, the nature of the prog-
ramme in various Stateg by varlous
Radio Stations; and

(c) the extent to which Kisans will
be benefited by this programme?

The Minister of Information and
Broadcasting (Shri Raj Bahadar):
fa) The Farm Forum FProgramme
has been in existence for more than
six years at different stations of All
India Radio.

(b) The present frequency of this
programme is twice a week Le. on
Tuesdays angd Fridays. The broad
feature of this programme is that it
is a voluntary listening-cum-discus-
sion-cum-action programme, After
the broadcast, the members of the
Forum discuss various points and
suggestions made during the broad-
east and follow them up by taking
action on the advice given. If they
have any queries or doubts, these are
sent to the All India Rdaio Station
eoncerned which deals with them in
the next broadeast. The number of
-querics answered by varjous All India
‘Radip stations during the year 1985
was 154,874 This two-way com-
‘munlcation between All Ifdia Radio

and the rural listeners is the key-note
of thig scheme. .

The maimr  content of this prog-
ramme is agricultural, though other
toples of imporiance to villagers such
as health, “sanitation, family planning
etc, are also discussed.

There are over 12,775 forums in the
country today. It is proposed to
intensify this activity in collaboration
with the State Governments, which ere
primarily responsible for the getting
up of forums and their successful
functioning.

{c) The bulk of the subjects includ-
ed in the Farm Forum programmes
are on agriculture of allied topics llke
Animal Husbandry and co-operation
which are of practical and day to day
use to the farmers. The subjects are
chosen with care to suit the actual
agricultural operation relevant to the
senson.

The Members of the Forums con-
duct discussions on theé topic of the
broadeast and with the help of the
extension staff of the ares undertake
nction projects.

Avad| Depot

*812. Shri P, K. Deo:
8hrl P. H Bheel:

Will the Minister of Defence be
pleased to siate:

(2) wheTher it 1s a fact that Avadi
Depot Is being closed down by  the
Defence Ministry; and

(b} if so0, the reasons therefor?
»

The Minister of State in the Min-
istry of Defence (8hri A, M. Thomas):
(a) Yes, Sir. 206 Base Ordnance
Depot at Avadi is being close down.

(b) The depot was set up during
World War II to act as a Base Depot
for feeding troops in Far East This -
depot has now become redundant
because it is not functioning as a
Central Ordnance Depol or As a
Command Depot for Units in Southern
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Command. Evon it limited role as
a holding depot on behalf of other
depots hag come to an end.

Manufacture of War Ships

*§14, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meepa:
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Defeoce be
pleased to state:

(a) whether there is any proposal
lo build -war ships with foreign
collaboration;

(b) the types of ships propuseg to
be manufactured; and

(c) the names of firms™with which
talks are at present going on?

The Minister of State in the Min-
istry of Defence (Shri A M.
Thomas): (a) to (c). A Collaboration
Apgreement was conciuded in Decem-
ber 1964 with M/s. Vickers-Armsirong
(Ship-builders) Lid, and M/s.
Yarrow & Co. Lid. of UK, for the
construction of Leander Class Fri-
gates at Mozagon Dock Ltd., Bombay.

Relaxation of Censorship Regulauons

*815, Shri D. . Purl: Wil} the
Minister of Information and Broad-
casting be pleascd to state:

(a) whether Government have any
proposal under consideration to relax

the existing censorship regulations
for foreign and Indiap films; and

(b) i* not, the reasons therefor?

The Minister of Information and
Broadcasting (Shrj Raj Bahadur):
(a) and (b). No difficulty has so far
been vither experienced by the Board
in the certification of foreign and
Indian films or brought to the potice
af the Government in regard to the
operation of the existing censorship
regulstions. As such it is not com-
mdered necessary 1o take up the
question of revisic1 of these rules,
for the present
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Vietmam

*818. Shri Rameshwar Tantia:
Shri P. Venkatasabbaish:

Will the Minister of Extermal
Affairs be pleased to state:

(a) whether it is a fact that the Gov-
ernment of Canuda is considering a
proposal in consulttion with the Gov-
ernment of India on the role the Inter-
national Control Commission could
play to bring about the cessation of
hostilities in Vietnam;

(b} if so, the details of the proposal;
and

{c) the conclusiony arrived at in the
matter?

The Minister of State in the Minis-
tey of External Affairs (Shrl Dinesh
Singh): (a) The Government of Canada
have been considering the utilisation
of the services of the International
Commission for Supervision and Con-
trol in Victnam towards a peaceful set-
tiement of Vietnom question, The Gov-
crnment of Canada have informed the
Government of India of their thinking
in this regard,

(b) and (c). The proposal was oaly
exploratory to find out how Interna-
tional Commission for Supervision and
Control could help in this and ne
specific details were worked out. The
proposa! is not being pressed.

Netaji Jayanti

*817, Shri Harl Vishoo EKamath:
Shri S. M. Banerjee:

Will the Minister of Imformatlon and
Broadcasting be pleased to refer o the
discussion on the Constitution (Am-
endment) Bill on the 3rd December,
1985 and state:

(a) whether Government have taken
u decision to broadcast a special pro-
gramme annually on the cccasion of
Netaji Jayanti as is the practice on the
occasion of Gandhi Jayanti and Nehru
Jayanti; and

(b) if not, the reasons therefor?
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The Minister of Informallon and
Broadcasting (Shri Baj Bahadur): (a)
No, Sir.

(b} According to the advice of the
Central Programme Advisory Commit-
tee attached to the Ministry of Infor-
mation and Broadcasting, given in 1961,
Netaji Jayanti Celebrations are to be
held every 5 years. But in pursuance
of my predecessor's statement in the
House in December, the advice of the
Central Programme Advisory Com-
mittee will be sought at its next meet-
ing in April, and a decision will be
taken in the light thereof.
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Yisit of Chogyal and Gyaimo of Sikkim

*319 Shrimati Malmoons Sultan:
Will the Minister of External Affairs
be pleased to state:

ta) whether the Chogyal and Gyai-
mo of Sikkim visited New Delhi and
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met the Prime Minister in February,
LUE6;

(b) if so, whether any Indian aid
wias sought by them for Sikkim's deve-
lupment; and

(c) Government's reaction thereto?

The Minister of State in the Ministry
of External Affairs (Shri Dinesh
Bingh): (a) Yes, Sir,

(by No, Sir; but the question of
ussistance for Sikkim in the period
1866—71 has been separately under
consideration,

fc} Government will in principle
finance Sikkim's Third development
plan, now in the process of finalisa-
tion, partly by grants and parily by
loans as appropriate.  The :ontem-
plated total outlay wi!l be of the order
of Rs. & crores,

Summit Conference of Non-aligned
Natlons

*B20. Shri D. C. Sharma:
Shri Vasudevan Nair:
Shri Warior:
Shri B. 8. Pandey:
Shri Yashpal Singh:
Shri 5, Kandappan:

Will the Minister of External Affairs
be pleased to state:

(a) whether the reported muve by
the United Arab Republic and Yugds-
lavig for a limited Summit Confer-
#nee of non-aligned nations has been
considered by Government; and

(b} if so, with what resulls?

The Minister of State in the Ministry
of External Affairs (Rhri Dinesh
Singh): (a) and (b). There has been
some talk of tolding a limited Sum-
mit Conference of non-aiigned pations,
but no deflnite proposals have bren
made so far.
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Radio Broadcasts from Pakistan re.
Disturbancey in Mize Hill District

*821 Shri C. K. Bhattacharyya:
8bri Harl Vishnu Kamath:
Shri P. C. Borooah:

Will the Minister of External Affaire
be pleased to state:

(a) whether his attention has been
drawn to a newg bulletin in Bengali
announced by the Pakistan Radio on
the Gth March, 1966, describing the
disturbances in the Mize district of
Assam ag a “War of Liberation™;

{b) whether he has taken any steps
to teil Pakistan that this is highly im-
proper and entirely inconsistent with
the Tashkent declaration; and

(e} if so, Pakistan's reply thereto?

The Minister of External Affalrs
(Bardar Swaram Singh): (a) to (c).
‘Government have seen press reports to
this effect, but no authentic informa=-
tion is available as to whether such a
broadeast was actually made, Never-
theless, this matter was taken up with
the Pakistan authorities who denied
the use of any such expression hy
Pokistan Radio.
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Manufacture of Avro-748 Planes

*824. Shri S. M. Banerjoe:
Shri Daji:

Will the Minister of
pleased to state:

(a) the further progress made to
manufacture Avro-748 in Kanpur,;

(b) whether it iz a fact that the
speed of production is slow;

(c) if so, the steps taken to speed it
up; and

(d) the number of Avros manufac-
tured during 19657

‘The Minister of Siate in the Ministry
of Defence (Shri A, M, Thomas): (a)
to (d). In answer to Unstarred Qn, No,
60 on the 16th August 65, it was stated
that the production of aircraft at Kan-
pur was somewhat behind schedule
and that the delay had been caused by
non-receipt of components from abroad
as well as to some extent to a smaller
rate of build up of technical personnel,
It had also been stated that 5 aircraft
had so far been manufactured. 2 air-
craft were delivered to the IAF prior
to 1865 and 3 aircraft have becn deli-
vered during 1985, One more aircraft
was completed in March 1986 and has
been flown to UK for fitment of modi-
flcations required by the IAC. One
more aircraft will be delivered to
the IAF in May 1968. In addition, 7
aireraft are on the assembly line of

Defemce  be

which 2 are in the flnal erection
stages.
The receipt of componcnts since

August 1965 has been unsatisfactory
‘but efforts are being made to improve
it, The progress of production in HAL
{Kanpur Division) is also kept under
continuous review,
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Interim Beports of Chanda Commiitee

*5rS. Shri P. K Deo:

Shri Narasimha Reddy:
Shri Solankd:

Wil] the Minister of Information amd
Broadcasting be pl d to state:

(a) whether the attention of Gov-
ernment has been drawn to a press re-
port at p. 16 of ‘March of the Nation’'
{Weekly) dated the 5th  February,
1966 to the effect that interim reports
of the Chanda Committec regarding
All-India Radio have not been pre-
sented to Parliament in entirely; and

(b) if sn, the reaction of Governmnni
thereto?

The Minister of Information and
Broadeasting (Shri Raj Bahadur): (a)
The Government have seen the report
which appeared in the 'March of the
Nation' dated the 5th February, 1066
regarding the Chanda Committce's in-
terim reports on All India Radio.

(b) The three interim reports of the
Committee have since been placed on
the table of the Lok Sabha, in full, on
21st February, 1966, except in the case
of the report on “Radio Coverage for
Border Areas”, in which four maps and
one annexure have not been placed be-
cause they are classified documents.

Meeting of Indo-Pak Alr Force Chiefs
*g28, Shri P, C, Borooah:
Shri Omkar Lal Berwa:

Will the Minister of Defence be
pleased to state:

(a)} whether Pakistan Chief of Air
Staff and Commander-in-Chief of Pak-
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istan Air Force, Marshal Nur Khan,
recently visited New Delhi to  have
talks with their counterparts in India
in pursuance of the Tashkent Declara-
tion; and

(b) if so, the result of the talks so
far?

The Minister of Defence (Shri Y. B,
Chavan): (a) Yes, Sir, from 14th to
16th March 1988,

(b) These talks were in continuation
of the talks held at Peshawar in Feb-
ruary 1966 during the visit of our
Chief of the Air Staff. A statement in-
dicating the decisions reached as a re-
sult of these talks ig laid on the Table
of the House. [Piaced in Library.
Scv Ne. LT-5014 /66 ).

Withdrawals from Chhamb-Jaurian
Areas

*820. Shri Hukam Chand
Eachhavalya:
Shri Prakash Vir Shastri:

Will the Minister
Pleased to state:

of Defence be

(a) whethur any delegation
Jammu and Keshmir State has
Government;

from
met

(b) whether Government have re-
ceived some memoranda whereir it hag
been stated that while withdrawing
from Poonch, Chhamb and Jaurian
wrecas, the Pakistani troops told the peo-
ple there that the Hindus should not
construct pucca houses there as they
would be returning to those places
after some days;

(¢) “whether the withdrawing Pak-
istani troops raised anti-Indian sloguns
and some of them even wrote on the
walls also; and

(d) it so, the reaction of Govern-
ment in this regard?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
(a) to (d). No delegation from
Jammu and Kashmir State or memo-
randa have been receivad hy the
Government of India relating to the
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subject indicated in part (b) of the
Quustion. While some anti-Indian
slogans were found scribbled op the
walls of some buildings in the Chhamb
Sector, no report has been received
by Government about slogans raised
by Pakistani troops while withdraw-
ing. There was a vacuum for some
time in the areas from which Pakis-
tani troops withdrew and it iz not
likely that slogans, if any were rals-
ed, could have come to notice.

Shooting at an Army Helicopter by
Mizo Hostlles

*830, Shri Hari Vishnu Kamath:
Will the Minister of Defence be
pleased to refer to the statement
made in reply to Call Attention No-
tice over the Mizo Hills siluation on
the 8th March, 1966 and to questions
raised thereon and state:

(a) the circumstances under which
an Army Helicopter carrying the
G.O.C. Eastern Command, was snip-
ed at, and shot by Mizo hostiles; and

(b} the details of the incident and
the damage caused therchy?

The Ministier of Defence (Shri ¥, B.
Chavan): (a) and (b). There was no
shiping at or shooting of an IAF Heli-
copter, However on the 4th  March
1966, an aircraft was on & reconnais-
sance-cum-supply dropping .nission
with the GOC-in-C, Eastern Com-
mand on board. While on its supply-
dropping run, the aircrait was fired
at by the hostiles from the ground.
The nircraft received some bullet hits
but returned to the airficld safely,

Wage Board for Cantonment Board
Employees

*831. Shrl S, M. Banerjee:

Shri Daji:

Will the Minister of Defence be

pieased to state:

(a) whether it is & fact that Can-
tonment Board employees throughout
the country have demanded the
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appointment of a Wage Board to con-
sider the increase in their wages; and

(b) if %o, the reaction of Govern-
ment thereto?

The Minister of Defence (Shr] Y. B,
Chavan): (a) It is correct that the
representatives of the All India Can-
tonment Board Employees Federation
have suggested the appointment of an
Industrial Tribunal or a Wage Board,

(b) The proposal is under conside-
Tation.

Research In Cosmic Rays

2885, Shri Ram Harkh Yadav: Wili
the Prime Minister be pleased to state:

(a) whether it is a fact that the
Tata Institute of Fundamenta! Re-
search, Bombay iz making research
on very high cosmic rays in collabo-
ration with American experts;

(b) if so. the results of the rescarch
s0 far; and

(¢) the productive and destructive
potential of the cosmie rays under
vesearch?

The Prime Minister and Minisier of
Atomic Energy (Bbrimati [Indira
Gandhl): (a) The Tata Institute of
Fundamental Rcscarch has, from time
to time, carried out cosmic ray experi-

ments in collaboration with US.
groups.
{b) These experiments constilule

fundamental research and the results
are described in g number of pub-
lished papers.

{c) Considerable information relat-
ing to astrophysics and high energy
elementary particle physics follows
from such cosmic ray investigations.
It is recognised that bursts of intense
solar particle radiation can constitute
serious hazards to supersonic aireraft
flying in the stratosphere and to
manned space vehicles which have to
go through the radiation belts gur-
rounding the earth, for example, in
travel to the mobn.
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Institute for Jawans' Widows

2888. Shti Ram Harkh Yadav: Will
the Minister of Defence be pleased
tp State:

(3) whether Government have any
plan to set up an Institution for the
widows of the Jawans where they
could e given training for nursing
and other professions;

(b) it so, the details of the plan
and the programme of the training
to be imparted to them; and

(¢} the details of the widows
qualifying for admission to the Instl-
tution?

The Minister of State Ip the Min-

istry of Defence (S8hri A M.
Thomas): (o) No, Sir,

(b} and (¢). Do not arise.

Memorial tp Heroes of Ehem Karan

2887. Shri Ram Harkh Yadav: Wil
the Minister of Defence be pleased
to state:

(a) whether Governmenl propose
io raise a memorial in honour of the

Khem Karan herces at Khem
Karan;

(b) if so, the details thereof;

{c) when the construction of the
memorial will start; and

(d) the estimated  expenditure
thereon?

‘The Minister of Defence (Shri
Y. B, Chavam): (a) The general
policy of Government as already
announced isg mnot to encourage
setting up of isolated Individual

inls. proposal is already
under considerationn for the construc-
tion of National War Memorial in
Delhi to commemorate all our war

dead after Independence. Howcver,
Government's  asitntion  has been
drawn to a news jtem regarding
censtruction of a memorial near
Cheema  wvillage on  Amriisar-

Khemkaran Road by the local Army
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Unit in collaboration with the State
Government and the matter is being
investigated.

(b} to (d).
stage.

Do not arise at this

Radios for Mysore Panchaysts

2888, Shri Linga Reddy; Wil the
Minister of Information and Broad-
casting be pleased to state:

(a) the number 3! rural“Broadcast-
ing sets supplied to the village
Panchayafs In Mysore State gp far;

(b) the demafif made by State
Government so far to meet the needs
of the village Panchayats;

() the extent to which the demand
has been met;

(d) the cost of each rural radio
set; and

(e) how much ot fl has to be paid
by the Villuge Panchayat and how
much by the Central and State
Governments?

The Minister of Information
Broadcasting (Shri Raj
(m) 2,740.

and
Bahadaor):

(b) and (e). The information is
being collected and will be lald oo
the Table of the House.

(d) Ra. 350,- per set approximately.

Per set.

(g} Central Government—Rs. 125|-
State Government—Rs, 100]-
Village Panchayat—Rs, 125/-.

Marine Dviemel Engine Factory

2889, Shri Vasudevan Nalr:
Shri Warlor:

‘Will the Minister of Defemce ba
pleased to state:

() whether the scheme for start-
ing & Marine Diesel Engine FPactory
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in Kerala State with Norwegian
conllaboration has been finalised; and

(b) it so, by what time the factory
will start production?

The Minmister of State in the Min-
istry of Defence (Shri A, M. Thomas):
(a) and (b). The Ministry of Defenee
have not entered intp any collabora-
tion with Norway regarding the
establishment of & Marine Diesel
Engine Factory. A collaboration
agreement  already exists with
M.AN. a West Germap firm, and this
is being pursued, A decision on the
location of the new factory has not
vet been taken.
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Public Sector Industries under
Defence Minisiry

2892, Shri Siddiah: Will the Min-
ister of Defence be pleased to state:

(a) the names of the Public Sector
TIndertakings and other limited com-

panies under the control of his
Ministry;
(b) the number of employees

working in class I, II, III & IV cate-
gorieg in each of them as on the 1st
March, 1868;

{c) whether reservations have
been made for Scheduled Castes and
Scheduled Tribes in each of them;
and

{d) if go, the number of Scheduled
Castes and Scheduled Tribes in cach
category as on the lst March, 19687

The Minister of State in the Min-

istry of Defence (Shri A, M.
Thomas): (a) and (c), The follow-
ing  six  Publie Sector Under-

takings are under the administrative
contral of the Ministry of Defence

Vi —
(i) Hindustan Aeronautics Lid.
(ii) Bharat Electronicg Ltd,
(iii) Mazagon Dock Ltd.

{iv) Garden Reach Workshops

(v) Praga Toolg Ltd.: and
{vi) Bharat Earthmovers Ltd.

Gurden Reach Workshops Ltd,
Hindustan Aeronautics Ltd, and
Bharat Earth Movers Ltd, have
adopled Government practice re-

garding reservation of vacancies for
Scheduled Tastes and Scheduled
Tribes. Scheduled Castes and Sche-
duled Tribes candidates are given
certain preference alse in Bharat
EBlectronics Ltd, and Praga-Tools
Ltd.

(b) and (d). The information is
being collected and will be laid an
he Table of the House.
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Trade Representations

2893, Shri Jashvamt Mehia: Will
the Minister of External Affalrs be
pleased to state:

(a) the names of countries with
which we have diplomatic relations
and in which we have trade repre-
sentation also;

(b) the names of countries with
which we have diplomatic relations
but where we have no trade repre-
sentation; and

(¢) the names of countries with
which we have no diplomatic rela-
tions but where we have trade repre-
sentation?

The Minister of External Affairs
(Shri Swaran Slogh): (a) to (c). A
statement is placed on the Table of
the Howse [Placed in Library, See
No. L'I‘-SBIT;GE].

Manufacture of Payloads for Test
Rockets

28%. Shrl D. C. Sharma;: Will the
Prime Minlster be pleased to state:

(a) whether it is a fact that India
is in a position to design and manu-
facture payloads for its test rockets;
and

(b} if so, the detuils thereof?

The Prime Minisier and Minister of
Atomic Energy (Shrimati Indira
Gandhl}: (a) and (b). Payloads have
been designed and fabricated so far
for the study of—

(i) winds in the region of 100-180
km.

(ii) the equatorial electrojet.
(iii) the lonosphere.
Payloads for the study of certain

other aspects ale in the process of
being designed.

Manuafacture of Cheap Radio Sets

2885. Shri Lings Reddy: Will the
Minister of Defence be pleased 1o
state;

(a) whether it is a fact that the
Bharat Electromics; Bangalore has
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come forward to manufacture rural
radios at very cheap rates; and

(b) If g0, the details of the scheme?

The Minlster of State in the Minls-
try of Defence (Shri A. M. Thomas):
(a) No, Sir.

{b) Docs not arise,
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Confiscation of Land of Indian
Natlonals in Nepal

2897, Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to state:

(a) whether Government are aware
that lands belonging to Indian
nationals having been confiscated by
the Government of Nepal contrary to
provisions contained in the India-
Nepal treaty;

(b} if 5o, the action taken to get
the lands restored; and

(c) the result thereof?

The Minister of External Affairs
(Shri Swaran Singh): (a) Govern-
ment are aware that in one case the
land previously gifted to an Indian
national was confiscated by His
Majesty's Government of Nepal sub-
sequently.

(b} The case has been taken up
with the Government of Nepal

(c) There has not been any favour-
able response from the Government
of Nepal.
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Indian Jawans killed by China

2608, Bhr{ 5. M, Banerfee: Wil| the
Minister of Defence be pleased to

state:
-

(a) the number of Indian Jawans
killed by the Chinese in December,
1965; and

(b} the number of Chinesc soldiers
killed by the Indian Army?

The WMinister of State in the Minis-
try of Defence (Shri A. M, Thomas):

(a) Six,
(b) Thirty
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Ideology Division

2801, Shri Yashpal Bingh:
Shri Bagri:
Bhri Kishen Paitnayak:
Bhri Ram Sewak Yadav:
Dr. Ram Manohar Lohia:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No. 767 on the
Bth March, 1965 and state the nature
of studies and the extent of progress
made towards evolving a test for
sssessing the state of morale of the
Armed Forces?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):
‘The Ideology Division has completed
a number of studies related to the
morale of our Armed Forces and
allied issues. Some other studies pre
under way. It would mot be in the
public interest to give details concern-
ing these studies.

Internatlonal Co-operation Year

2002, Shri D. C. Bharma: Will the
Minister of External Affalrs be pleased
to state:

(a) whether it is a fact that a large
sum was provided for celebration of
International Co-operation Year in
India during 1985;

(b) it so, how much;
(¢) the details of the expenditure;

(d) whether a statement on the
celebrations will be laid on the Table;

{e) whether it is a fact that a num-
ber, of non-Government organisations
had come forward to join hands in
making the celebrations more success-
ful but their offers were not accepted;

(1) if so, the reasons therefor; and

(g) whether there are any proposais
1o sustain the enthusiasm and spirit
of the Internetional Co-operation Year
in the years to come?

‘The Minister of External Affairs

{8hri Swaran Singh): (a) and (b).
During the wear 1965-86, a sum of
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Rs, 31,500 was sanctioned for the im-
plementation of certain projects ap-
proved by the Indian Nationa]l Com-
mittee for the International Co-opera=
tion Year.

(¢) and (d). Two statements are
placed on the Table of the House.
[Placed in Library. See No. LT-5018/
66].

(e} and (I). No, Bir, In fact non-
official organisationg played a leading
part in the celebration of the Inter-
national Co-operation Year.

(g) It is expected that wvarious
organisations will continue to make
efforts to sustain the spirit of the
International Co-operation Year.

Safety-belt along the Border

2803, S8hri Karnl Sioghji: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
set up & safety-belt jmmediately all
along the border in view of the situa-
tion arising out of the Indo-Pak con-
flict on the border in Rajasthan; and

(b) if so, the details thereof?

The Minister of Defence (Bhri Y. B.
Chavan): (a) and (b). The implica=
tions of the question of the hon.
Member are not clear. However,
measures for the safety of the Rajas-
than border, as indeed of all our
borders, are duly taken and kept
under review from time to time.
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“Meet the Challenge” Exhibition

2905. Shri Subodh Hamnsda: Will the
Minister of Information angd Broad-
casting be pleased to state:

(a) whether Government  have
organised the “Meet the Challenge”
Exhibition in all Capitals of the
States;

{b) it not, which States have been
left out;

(c) whether any gate money was
collected; and

(d) if so, the total amount collected
#0 far and the purpose for which this
money will be spent?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
and (b). Yes, except Punjab, Madhya
Pradesh, Nagaland, Jammu and Kash-
mir and Gujarat. In Madhya Pradesh
and Punjab the exhibition was first
put up in other towns viz, Indore and
Amritsar. It was subseguently to
move to the capitals of the States but
the proposal was droepped on the sign-
ing of the Tashkent Declaration.

{e) Gate money was collected only
in one town wiz. Calcutta. This was
done by the West Bengal State Citizens
Committee who sponsored the exhibi-
tion. Elsewhere admission to the
exhibition was free.
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(d) In Calcutta, the State Cltizens
Committee are reported to have col-
lected Rs. 1,36,116.15. According to
our information, the Citizens Com-
mittee propose to donate the amount
to the National Defence Fund after
meeting the expenditure on the exhibi-
tion.
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Passports for Pakistan

2807, 8bhri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to state:

{a) the number of applications
recelved from Indian citizens for pass-
ports to go to Paokistan during 1065-
68; .

(b) the number of
granted; and

applications

() the number of applications still
under consideration of Government?

The Minister of Exiernal Affairs
(Shri Swaran Singh): (a) The num-
ber of applications received from
Indian citizens for passports to go to
Pakistan during the period January,
1865 to February, 1968 was 84,905,
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{b) The number of applications
granted during the same period was
65,983,

(c) The number of applications
under consideration, irrespective of
the dates of receipt, at the end of
Fehruary, 1966, was 42,980,

Resident Mission in Mongolia

2908. Shri Vishwa Nath Pandey:
Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No, 1837 on
the 6th December, 1965 and state:

{a) whether the gquestion of open-
ing o Resident Mission in Mongolia
has since beepn considered; and

(b) if sou, the decision taken in the
matter?

‘The Minister of External Affairs
(Shri Swaran Bingh): (a Jand (b). No
final decision has been taken regard-
ing opening a resident mission in
Ulan Bator.

Indian Citizens in Ceylon

2908. Shri Vishwa Nath FPandey:
‘Will the Minister of External Affairs
be pleased Lo state:

(a) the number of Indian citizens
who eame to India from Ceylon upto
the 31ist January, 1888;

(b) the arrangemenis made so far
Yor bringing back the money from
Ceylon: and

{c) the total number of Indian
citizens left in Ceylon at present?

The Minister of External Affairs
(Shri Swaram Slagh): (a) Approxi-
mately 1,23,250 Indian citizens have
come to India since 1954 il 3lst
December, 1865,

(b) The Government of Cevlon per-
mit Indimn nationals to take out with
them asscts upto a maximum of
Rs. 75,000 when they leave Ceyion for
permanent settlement abroad.
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(e} Approximately 31,000
Air Space Violations by Pakistan

2010, Shrl Vishwa Nuth Pandey:
Will the Minister of External Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1807 on
the 6th December, 1985 regarding air
violations by Pakistan and state:

(a) whether Government have
received the reply of the protest which
Government made to Pakistan about
the Indian air space violutions during
the 13th and 17th November, 1865;

(by if so, the nature of
received, if any, and

reply

{c) the
thereto?

reaction of Government

The Minister of Exiernal Affairs
(Shri Swaran Siogh): (a) No, Sir,

{b} and (c). Do not arise.

Clearing of Mines in Liberated Areas

2811. Shri P. R. Chakravertl: Will
the Minister of Defence be pleased to
state:

(a) whether two farmers were
killed on the 28th December, 1965 in
Cheema village in the border area of
Khem Karan as a result of mine
explosion,

(b} whether the farmers, who had
gome to the flelds for ‘harvesting crops,
had been duly warned and informed
that there might be mines still lying
there;

(¢) the compensation, if any, paid
to the victims' families; and

{d) whether the areas
been cleared of mines?

have now

The Minister of Delenee (Shri Y. B.
Chavan): (a) Two persons of village
Asa! Uttar were killed in the area of
village Cheema on 25th December,
1965 (and not on 28th December, 1963).
as a result of mine explosion.
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{b) These personz had not gone to
the fields for harvesling crops, but to
collect brass of bomb shells, The
area was fenced with barbed wire,
and public had been jnformed that
that area was mine infested and none
should enter it. Even then, these two
people lifted the barbed wire and
entered the area.

() No compensation was paid as
the Court of enguiry nstituted to
investigate this incident. opined that
no military personnel were to blame
for this incident.

(d) The area had not been cleared
of mines at the time of the incident,
but it has been cleared now.

Hadip Seis to. Rural -Areas in Punjab

2912. Shri Dalfit Singh: Wil the
Minister of Informatton and: Broads
casting be pleased to state:

{a) the number of radio sets allot-
ted in the rural arcas of Punjab till
the end of December, 1965, and

(b) the number of radio sets pro-
posed to be allotted to that State
during 1966-677

The Minister of Information . asd
Broadcasting (Shri Raj Bahadur): (a)
11,722,

{b) The allocations for 1866-67 have
not yet been finalised.

ALR. Station, Sambalpur

2813, Shrj- Dhuleshwar Mwena:
Shri Ramachandra Ulaka:

Will the Minister of Information and
Broadcasting be pleased to statd the
number of staff artistes and employees
of the All India Radio Station at
Sambalpur belonging to the Scheduled
Castes and Scheduled Tribes as on the
31st January, 189887

The Minister of Information and
Broadeastlng (Shri Raj Bahadur):

Scheduled Scheduled
Castes Tribes
Staff Artistes . ..
Other Employees 13 3
Total: 13 5

CHAITRA 7, 1888 (SAKA)
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Heavy Water Manufactering Plant

29%4. Shri Ramnachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Prime Minister be pleased
to refer to the reply given to Un-
starred Question No. 552 on the [5th
November, 1885 and state:

{a) whether Government have since
taken any decision regarding the
establishment of a heavy water manu-
facturing plant; and

(b) if so, the details thereof?

The Prime Minister and Minister
of Atomic Energy (Shrimati Indira
Gandhl): {a) and (b). The proposal
is still under the consideration of
Government.

Civil Vehloles hired during Indo-Pak
Oonfliet

2915. Shri P. K. Deo:

Shri Naraslmha Reddy:
Shri Oakar Lal Berwa:

Will the Minister of Defence be
pleased to siate:

(a) the total number of civil mator
vehicles hired or volunteered for
defence purposes during Indo-Pakistan
conflict;

(b)Y the number of such vchicles loss
on eccount of enemy action; and

(c) the compensation paid, if any,
to the owners by Government?

The Minister of State |n the Minls-
try of Defence (Shri A. M. Thomuas):
fa) The total number of wvehicles
hired, wvolunteered or requigitionsd
for defence purposes during the recent
Indo-Pakistan conflict is as under;

Hired—3,23% vehicles
Volunteered—12 wvehicleg
Requisitioned—16,462 vehicles and

10 trailers
Torar: 19,713 vehicles and

10 trailers,
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(b) 18 vehicles and 1 trailer were
lost and 43 vehicles were damaged
on account of enemy action, out of
the wvehicles requisitioned. None of
the vehicles hired or volunteered was
lost or damaged.

{¢) The following amounts have su
far been paid:—

(i) Rs. 67,06,085.84 in respect of
hire charges for vehlicles
hired or volunteered;

(li) Rs. 7,14,010.88 as compensa-
tion for use of wvehicles re-

quisitioned.

(lii) Rs. 1,943.94 for requisitioned
vehicles damaged for reasons
other than enemy action.

Compensation for the requisitioned
vehlcles and also for such vehicles
lost or damaged due to enemy action
has to be assessed and paid by the
civil authorities and the amount
thereafter recouped from the Defence
Estimates. This assessment has not
vet been completed and the concerned
State Governments have been Te=
quested to expedite settlement.
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Enrolment of Gurkhas In Indlan Army

2917, Shrj Krishnapal Singh: Wil
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that Govern-
ment of Nepal are reconsidering the
question of enrolment of Gurkhag in
the Indian Army; and
reaction

tb) if so, Government's

thereto?

The Minister of External Affalrs
(Shri Swaran Singh): (a) Govern-
ment have no information to this
effect,

(b) Does not arise,

UN. Budgetary Committee's Proposals

2918. Shri Harl Vishno Kamath: Will
the Minister of Extermal Affairs be
pleased to refer to the reply given to
Starrpd Question No, 680 on the 6th
December, 1865 regarding UN. Budge-
tary Committec’s proposal regarding
re-imbursement of expenditure and
state:

{a) whether the proposal applied
unly to the developing countries of
Asia and Africa;

(b) if not, on what grounds the
charge of discrimination is based or
justified; and

(¢) the reasons, if any, for Govern-
mient's non-support to reduction or
economy in expenditure?
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The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir
The decision applies to all member
States.

(b) and (c). The economy effected
by the revised scales of reimbursement
of travel expenses would result s a
marginal saving of $250,000 out of a
total UN. budget of $ 120,000,000,
Since Member States contribute to the
U.N. budget according to their capa-
city to pay, the benefit which would
accrue to the developing countries as
a result of the consequent reduction in
their contributions to the U.N. budget
would be more than offset by the addi-
tional expenditure they will have to
incur on provision of appropriate
travel facilities to their delegates to
the UN, Ajs most of these countries
are located far from U.N, headquar-
ters the decision tends to discriminate
&sgainst them. It was on these grounds
that India had certain reservations in
regard to the adoption of the revised
procedurs,

v e e ¥ qw dwrfre g
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Chinese Pressure over Pakistan

2020, Shri Sidheshwar Prasad: Will
the Minister of External Affalrs be
pleased to state:

(a) whether Government have any
information about China's pressure
over Pakistan for military installations
in Gilgit; and

(b} if 30, the steps taken by Gov-
ernment in the mattar?

The Minister of External Affairs
(Shri Swaran Singh): (a) No, Sir,

(b) Doeg not arise.
De-requisition of a Plot in Cailcutta

2921. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Defence be
pleased to state:

{a) whether it is a fact that the
owners of the 'K site’ plot of Tolly-
gunje, Calcutta are repeatedly de-
manding de-requisition of their land
held by the Defence Department for
the last twenty years; and

(b) if
thereto?

g0, Government's reactlon

The Minister of Delence (Bhrl ¥, B,
Chavan): (a) Yes, Sir. .

(b) The landowners have been in-
formed that the land is now surplus
to defence requirements and will be
de-reqgisitioned after displaced persons
from East Pakistan, who are in un-
authorised occupation of the land
since September. 1848, have been
evicted. The question of evicting the
squalters Is under the considerativn
of Goverrmment,

In case however the landowners
affected by any requisitlon order are
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prepared to accept the return of the
entire land along with squatters and
deal directly with the squatterg and
further agree not to ¢lalm any com-
pensation for damage, if any, done to
the property during the period it re-
mained with Government, Government
have no objection to de-requisition
such plot of land. The landowners
who have represented to Government
have been informed accordingly.

Polson in Foog of N.C,C. Cadetls

2922 Shri Harl Vishou Kamath:
‘Will the Minister of Defence be pléas-
¢d to refer tp the reply given to Un-
starred Question No. 475 on the 21st
February, 1066 regarding poison in
Food of N.C.C. cadets and state:

(a) whether the investigation
since been completed; and

has

(b) it se, with what resuli?

The Minister of State in the Minis-
try of Defence (Shri A. M, Thomas):

fa) Investigation of the case by the
Police has been completed.

(by It is understood that a charge-
sheet against the accused Is being
filed in Court, shortly,

Manufacture of Ryckets

2923 Shrj D, C. Sharma:
Shri Linga Reddy:
Shri Ram Harkh Yadav:

Wil} the Prime Minister be pleased
to state:

(a) whether it is a fact that the first
India made rocket used for space re-
search will roll out of the assembly
plant before June, 1966;

(b) if so, the special features of the
rockel under manufacture; and

(c) whether Space science and
Technology Centre will be set up at
Veli Hill ncar Thumba?

MARCH 28, 1966
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The Prime Minister and Minister of
Atomic Energy (Shrimat] Indira
Ganghi): (a) The first Indian made
rocket iS5 now expected to roll off the
assembly line towards the end of the
year,

(b) As stated earlier in the House,
this rocket is specially designed for a
variety of scientific jnvestigations at
high "altitudes,

(c) The Department of Atomic
Energy is considering a proposal to
set up a Space Science and Technology
Céntte at Veli Hill near Thumba.

New Transmitters in Shilleng and
Pasighat

2024, Shri P, C. Barooah; Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether \wo new transmitters
of the All-India Radio have been set
up at Shillong &and &t Pasighat
{(NEFA); and

(b} if so, their respective transmit-
ting capacity?

The Minister of Information and
Broadcasting (Shri Raj Bahadur): (a)
Yes, Sir. '

(b) The transmitters set up at
Shillong and Pasighat are both low-
power medium-wave transmitters
which will serve the respective cen-
treg and their environs,

National Defence Academy
Examinations

2825. Shri P. R, Chakraverti:
Shri P. C. Borooah:
Shri §. M. Hanerjee:

Will the Minister of Defence be
pleased to refer to the reply given to
Unstarred Question No, 1,512, on the
29th November, 19656 and state:

(a) whether it hag since been decid=
ed to revise the minimum qualifica-
tions for eligibility for admission to



8153 Written Answersy CHAITRA 7,
the National Defence Academy Exami-
nation from High-school pass to Higher
Secondary;

(b) if so, whether the age limits for
eligibility to that examination have
alsp been suitabiy revised and 1if su,
what are the revised age limuts; and

{e) whether any representations/
applications for revision of the age
limits have also been received and if
su, the action taken thereon?

The Minister of State in the Minis-
try of Delfence (Shri A. M. Thomas):
(a) to (c). The question of revising
the qualifications, and the age limits,
for admission to the N.D.A. is still
under examinalion and this position
hag been intimated in reply to the
representations received,

Defence Research and Development
Organisation

2926, Sart D, C, Sharma:
Shri P. C. Bopoosh;

Will the Minister of Defence be
pleased to state;

(a) whether the Directorate aof
Engineering of the Defence Hesearch
and Development Organisation has
developed & variety of engineering
gouds of indigenous design;

(b) if so, the outstanding items
designed and developed so far; and

(c) the saving in foreign exchange
expenditure effected thereby so far?

The Minister of State jn the Minls-
try of Defence (Shri A, M. Thomas):
(a) Yes, Sir,

(b} The items of indigenous design
includes both stores specially designed
and developed by R. & D. (Engineers)
for the Services and other stores of
indigenous origin (for civilian pur-
poses) gubsequently modified to suit
the requirements of the Services.
Some examples of such equipment are
given below:

(i) Trailer 5 Ton 4 Wheeled for
Motor Tugs.
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(ii) Air Conditioning Umit for

certain Radar,

Boet Recce 3 Man.
Boat Assault Pneumatic,
Mine Prodder.

(i)
(iv)

(v

-

{vi) Pumping sets including Flexi-
ble, Drive, Engine and Pack-
less Glands,

{vii) Punthed Tape and ancillaries
comprising Laying Unit, Re-
winding Unit, Spools and
Anti-twister Units.

(c) If the item wera imported in
the guantities that are now menufac-
tured, the cost involved would exceed
rupees ohe crore,

Mizo Refugees ip Burma

2821, Shri P, C. Borooah: Will the
Minister of External Affalrs be pleased
tu slate:

(a) whether it is a fact that a large
number of Mizo refugees have emi-
grated 1o Burma and settled at the
frontier town of Tiddim;

(b)Y if so, their number; and
(¢} Government's reaction thereto?

The Minlster of External Affairs
(Shrt Swaran Singh): (a) and (h).
According to available information it
oppears that about 1000 Mizos crossed
into Burma in the second week of
March, 1866.

(c) Government is unhappy as this
act of Mizos may create Rome problem
tor our friendly neighbour Burma
with whom we will co-operate fully
for taking suitable steps to cope with
this act of the Mizps.

Assets of Indjan Repatriates from
Burma

2928, Shri P, C. Borooah; Will the
Minister of External Affairg be pleas-
ed to gtate:

{a) the amount of assets left by the
Indian repatriates from Burma in the
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custody of the Indian High Commis-
sion in Burma; and

(b) the progress so far made for
repatriation of these assets?

The Minister of External Aflairs
(Shri Swarap Singh): (a) Eight pack-
ages of jewellery are still in the cus-
tody of the Indian Embassy,

(b) The owners can claim
jewellery at any time,

their
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Ratlo of U.D.Cs, to L D.Cs, in
Defence Establishments

2930. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

{a) whether it is a fact that the
ratio of Upper Division Clerks to
Lower Division Clerks has been re-
vised in the Defence Establishments:

(b) if 8o, in what manner; and

(c) whether these orders will
apply to all Defence Establishments
including Ordnance Factories?

The Minister of State in the Min-
istry of Defence (Shri A, M. Tho-
mas): (e) and (b). The ratio of
Upper Division Clerks and Lower
Division Clerks has been revised in
the Army Ordnance Corps and the
Corps of Elecrical & Mechanical En-
gineers from 1:4 o 3:8 and necessary
orders have been issued.

(c) No, Sir. The question of revis-
ing the ratioc of Upper Division
Clerks and Lower Division Clerks in
other Defence Establishments inclu-
ding Ordnance Factories is under
consideration.
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12.08 hrs.

RE: CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

Heavtr or Sunt Goratan

Mr. Speaker: I have received a
Calling Attention Notice from Dr.
Lohia and others about the health of
Shri A. K. Gopalan. Is the Minister
ready with any statement?

The Minister of Home Affalrs (Shri
Nanda): In the afternoon, I shall
give the information,

Mr. Speaker: The statement would
be made in the afternoon,

Shri Hem Barua
what time, Sir?

(Gauhati): By

Mr. Speaker: At what time could It
be made?

Shri Nanda: 5 O'clock.

An hon. Member: What is it about,
Sir?

Mr, Speaker: About Shrl Gopalan's
health. Will 4 O'clock be all right?

Shri Nanda: Yes, Sir.

Mr. Speaker: At 4 O'clock, the sta-
tement would be made.

12,03 hrs,

RE. MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

BasTAr INCIDENT

Mr. Speaker: I have got six Ad.
journment Motions and 18 Calling
Attention Notices about the Bastar
incident. Of course, the matter s
serious and is of urgent importance
as well. But 1 am not satisfied so
far that this is the Centre's responsi-
vility. Shri Lehia may satisfy me on
that peint. He need not go into other
matters,
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‘Shri'Ranga (Chittoor): Mr, Speaker,
Sir, as you all know, this is essentially
a tribal area eand more than 80 per
«ent of the people are tribal people.
They had looked upon Bhri Bhanj
Deo as their leater. For years, for
months, for the past few weeks there
have been representations made to the
Central Government complaining aga-
inst the local government and, more
especially, against the local adminis-
tration in the districts, against the
police, against the revenue authorities
and all those people. They had also
complained about shortage of food
and agdinst the compulsory food levy.
In spite of all thrse things the Central
Government did not raise jts little
finger in their protection and on their
behall to caution the local govern-
ment with a view lp see and prevent
these untoward evemts, Only s few
days before this unfortunate happen-
ing the ex-Maharaja, Bhanj Deo, sent
a representation to the President and
also, I think, to the Home Ministry,
expressing grave fears that his life
was in danger and that the local-autho-
rities—I am not quite prepared to say
whether he included the local govern-
ment or not—were intending to attack
him and all those who were offering
worship to their Goddess and who
were associated with him in that fort

and in that hunger-strike. He had
said that he was apprehending danger
to his own life. In spite of all these
things the Government of India did
not do anything. The protection, the
welfare, the advancement of the tri-
bul people has been made & special
charge on the Government of Indta.
It is because the Government of India
has been failing in regard to this par-
ticular guty and it has been dealing
with these people in the same manner
as the other advanced people that these
things have happened and this parti-
cular tragedy has taken place,

Sir, the Chief Minister there made
a reference to Mizo Hills. We do net
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know what is happening there, but we
do know that these people have been
suffering from malnutrition and from
hunger. 1 am not quite sure whether
there have been some hunger deaths,
but I shall not be surprised if there
In spite of this, this com-~
pulsory levy has been imposed on
these prople in such & callous manner.
This Is in continuation of ‘the earlier
oppression. Al] these things have
brought things to a head. While these
things were brought 1o = head, while
these representations were being made
to 'the Government of India, the Gov-
ernment o India, together with their
President, have failed signally in their
duty tp Intercede beiween those un-
fortunate suffering people and the
local government and its wvengeful
policy. The consequence is this terri-
ble tragedy.

As my hon, friend, Dr. Lohia, has
said, it is not -enly the Maharaja who
was kitled, who was murdered accord-
ing to me, but scores of helpless tri-
bais have been murdered in that place,
Various objections may be raised by
the Government by taking advantage
of the fact that the loeal Government
is there in charge of law and order, it
has appointed a Commission of In-
quiry and go on. Blr, such means can
be adopted in order to get rid of any
one who is here in the Opposition
through the means of the local Gov-
ernment, There would be no redress
unless this House is given an oppor-
tunity of discussing this mestter and
taking this Government to task and
also knowing what Government has
done and is going to do in order lo
see, in order to assure not only those
people bat all the people who are in
the opposition to this Government that
their life would not be in dunger that
their political and social existence
would not be destroyed by the flat of
the local Government through  this
kind of mischief under the guise of
decentralisation.

Shri W, N. Mukerjee (Calcutta Cen-
trml): I support Dr Lohis and Pro-
fessor Ranga in their contehtions that
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the responsibility of the Government
of India is very definitely attracted
over what has happened in Bastar.
During his life time, the former Mabha-
raja of Bastar was subjected to all
kinds of activities on the part of the
Government of India, rightly or
wrongly, and now that he has died in
very deplorable, almost dastardly,
circumstances, surely it devolves on
the Guvernment of India to give some
explanation for the situalion that pre-
veailed in that part of the country
which has led tp these events happen-
ing. It also stands tp reason that
where our tribal people are concern-
ed—and in that part of Madhya Pra-
desh there is a contiguous region
where they live in very large num-
bers—since they have been known to
be devoted to the person of the late
Maharaja of Bastar, it becomes a very
serious matter, particularly in view of
the Chief Minister of Madhya Pradesh
having already stated that it was some

thing in the nature of a Mizo or Naga
upsurge.

Shri Bade (Khargone): No, no.

Shri H, N. Mukerjee: That was s0.
We saw it in the papers and we can
only proceed on the basis of informa-
tion which is supplied to us by repu-
table press agencies.

The Maharaja of Bastar also used
to be in the receipt of privy purse
payments from the Government of
India and when somebody who be-
longs to that category of Indian prin-
ces who at one time enjoyed a certain
position in the country, the hangover
ot which has not gone altogether—
surely, the Government of India is
very responsible for it—when a per-
son belongs to an order of people who
were in g specisl category, and that
is a fact of life, and when such a per-
son dies in this kind of circumstances,
surely something ought to be done.
But the more important consideration
is that our tribal people are con-
cerned &nd in regard to the tribal
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people this Government has shown
such egregious failure in execution
and implementation of its policies
end this very poignant circumstance,
melancholy circumstances gives us an
occasion for discussion of this matter.

Shrl Hanumanthalya (Bangaiore
city): Sir, 1 want to submit to you
two points. The first point is that this
is a matter coming under the rule of
sub judice.

Some hon. Members: No, no.

Shri Hanumanthaiya: So far as the
tragedy is concerned, sll of us dee-
ply regret it and we do not want
such things to happen. But the ques-
tion is who is at faull or whose res-
ponsibility it is. The State Govern-
ment has already appointed an In-
quiry Commission.

(WrEg) ©

Shri Hanumanthalya: The State
Government has already appointed a
High Court Judge, under the Cen-
tral Act, the Commissions of Inquiry
Act, to go into this matter.

Therefore, the whole
(Interruption),

st swemmfie el (o) o
gfm ¥ woaw gwh ¥ fae
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Shri Bhagwat Jha Aszad: It will

not be possible for us to hear them
if they do not hear us.

Mr. Speaker: That is what I am
Eoing to tell them,
st @wo wWio Wl () -

g9 97 ¥ W AT 6 I |

Mr. Speaker: Order, order. They
will kindly listen to me. What we
have to say must be in a regulated
and orderly manner. I must plead
with Members that only one Member
must speak at one time. The other
day some other Members were with
me and we were at a luncheon with
a foreign diplomat. When he said that
he had seen simultaneous transla-
tions but it was enly in the Lok
Sabha that he had seen simultaneous
speaking, really I felt ashamed at
that moment. This should not be re-
sorted to. Simultaneous speaking is
never heard of in any Parliament,

Shri Hanwmanthaiya: A High Court
Judge has already been appointed to
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inquire into the whole affair. To dis-
cuss that subject on the floor of this
House would certainly prejudice the
case either for or against, one side or
the other. You have given time to
all of us to make out a case regard-
ing the admissibility of the motion.
But you see that people are already
talking about the merits of the case
and are passing remarks against the
State Government and against some
one or the other. That was not the
intention with which you allowed
this debate. The debate cught to res-
trict itself to the sdmissibility of the
motion according to rules. I realise
that meny of my hon. friends are
greatly upset with this tragedy and,
therefore, I can understand a little
going astray so far as the expression
of emotion is concerned. But they are
seasoned parliamentarians, and I
would appeal to them that this is not
the occasion to express their consi-
dered opinion on the merits of the
case itself and to attribute motives to
the State Government, the Chief Mi-
nister and the Central Government.
Is it the occasion, Sir? In the course
of the debate on the admissibility of
the motion, can suth things be said?
Therefore, even if my hon. friends
want to press for the admissibility of
the motion, I would appeal to you,
Sir, to see that the rules are inter-
preted, not that emotions are inter-
preted.

Shri Nath Pal (Rajapur): Mr
Speaker, I shall try to restrict myself
to the admissibility of the motion. I
have heard very carefully the words
that have been uttered and I know
that I am to plead for the admissi-
bility of the motion. I have three
grounds for the admissibility of the
motion,

The first is a well established pre-
cedent in the House regarding this
very same unfortunate area of Bas-
tar. I had tried to raise it on a pre-
vipus occasion when the same people
had opened fire in Jagdalpur in Bas-
tar and twelve, whom this Govern-
ment contemptucusly calls Tribals—
a word used by foreigners and which
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np Indian patriot should use about
any other Jhdian—fellow Indians,
twelve of them, were killed. We tried
io raise jt und your worthy predeces-
mor, ‘Shri Ayyangar, was in the Chalr,
Bhri Lal Bahadur Shastri was the
‘Hbme Minister. The matter was al-
lowed to be discussed, Hot on an ad-
Jjournment motion, but the rigldity of
the rule was not so strictly enforced
against us because the matter was
too serious. Shri Shastri came for-
ward and said that he shared the an-
xiety and would like tuv make a state-
ment because the killing of twelve
Indians was not to be spurned aside
.and avoideq in this Housc 'by taking
shelter behind the Indlan Penal Cote
'and some provisions of the Constitution
“That is a precedent which should have
the sancity and the authority of a
rule,

The second important thing is the
admission of the Chief Minister of
Madhya Prikdesh who himself says
that conditivns bordering on rebellion
prevail in India, This s the admission
of the Chief Minister for the justifica-
tion of the heinous murder of twelve
men. Then, that iz the justifieation
for thy House to interferc and the au-
thority is the admissfon of such con-
ditions prevailing on the part of the
Chiel Minister.

Thirdly, 1 would like to drew your
attention o this that, 1 think, still
Mr. Nanda tmsists on continuing the
Emergeney. And if here is the Emer-
gency in this coantry, if conditions
confinue to deteriorate continuously,
this Government is called upon to
jssue necessary instructions for the
rectification of those conditions. This
is what article 333 (a) says:

“Notwithstanding anything in
this Constitution, the executive
power of the union shall extend
to the giving of directions to any
State as to the manner in which
the exccutive power thereof is to
be exercised;”
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This is not an outburst. It j3 a com-
bination of series of lhings that had
been happening there and, thercfore,
the Government was called upon to
issue the necessary instructions to the
State Governinehit of Madhya Pradesh
to see that matters do not deteriorate.

Having said this, may 1 say one or
twey things within the narrow limits
prescribed for me by Mr. Hanuman-
thaiya, remembering that the matter
is sub judice? When I read hbout this
news in the papers, the question that
cropped up in my mind was: Is this
country fast approaching to the state
of affairs of Tshonibe's Congo where
Lumumba was murdered. Are these
new equations that any disagreement.
any dissent, ¥ny difference, will [nva-
ribly draw the threat of destruction
‘and liquidation? We know the tragic
conditions that have been prevailing,
the atmobphere of fear that has been
‘going on, between this unfortunate
young man who had perhaps his weak-
nesses—he was perhaps temperamen-
tal—and the others. Only ten days
back this House @iscussed that shock-
ing outrage at Panipat and & shudder
of horror and anguish went through
the nation. May I ask the Govern=-
ment: Is the premeditated massacre
at Jagdalpur not worse than the mad
act of & mob which was temporarily
seized by frenzy? We arg told they are
tribals, 1 take the greatest objection
to this word being used by Govern-
ment spokesmen that they are tribals.
They are fellow Indians. If they are
tribals, who is responsible for that?
I we have failed in integrating so
many Tndians in the mainstream of
our life, are the tribals to be blamed
or iz it an indictment against this
Government?

In conclusion, Mr. Speaker, mav I
submit that only the other day the
Presgident remarked that there is vio-
lence in the air. We condemn any
kind of viclence. When Dr Lohia,
the other day. analysed it, we agreed
that those who are inciting violence
ate WTONE. . ......
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Iask: Is this violence only vne-
sided? The Prime Minister, before
leaving the country, expressed this
hope, “When 1 am abroad, I hope,
nothing will go wrong in this coun-
try." Do they think that this will
enhance our prestige abroad when
the world headlines wil! be, a Maha-
rai1 massacred in his Palace? Will
it enhance the prestige and the image
of India? I want that this House be
given a fair opportunity to discuss
this affair. This trigger-happy men-
1ality hag to be curbed. The reply
from that side should not be that
there is going to be an inguiry into
this affair. We wani that inquiry so
far gs this particular episode is con-
cerned. But we want a wider in-
quir;, over and above the judiclal in-
quiry into this firing and ruthless
killings which makes us hang down
our heads in shame, into what had
been happening in Bastar and what
forces had been in operatlon to eli-
minate and liquidate this man who
hed been wronged. 1 hope Mr.
Nanda will not try to take shelter
behind this rule or that rule but will
boldly say, “We will face any In-
quiry, not omly this judicial inquiry
but a wider inguiry."
Some hon. Members rose—

Mr. Speaker:
Mr. Bade.
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“Provided that there shall be
paid out of the Consolidated Fund
of India as grants-in-aid of the
revenues of a State such capital
and recurring sums as may be ne-
cessary to emable that State to
meet the costa of such schemes of
development as may be under-
taken by the Stste with the ap-
proval of the Government of
India for the purpose of promoting
the welfare of the Scheduled Tri-
bes in that State..”
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“The Governor may make regu-
lations for the peace end good
government of any area in a
State which is for the time being
a Scheduled Area.”
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“The Ministry of Home Affairs
is responsible for the policy and
co-ordination of all tribal welfare
programmes, and has a lrage say

in regard to allocation of funds
for them.”
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“In the Ministry, besides the
Minister himself, there is a se-
nior officer of the status of Secre-
tary..”
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The Minister of Home Affairs (Shri
Namda): Before I say anything more,
1 must state that we are exceedingly
unhappy and deeply distressed about
what has happened in Jagdalpur on
the I5th and 26th of this month
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What has happened there is extre-
mely unfortunate and painful It has
resulted in loss of life. Several lives
have been lost, including that of
Shri Pravin Chandra Bhanj Deo, ex-
ruler of Bastar. (Interruptions).

ot wET & wT @A
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e |
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Shri Nanda: I share the deepest
sympathy with all concerned over the
loss and suffering.

The question has been raised that
what has occurred there attracts the
responsibility of the Centre. Also,
hon. Member, Shri Nath Pai, has said
that even though these occurrences
may be sub judice, he will expect us
to allow a wider enguiry, and a wider
discussion to take place here. In this
House, this party is prepared to have
any discussion, provided it is permis-
sible, admissible, because this House
functions within the framework of a
Constitution and certain rules, There-
fore, it is not a question that we are
afraid of any enquiry, but the point
is this,

The Chief Minister of Madhya Pra-
desh has already made three state-
ments in the State Assembly on the
incident and thereafter, a commis-
sion of inquiry under the Commis-
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sions of Inquiry Act has been appo-
inted to enquire into the matter. A
sitting Judge of the Madhya Pradesh
High Court has been nominated by
the Chief Justice of Madhya Pradesh
Migh Court and asppointed by the
Madhya Pradesh Government to con-
duct the enquiry. (Interruptions).

df gm oy wowm W
gra = gt afgy | & tw oA
®) maq & fag fawgw dare off
E 1T W qe A or P R

Shri Nanda: I place on the Table
of the House a copy of the netifica-
tion eppointing this commission.
[Placed in Library. See No. LT-5821/
66].

Other things have been brought up,
the circumstances, the background
ete. If this enquiry, judicial enquiry,
brings out anything which relates the
circumstances there to any failure of
responsibility on the part of the Cen-
tre, we shall certainly take it up, but
at present we cannot presume any-
thing at all that there has been sny
failure, and I would take exception
to the reflection cast on a Judge of
the High Court. What is the basis for
that? When the Ministry is dealing
with this matter and there is a vote
of no confidence, let it be decided
there so far as the administration of
the Ministry is concerned. This s
mnot a question to be brought up here,
{Interruptions,)

ot mermite el @ IR Gwm
aF A gw &ww g oI

Shri Nanda: This should be settled
one way or the other.
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Shri J. B. Kripalani (Amroha):
May I submit that the local Govern-
ment says that it was a rebellion?
Therefore, it becomes a political
question which we are entitled to
discuss here.

Shri Frank Anthony (Nominated—
Anglo-Indians): If this is  correct
that Bastar is obviously a scheduled
area,—we &ll seem to miss that ques-
tion—if the Home Minister accepts it
as 8 scheduled area, then he cannot
get behind the direct responsibility of
the Central Government. The Fifth
Schedule, clause (3) regarding the
administration of the scheduled areas,
reads like this:

“..and the executive power of
the Union shall extend to the
giving of directiony to the State
as to the administration of the
said areas."”

It comes squarely within the respon-
sibility of the Union,

Mr, Speaker: That power extends—
the Union Government has that power
to give those directions, but if there
are no directions, whether there {s
failure on the part of Government
and whether that becomes the res-
ponsibility of the Centre to give that
direction, the jurisdiction, that s
what I want to ask Mr, Anthony.

Shri Frank Anthomy: The way |
would put it is this. Apart from Mr,
Nath Pai's argument that there is an
emergency and that there is a sug-
gestion of a rebellion, if the duty of
the Centre extends to giving direce
tions to the State in respect of a sche-
duled area—apparently that s what
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the Fifth Schedule says, and this is
a scheduled area—than a fortiorari it
will extend to telling them, “we want
an enguiry which will be completely
above suspicion, we will tell you
whom you should appoint, we will
tell you precisely what you should
do to ensure that the enquiry is ab-
solutely above any suspicion, you re-
move all your local officials”. There
would be an abdication of responsi-
bility if the Ceotre did not assume
this direct responaibility in this mat-
ter?

Shri Swell (Assam—Autonomous
Districts): May a tribal Meraber of
this House say a word in this matter?

Me. Speaker: He will sit down.

Shri Swell: I have been sitting. I
am trying to catch your eye. I have
not been given any permission to
say a word on it

Mr. Speaker: How can every Mem-
ber expect an oppoftunity? I cannot
allow every Member,

Shri Swell: I have tabled an ad-
Journment motlon. Nobody from my
group has spoken. 1 am a tribal
Member of this House.

Mr, Speaker: Order, order, He will
kindly sit down. 1 will see if I can
give him an opportunity, but he will
sit down first.

13 hrs.

Shri N. C. Chatterjee (Burdwan):
Will-the hon. Home Minisier communi-
cate to the Madhya Pradesh govern-
ment that in the wider interest of the
nation, they should not take up any
rigid attitude The Home minister
should nominate s member of the Sup-
reme ourt judiciary or an ex-chief
Justice. The other day Justice Gajen-
dragadkar retired from the Chief
Justiceship of the Supreme Court of
India and he ean easily be nominated.
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I am quite sure the whole of India
would accept his judgment; that will
be completely above any suspicion or
any reflection of any kind. That will
inspire peoplé's confidence (Interrup-
tioms.)

Shri Swell: You have been pleased
to accept that the responsibility of the

central government is to the extent of

issuing direcions to the state govern-
ment with regard to the administra-
tion of these scheduled areas, This
matter of Bastar has been before the
country for the last many years and
recently there has been quite some
agitation. The ex-ruler of Bastar, I
think, has drawn the attention of the
central government to the danger of
his personal life. There hag been agita-
tion about food and he has been on
fast for so many days. Now, has the
central government taken cognisance
of this fact and have they issued any
directions to the Madhya Pradesh gov-
ernment with regard to this matter?
If they have not issued any direction,
it has been a clear failure on the part
of the Central government in not
having issued any direction and hav-
ing allowed the situation to developin
this manner. I have given an answer
to the question you put to Mr, Frank
Anthony. The central goverrment by
not having issued any direction to the
state government with regard to his
area hss falled in its duty.

Shri Nath Pal: When I submitted to
you earlier, I was handicapped be-
cause ] did not have g particular
You know how difficult it is
to get quick references in this House
though under you conditions have a
little improved. ] should like to point
out to you that the question whether
the area is scheduled or not is an im-
portant question. Under a notification
of the Madhya Pradesh government,
Bastar is a scheduled area.

Mr. Speaker: I will ask the Minis-
ter whether he agrees with this.

Shrl Nath Pal: Let me conclude,
It it is a scheduled area, the question
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arises, T am quoting now the autho- off wwreliy wrelt . & fieadlt
rity of the Madhya Pradesh govern- o —
ment. They say: ‘The MP. govern- m kil | q ™ ‘ t‘
ment bas declared the following as Ay & og ween 6 aw
scheduled areas in Raipur division, g el ¥ % ®IY €W qYA fT WY
Bastar. ....."The whole of Bastar dis- A
trict is there and then other areas are qoc ¥ F f:ﬁ“ ﬂTE‘ Sl
given. Once we accept that it is & sche-  fRaY ¥ & ™ AW g
duled area, then it becomes cle;rn.ine JO% ddg H YW YT ¥ wEie
last sentence which my {riend did not :
read is this: "The executive power of g A .m ‘!* g f& A
the Union shall extend to giving direc-  THIory woadw & g & ¥z wrw
tiourto the state....” The word is 2 ¥ fre gew Ok O I
S R W E T @ omr oW
Mr, Speaker: ‘They had these W1 war four mar at fer st aift
powers? o wt frer@l ot } 7
Bhri Nath Pal: Yes, and they failed e “""‘"!‘ u‘lf!m
to exercise those powers, ol
wig, urex T gEw w-yf
Mr. Speaker: There is one question 9T, ..
ebout the past action or past events.
The hon. Memberg might sit down. wsam w aawr A1 F X
They did not consider it necessary to . - . -
issue any instructions or any direc- 97 |94 | ¥R AW Wl ® gan
tions. That is one thing. Secondly, Mr.  Qfag | gWTT & wivw! I ALY
Anthony has now argued that they qETT wayem). .. IEET
have tha authority and therefore, they t e )

could issue instructions that instead
of a judge of the High Court, a judge
of the Supmme Court might be ap-
pointed to go intg all the things, These
are two distinet things: whether by
failing and not thinking it proper to
give any direction while the area was
a scheduled area, there is any failure
on the part of the government. That
is one thing. The second is whether
tha government has thoss powers. Now,
Members feel so much agilated. Will
they issue a direction to the state
goversseent now that instead of mak-
ing it an enquiry by one judge, a
Supreme Court judge might be ap~-
pointed. These are two distinct
things. Let me make clear the posi-
tion to the hon. Minister.

Shri Nath Pai: Regarding admisel~
bility, are you satisfled with facts that
it is @ central responsibility by virtue
of its being a scheduled area?

Mr. Speakeér: He may resume his
seat; | have heard him,

The Minister of Edveation (Shri M.
C, Chagls): Mr, Speaker, there is no
doubt that as regards the importance
of the subject and the desirability of
Parliament to discuss important mat-
ters,, (Interruptions.) 1 am gne of
those who believe that we should have
full and frec discussion with regard
to every matter that agitate” the mind
of the country.
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Shri Ranga: It iy en important
matter,

Shri M. C. Chagla: It is important;
it is vital; it deals with a weak and
wvulnerable section of our society. The
Centre may have responsibility, I
even concede that the Centre has fail-
ed to discharge that responsibility
but, this is an importent ‘but’......
{Interruptions.)

An hon. Member: The motion must
be admitted; he concedey that failure.

Shri M. C. Chagla: Wil I not be
allowed to complete my sentence?

Mr. Speaker: | cannot do anything;
Dr. Lohia might ask for permission.

Shri M, C. Chagla: May I complete
what 1 was going to say?

More important than a discussion in
Parliament is the fact that we should
not in any way prejudice a tribumal
which hag been appointed with a sit-
ting judge. . (Interruptions.)

8hri Ranga:
exisience.

It has not come into

Shrit M. C. Chagla: It has ..(In-
terruptions.) The question to be de-
termined is: what were the facts?
What were the causes; who was res-
ponsible? All this hag to be done by
& High Court judge. I am surprised
that an eminent lawyer like my hon.
friend Mr, Chatterjee who was a
judge of the High Court should him-
self cast reflections on a sitting High
Court judge.

Shri N. C. Chatterjee: I have not.
1 am pointing out that the govern-
ment of Madhya Pradesh is itself a
party; therefore it is better in its own
interest to do as 1 said

Shri M, C. Chagla: I was a member
ot the judiciary; he wWas u member of
the judiciary. I am proud of our
judiciary. Is it suggested that a judge
of the High Court nominated by the
Chief Justice will not do jus-
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tice between the State and the
individual? We bave been doing that
all our lives. As I sald, Mr. Chatter-
jee himself should have decided cases
when the State was a party. I
submit, Sir, it is a very serious re-
flection on the independence of the
judiciary in our country. We are
proud of our judiciary. I do not
think it can ever be said that g High
Court Judge will not decide fairly be-
cause one of the partieg is the State
Government. Every day we dispose of
such cases in our Courts. Why should
not a High Court Judge be appointed
.. (Interruption). Rule 59 reads:

“No motion which seeks top raise
discussion on a matter pending
before any statutory tribunal cr
statutory guthority performing any
judicial or quasi-judicial func-
tions or any commission or court
of enquiry appointed to enquire
into, or investigate, any matter
shall ordinarily be permitted to
be moved:

Then the proviso is this:

Provided that the Speaker may
in his discretion allow such mat-
ter being raised in the House as is
concerned with the procedure or
subject or stage of enquiry....

That means, the matter raised is
gbout the procedure to be followed
by the tribunal or the subject-matter
which means the terms of reference
or the stage at which the enquiry is,
once g tribunal is appointed, With
groat respect, T submit, a motion of
adjournment which deals with the
matter which is pending before the
tribunal cannot be allowed It will
frustrate the whole enquiry.

Shri Nanda: May I re-emphasize the
position? My colleague said ‘even
assuming’. It is a fact that it is &
scheduled area. It is also 5 fact that
there is, under the emergency powers,
power which extends to the issue of a
directive. But where are the condi-
tions and where is the situation to
issue a directive?
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An hon, Member: There was a
break-down.

Shri Nanda: No break-down (In-
terruption). Nothing has happened
which will require any discussion
which will necessarily involve and
entail bringing up facts which will be
sub judice.

Shri Nath Pal: Mr. Chagla has con-
ceded Government's failure,

Mr. Speaker: The Home Minister
said that Mr, Chagla was assuming—
‘even assumning there has been a fai-
lure’. .

Shri Nath Pail:
conceded,

Mr. Speaker: I also know that. I
recollect that Mr., Chagla said: ‘Even
I concede' (Interruption). If Govern-
ment say there is any failure,...(In-
terruption). But there is very limited
scupe for this discussion. We cannot
discuss the events which led to the
murder itself. The discussion  will
have to be very much restrictive....
(Interruption). Unles: they have been
brought in, T am rather feeling doubt-
ful whether there will be any use of
this discussion in this manner. There-
fore, I would rather think that the
Home Minister might make a state-
ment and elucidation or clarification
might be sought by the Members.

No, no. He said he

Shri Ranga: Let us have a regular
discussion separately.

Mr. Speaker: After the statement,
that ¢an be considered whether we
can have & discussion also on that.
But we will have a statement from
the Home Minister first.

Shri 8, M. Baperjee: You wusk Dr.
Lohia,

Mr. Speaker: [ remember that.

e W
&, aw Wt ot @A 2 E
I & 717w o #w W faw

: 3w
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Lo

Re. Bastar CHATTRA 7, 1888 (SAKA)

Incident 8190

AT %T {5 wqua wET 9% 9
i

W Wivw 1 OF @A A
woT w1 wrem afgg )

Shri Nanda: I want time so that I
can collect the facts.

Mr. Speaker; Tomorrow afternoon?

Shri Nanda: I have elready the
statements which have been made by
the Chief Minister,

Shri Nath Pai: We are not interes-
ted in that.

Shri Nanda: All that information
I have. Any more information I will
have to collect.

e UW wAgr Wmgw ¢ EA
grg €9 o oA 1 WY W e,

7z &% wwg ¥

Shri Bhagwat Jha Azad: You said
murder. It ls not correct.

Mr. Speaker: He said that he will
collect the information.

Shri Nath Pal: If he i going to
give us the rehash which was given..

Mr. Speaker: I canot decide it be-
forehand.

Shri Nath Pal: After having admit-
ted that the Goverrmment has accepted
responsibility, if Mr, Nanda proposes
to give a rehash of the explanation
given by the Chief Minister ~ of
Madhya Pradesh, we are not interest-
ed. We want to be assured that In-
formation Will be collected by the
agency of the Centra] Government,
not the Stale Government.

Shri Nands: If it is going to be a
wide-ranging inquiry, it is not going
to be possible within the next few
hours—collection of Information. Some
information we have. Others we will
have to collect.
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Mr. Speaker: Would it be possible
by three o'clock tomorrow? I he
feels that that time is not sufficient,
he can have it day after tomorrow at
3 o'clock.

Shri Nanda: Yes, day after tomor-
row.

Mr. Speaker: On the one hand it is
suid that the Central Government
should have all the information. For
that, if he wants time we ghould give
him time. Day after tomorrow  at
3 o'clock.

13.18 hrs.
PAPERS LAID ON THE TABLE

AUDIT REPORT AND ApPPROPRIATION
Accounts, Demrence Sorvices

The Minister of State in the Depart-
ments of Parliamentary affairs and
Communication (Shri Jaganath
Rav): On behalf of Shri Sachindra
Chaudhuri T beg to lay on the Table
a copy each of the following papers:—

(i) Audit Report, Defence Ser-
vies, 1986, under article 151

(1) ot the Constitution.
[Placed in Library. See No.
LT-5812/68].

(i1} Appropriation Accounts of
the Defence Services for the
year 1964-83 and Cormrmercial
Appendix thereto. [Placed in
Ld?rcm. See No, LT-5913/
68].

MARCH 28 1966 Food Aid by Canada
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RepoRT OF ELECTRONICS CoOMMITTEE

The Minister of State in the Mimis-
iry of Defence (Shri A. M, Thomas):
On behalf of Shri Jai Sukh Lal Hath,
I beg to lay on the Table a copy of
the Heport of the Electronice Com-
mittee 1966 (omitting Security classi-
fied portions). [Placed in Library. See
No. LT-5814/66].

AwxnuaL RerorT oF Praca Tools

8hrl A. M. Thomas: 1 beg to lay on
the Table a copy of the Annual Report
of the Praga Tools Limited, Secun-
derabad for the year 1964-65 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, under sub-
section (1) of section 618A of the
Companies Act, 1956, [Placed in Lib-
rary. See No. LT-5915/66].

S

1317 hrs,

STATEMENT RE. FOOD AlD BY

CANADA

The Minister of Food, Agriculture,
Community Development and Coope-
ration (Shri Sobramaniam): 1 am
happy to inform the House that the
Government of Canada have announc-
ed their intention to offer food aid to
the Government of India of $56 mil-
lion during the Cansdian fiscal year
1966-67 beginning 1st April, 1968. This
amount added to the $15 million em-
ergency food aid already given by
Canada would mean the supply of
about one million tons of Canadian
wheat and would be of great help to
us in meeting the difficult food situa-
tion during the coming months, I
would like to convey on behalf of the
Government of India our thanks to
the Canadian Government for tnis
generous and timely agistance to tide
over this difficult period.

Shri 8. M. Banerjee (Kanpur): On
Friday 1 said that the Hon. Minister
for Feod and Agriculture might make
a statement on the food supply posi-
tion to Bengal. Will you kindly ssk
himn to make a statement?

Mr. Speaker: He has heard it.
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13.18 hrs,
ESTIMATES COMMITTEE

Rerorr of Sus-Cosovorrme on Dxr-
ENCE RESBEARCH AND DeVELOPMENT
LasoraTory, HYDERABAD

Mr, Speaker: I have to inform the
House that the Chairman of the Estl-
males Committee, Shri A. C. Guha, hay
under Clause (ix) (b) of Direction
101 ot Directions by the Speaker pre-
sented me a report of the Sub-Com-
mittee of the Estimates Committee
on the Defence Research and
Development Laboratory, Hyderabad
of the Ministry of Defence. The Sub=
Committee at their sitting held om
16th March, 1966 approved the repor..
As in the view of the Sub-Committee
the Report contains information of
classiflied nature, the disclosure of
which is likely to be prejudicial to na-
tional security, the Chairman has de-
sired that the report may be treated
as secret and has also requested me
to forward the report to Goverr.ment.
1 have accordingly forwarded the re-
port to the Minister of Defence with
a request that the action taken there-
on may, in due course, be intimated
to the Chairman, Estimates Com-
mittee, !

13.19 hrs,

RE: STATEMENT ON FOOD POSI-
TION IN WEST BENGAL

Shri 8, M. Banerjee (Kanpur):
What about the Minister's statement?

Mr. Speaker: Is the Minister going
to make g statement on the food pasi-
tion in Bengal?

The Minister of Food Agricaliore,
Commualty Development and Co-
operation (Shri C Subramaniam):
Perhaps 1 may be able to make a
statement tomorrow.

Mr. Speaker: All right
Shri 8. M. Banerjee: Are all
reports secret?

the
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13.194 brs,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

TWENTY-FIRST Rerom

Shri D. N. Tiwary (Gopalganj): 1
beg to present the Twenty-first Re-
port of the Commiltee on Public
Undertakings on Air India.

—

13.20 hrs.
*DEMANDS FOR GRANTS—Contd.

Mmrstey or INvommartIon axv Broao-
cASTING—Contd.

Mr. Speaker: The House will now
resume discussion ond voting on the
Demands for Grants under the con-
trol of the Ministry of Informaticn
and Broadcasting.

Shri M, B. Masaad (Rajkot): S8ir,
we would like to know when the hon.
Minister wil] be replying to the
debate. (Interrsption).

Mr. BSpeaker: Qut of four hours,
50 minutes, have already becn ox-
hausted. Three hours and ten munu-
tes remain. That means that we have
to finish jt at 430 How much time
will the hon Minister take?

The Minister of Information and
Broaficasting (Shri Raj Bahadur):
About 45 minutes.

Mr,_ Speaker: Then, at quarter to

four, I :zhall call him. Now, Shri
D. S. Chaudhuri.

it fre fre Wl (waar): weaw

*Moved with the recommendationof the President,
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[ fao o <]
¢t & afew vw g & gavdt & awr
¥ agw & wrrefiy weed ¥ o e e
faar &, wga o st o ag wiw
Q1T AT AT AT & FAL AT A
Foragtr gorwrer &Y agr Ry w1 &, wrar &
forq age wd oy B, & v 2 e ol
IAF GEREM ENU W Agt RqO
Uy 2w & warrr A addr o §
it e # 1 ¥ gy mn A A R
ww gt fi wwt # omar ¥ o
mg«aﬁmmmm
aen ¢ wife g e e e
W wE ) A AT gd o @ty
R i A ER F A o &
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&g 7w WY MW agE W
ware § TH! AW TR & SO 6T &
a7 T e § o) Sewr 5@
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g G w1 & w AT awed
# ot friew e fw &% vw emt &
#Y 77 ¥ ¥ A9 ARG HL O TWT R
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T wEE amm e gat Wit
W ¥ WA § A W IETET W6
1 @ % I gL AWM &
feam Wil < § @ IEE IR
T & fe femat ®1 frfea &0 Wi
/Mg 27 wifa & oy et e fpd oy
§ & wwen ¢ e tfedt 2vm & gror o
T HATE ¥ 30 A §O I W
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13.23 hrs.

[Surr SHam Lavr Sarar in the Chair}
I o fagre wife & wrdew v o
€ 1 9T g 3@ T T o Y AT
w1 fea T & s favare favarat o, #
af) &g fr e qarm oA 7R
frmml & wfa fage aden §1 5
I WY W IEET e 0
TR AT A g R M g AT &
g o } fF g9 S q@d ar
feamt # s a8 g€ wfgg
YAy ot 35a ) et fey fs ot
fareral % T aTt & Ao gw, o
TF HTAT § g I a1 A q;wg A9
farmmil & a=9 wrd oz & S ¥ arfoer
T W & A% AT 2w w T # fAy
woAt FAA A T wran fia, feara
i de F wrw wd @ o e
W W § T o gy wa Em
T S & W 0 F Wi A I
Ffrgemd N guettww foraad
I A AT F TG &1 A @ W aw
&1 T & et § 1 & oW ¥ W wgaw
g fs O aa g d W AT-
T & A & oy frmAl A e eg @
gag AurTrarm s faufeod
at ag feam 7§ fe & o Py T
I, Wt fFam ImEA q@d AW S
frarr g arz awe w5 o
x T P T A oA I @ #
HARATE fREA R s e a1 W
wrE gad wg) § gwdt @ & wrasw A
 fraew 7w fF ag WAy & wdww
e WG frien R fd fe T
HAET T SAETOE W g, WM S
saeqT & A £ 9 I sy A
21 o fao o sufe o g fam
&t 1 Zagfrd a7 § Wi 1g ==
gifes o & wmere o femmat #1 et
ferar 2 fir fee g & soomew @A ar
gwaT ¢, f6W ad1E & Wt FAw £ qeay



8197 D.G. (1966-87)

& WK for @0% ¥ feari A1 N g-
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v g 9ifgn a7 wa I faw AR
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W & grew ¥ 0¥ safew fod o §
foel % wgwr feay W g 8,
Faeret f wrferar geamd) Wt gt dwl &1
 Yar & Afew e o mefor
T g &1 zafay & frdew wem
fe ToerQt wraww A ol & fag
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e AT &1 ugt feet d el
w! firan 3 waet ey g gfem
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AW &% 7@ & wrg oy wEA 9T R fe
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faerdT & s o TR & 1 e g
farey e wremw OF vaTAY 93 wavfoy
FUy w4 afgd wei ® X gmaw
¥ gfrard goeee ad 3, i s
ey &, TiT e 9T w8, wg
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2
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[51 fre Tae Sherdl)
W aE & fowmr S A e
T & exal e B fafrem o &
wiy & faorfast €1 | o & aEar
g fF @ ot = frgr am alvew
wgerqr Fra &Y 3w 7 o T

o § & wdt wew ¥ Tr o
e wem fe 83w i aF ot
e & omw ) ot A AW
aox A wdr 2 fnaw g ¥ wqm
¥ uw egr @wA & eqgAr @
affr R AR B g R A TR
fvarsi #) fors @ 37% e Ty
W srawnt § o frden @ O
Frey fr qgor feardt mm A e
waEgifos o @at w181 fagra fs
FA A & fmwy A W S 7
fadty arar e wifs ot ek
O A W A | de
&Y og wfy & 05 o) ¥ agh & wrkwd
¥ usoE #1 gvw ok frim
ATARTE FAT WA & Fag oy & sy
apet # Wegt garer O mawn
aifge arfe vk fag fim sER
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¥ ot woff wE & g & ag S
g Y wrm w= @ ¢ feoaqa &
fear 2w wow fam s

Shri H. N. Mukerjee (Calcutta
Central): Mr. Chairman, Sir, I hear
I have only an inauspicious total of
13 minutes to advance all my argu-
ments, but I hope that you will let
me have some extra time.

Mr. Chalrman: He will have ft

(Interruption).

Shri H N. Mukerjee: My friend
Shri Raj Bahadur'y predecessor in
office ia the Prime Minister of the
country and her former deputy, &
good friend of ours, is now g Minister
u! Btate, which makes me think how
it ig that our Information gnd Broad-
casting Minister is not a member of
the Cabinet. T say this iz not s ques-
tion of personality but because of the
Ministry's importance in the scheme of
things, and I do think that it f{s
rather g bad thing that the Informa-
tion and Broadeasting Ministry  ap-
pears to have been downgraded to
acertain extent.

In regard to broadcasting, which is
the biggest aspect perhaps of the
work of the minister over there, we
do have an accumulated lot of grou-
tes. Recently the Chanda Committee
has expressed what it call jts total
disappointment et the unimaginative
planning which is g feature of our
broadcasting, because the program-
mes, generally speaking, are dull and
dry, We have noted also from time
to time very serious complaints
agninst All India Radio. For instamce,
the complaint regarding the non-utili-
sation for nearly two years of g 100
KW transmitter with costly imported
equipment, ageing in godowns and the
site-selection roaming from Chandi-
garh to Dibrugerh is typical of the
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leisurely ways of the All India Radio,
which I do hope Mr. Raj Bzhadur
will pee to it no longer continues.

1 know sometimes All India Radio
has done good work, specially during
the difficult times that the country
went through last year, but there is
a long backlog of official apathy and
misdirection, which has got to be
rectified.

All India Radio, I am sorry to have
to say, has a pitiful record over ex-
ternal broadcasts, reference to which
has already been made in this House.
AIR has about 160 hours a week for
external broadcasts, whereas China
with which country we seem to be
developing a fixation, has 937 hours
a week, second only to the quantum
of USSR, and even such small coun-
tries as Cuba and North Korea have
more than 200 hour: g week. Besid-
es, even apart from external broad-
casts, does AIR want to make itself
heard both literally ang metaphori-
cally? Their equipment Is very worn
out and wp cannot even hear Calcutta
properly. We hear about national
integration and all that kind of thing.
Let alone exierna] broadcasts, we
cannot even hear our own internal
broadeasts. We are told about trans-
mitters coming from foreign ecoun-
tries, which is a good thing as far as
it goes, but it does not catisly us,
because the way things are being done
is by no means indicative of progress
in the future.

The Soviet transmitter, it seems,
will not be installed till late in 1967
and will perhaps go on the air only In
1968. This delay has been due to the
government's own inability to decide
early what kind of transmifter we
wanted from the USSR, This is one
aspect of the way in which our AIR
has been working.

As far ag its news reporting is con-
cerned, 1 have been constrained to
notire that it dutifully headlines and
displays neo-imperialist propaganda,
even in contrast to our newspapers,
who do not behave too well—AIR
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quoting Teheran and Paris for ru-
moury of Soekarno's overthrow, days
before anything of the sort happened.
Even now that kind of thing has
not happened. The overthrow of Soe-
karno, a grealer leader of Asia, has
not really taken place. But the way
in which AIR puts across these things
—it gloats over Sockarno having a
{sl] and Nkrumah in Ghana going the
way of all flesh and that kind of thing
—these pre  howlers for which the
countryg foreign policy will have to
pay. All India Radio’s job is to see
to it that no hinderances are placed
in the implementation of our friendly
and independent foreign policy.

In regard to its own domestic af-
fairs, AIR has staff arlistcs—some 2000
really capable und talented people
spread al! over India. But, unlike in
other broadeasting orguanisationg in
other countrics, their services are not
permanent. The Chief Producer haus
a twelve-year contract, which is a
good thing, But as far ag the stafl ar-
tistes are coacerned, they can be
transferred anywhere in India,  but
they have only a very short-ferm
contract. They have insecurity of ser-
vice and no pensions. No wage broad
is appointed when they ask for it
Their pay is inadequate and that is
their grouse. Their association is not
recognised. The demands of this large
body of really capable people whe
are running the AIR from day to day,
who are the people who project their
volces before the people, are left un-
recognised.

Apart from staff .rtlste:‘ inslde
their own organisation, ATR has spe-
cialised in & kind of treaiment of ar-
tistes of reputation of which, I think
it pught to be ashamed. Recently Cha-
tur Lal, a top tabla artiste died. But
it was discovered after his death and
after wonderful obituary notices ap-
peared in the newspepers that AIR
had most ridiculously graded him as
a B Class artiste and therefore there
wag not even 3 single recording of
his tabla play. Being a very humble
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B Cluss artiste, he was not considered
worthy of that distinction! This kind
of thing takes ploce in regardg 1to
people who are g by-word in  the
country and whom people know as
really representative of our culture.

We talk about Sangeeta Samme-
lanis and that kind of thing. They are
good as faur as they go; but they do
not go far enough; because the AIR
does not seem to be making a search
for talent. After all, it is not enough
only to feature astablished celebrities
who do not require encouragement
from AIR. AIR has to go and find out
talent in the country, develop them
und bring them out, so that really and
truly our musical and artistle life can
be enriched.

Inside the establishment, there s
so much discrimination, I could not
uynderstand, for instance, why at the
time of the Tokye Olympics, some-
one was sent to Tokyo to do the com-
mentary who had never done z gports
commentary in this  eountry. If we
wanted g sports commentalor to go to
Tukyo, someote  should have gone
who had alrcady done sports com-
mentary in pur country. A Hindi com-
mentalor wag sent, but he was put
to the ignominy—Mr, Raj Bahadur
should take note of it—of making
comments only during the interval
when the hockey match between India
ung Pakistan was played in Tokyo. A
Burra Sahib wag there. representing
a paper in India and because he had
a British voice he was chosen to make
the commentery, while the Hindi
commentor Wwag asked to comment
only durjing the interval. This kind
of thing is g little too much,

There are other failures also of
AlJR. When Lal Bahadur Shastri died,
e feature  programme was ready.
Everybody has referred to it, includ-
ing my friend, Mr, Hem Barua. The
BBC in its World Service gave a
touching and effective feature, hut we
ecould not do it
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1 do not want to pick out only the
deficiencies, but since there is  very
little time, 1 have to rush through
them. We discovered during the [ast
emeregncy period some features beinyg
put up which were not by any means
good enough; on the country,  they
created a contrary impression. There
was feature called “the Vacant
Chair" produced by une of AIR's iup
men, It was an interview with 4
father whose son was killed in battle.
it was psychologically entircly iocpl
and many Members of Parliament
have been constrained to remark about
it. A person with an axcellent radio
voice, who might be top-class news
reader is not necessarily a md'fca-
ture writer al the same time. But it
seems to be the policy of AIR to
help only those who are already at
the top and not to help those who
are there who can be encouraged to
develop their talents g great deal

Reference has glready been made in
ithis House to certain most irrespon-
aiblp acts committed by AIR—feutures
like the story which was not  true
regarding the suicide dive on enemy
tngtallations during the Indo-Pakistun
confrontation, which was a serious
lapse. 1 do not think the distance bet-
ween Akash Vani Bhavan and Vayu
Bhevan i3 quite so much that they
could not get in touch with the Air
Force authorities, because they were
embrrussed. When this king of story.
which way not true, was featured by
AIR people came to believe it and
then they were told it was not true,
It wes & most embarrassing situation
and whoever was responsible has got
to be ferreted out for particular pu-
nishment, because this kind of thing
tarnishes the image of our country.
which is already bedly tarnished in
the eves of many parts of the world.

As far ag our technical people are
concerned. the engineers in AIR are
frustrated. They point gut how we
procure  materials -which are easily
available in the country like gimple
amplifiers, simple measuring instru-
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ments, ete. from abroad. Recently un-
der Jepanese credit, an indent has
been placed for a border station for
matertals which are made in India.
We talk about import substitution and
all that kind of thing, but in the
meantime, this is what happens. We
treat our own engineers like dirt. When
the TV installation was made at Delhi
by the West Germans, many unplea-
st situations were created because of
their superior attitude towards our
own engineers, who have done the
seme kind of thing before. Now the
Russians are going to insta] g mega-
watt transmitter in Calcutta, But
there again, our engineers can do a
b of work just as well and there
is no reason why whether they are
Russians or Japanese pr Germans, our
engineery should be kept out of the
picture. The Minister, I hope, would
tell us that he has completest confi-
dence in our Indiap engineers and he
does not want to humiliate them. They
have got a feeling that they are being
humiliated. 1 hope, also, he would see
to it that there iy a central workshop
#n ATR where equipments could be
repzired by special staff. AIR seems
te be the only government department
which does not have g central work-
shop of this sort, which we do need
and which we can work.

Shri Hem Barua referred |asl tirne
to the fitm Neel Akasher Niche done
By 2 very distinguished director, Mri-

fal Sen, on which & ban was put. Shri

Raj Bahadur was good enough to tell
ta that the ban has been lifted. But
whoever was responsible for this kind
of stupid action has to be told where
he stands because thizg was a flm
which was applauded by the late
Prime Minister, Jawaharlal Nehru and
Dr. Rajendra Prasad when they saw it,
ang everybody welcomed it as a real-
ly good contribution.

In regard to television, on which I
must say a word, T do not quite under-
stand why Government does not ex-
plain to the cotntry its gsense of
privrities. It is rio good saying that
television would help our education.
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Ido notknow—AIR is assisting eduda-
tional processes in Delhi or somewhere
—God knows what kind of education-
al assistance we get from AIR, but
I remember a paper remarking on s
business, of it being more economiced
according to the Chanda Committee's
report to invest in television than to
build schoels, The newspuper edifo-
rially commented thai “when Shri
Subramaniam gecs that food grows
mare easily on the TV sereen than oa
India's soil he may, who konws Dba
inclined to follow the Commitlee's
fabulous formula.” Persormally § do
not like loo much of this devotion to
gadgetry, I have seen televislon; I
am not tov impressed, But 4o we at
this point of time need to bother very
urgently and cxpeénsivély about telewi-
sion, because educatitnists in Caleutia
say that Government is spetiding hun-
dred crores on television but they
cannol zpare g féw crores for them?

I come Lo my last point, Sir, because
I have to rush over everylthing and
delety a good deal of things I wanted
to say, and that is in relation to the
question of relating our gocio-econo-
mic objectives to the newspaper in-
dustry. But the Informution and
Broadeasting Ministry has never tac-
kled it. Tt has failed to check mono-
puly in  newspaper industry. The
Government is pot unduly anxious to
formulate any long-term plan for a
balanced growth of the Pres; and anti-
monopoly aclivilies, During Question
Hour it came out that fhere was a
flourshing blckmarket in newsprint
and in Calcutta a newspaper collected
its newsprint but the paper never
ceme out. The Diwakar Combnittes
has made recommendtiong, for ins-
tance, about the price-page schedale
and g ceiling on advertisement Epace.
The Diwakar Commitiee has recom-
mended that even if the Constitution
needs amendment let this be done at
once. It has also pointed out that
on account of the emergency belng

still there we do nol even need a
constitutional amedment to have
price-page schedule. But the Minis-

ter, early this morning, said that the



8207 D. G. (1966-67)

[Shri H. N, Mukerjee]

rise in newspaper prices is a good
thing. I do mot know. The price-
page schedule hes not come. With-

out g price-page schedule being put
into operation here are the newspaper
. magnates who are asking more
money from the people, Here is the
newspaper published by the Indiap
Tederation of Working Journalists
which gives facts nd flgures about
how the newspaper price rise is
absolutely unjustified.

In regard to publicetion there are
many gaps. Gandhiji's collected
works are brought out in English and
also in Hindi. Why not in the other
languages? The Ministry is bringing
out Pandit Jawaharlal Nehru's collec-
ted works or something of thal sort.
We were told that royalties would be
payable to whoever is the heiress.
This is a rather embarrassing thing.
After all, Jawaharlal Nehru's ideas
can be spread by vther means than
by the Minister of Information and
Brondeasting publishing his collected
works straightaway. When the bencfi-
ciary is going to be the Prime Minis-
ter of this country in regard to royal-
ties from that, Government at least
should hold its hand. That kind of
thing is not done anywhere, it should
nol be done.

Because the Deputly Leader of ihe
Swantantra Party had devoteg his
entire speech to the question of an
independent 4elevision authority en-
tirelly independent of Government I
want to say this. I know that zoomer
or later television is going to come to
this eountry. There is no doubt
about it. Bul let not Government be
inveigled by the kind of interest
which Shri Masani represents. The
wery fact that he devoted his entire
gpeech to championing the cause of
people who might be running the
television authority shows how cer-
tain lobbies are at work in this coun-
try against which the Mini-try of
Information and Broadcasting has got
1o take steps. An independent autho-
rity, like independents in public life,
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is very often undependable. We can-
not depend upon them. Let the Gov-
ernment take it over, whenever tele-
vision comes. This kind of gadgetry
we may not be able tp afford very
soon and in ample measure, but
whenever it comes Government must
be there because Government is ans-
werable to the people and Govern-
ment must be their to run it, and no
attention chould be paid to such
interests who sp obviously argye the
case on behalf of some people who
gre the “big money bags" in our
country.

[ say, therefore, there are many
matters in regard to which the Minis-
ter of Information and Broadcasting
has got to put his own house in order.
But I do hope that, forgetful of the
fact thay Governmeni has for some
myslerious reason denigrated his
Ministry by not putting him in the
Cabinet, let him go sheag and work
in g manner so that we can talk about
him much more generously than we
do now, because he iz a frieng of
ours, we have known for so long and
I persopally would have been very
much more happy if 1 could compli=
ment him a great deal more than I
have done.

Shrimati Maimoons Sultan (Bho-
pal): Mr. Chairman, Sir, while apeak-
ing on these Demands I shall mainly
conflne myself to the working of the
All India Radie, for there is very
little time at my disposal. Before I
do so, T wish to say a few words about
television in our country,

Sir, the plans {o have television in
the couniry has been acclaimed by
many people; it has also been criti-
cised by quite a few. Persomally, I
believe that it is a very revolutionary
step  which if implementey with
maturity ang imagination, would go
a long way in shaping the destiny of
Our people in many flelds such a agri-
culture, eduaction and so on. There-
fore, T welcome it. I am also of the
opinion that television is not an item
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of hoxury as was painted out by Bhrl
Masani, but it is a necessity for a
developing country such as ours, and
if we accept the fact, as we should,
that television promoies enormously
the cause of education the cause of
agriculture and so on, then ways and
means could slways be found out by
the Government to meet the situa-
tion ang to meet the challenge. There
is one suggestion made by the Chanda
Committee, that television should be
bandeq over to g corporation. I sup-
port this suggestion, But ; am of the
opinion that in the initial stages of
development, when televigion s go-
ing to have all sorts of teething trou-
ble, Government should have full
authority and control over this orga-
nisation. Later on, when the pace of
work and a pattern has been set, it
can be handed over to g corporation
which could utilise it for the benefit
of the people.

Now, before I proceed any further
1 wish to draw the attention of the
Minister to the violation of article 4
of the Tashkent Declaration by Pakis-
tan, Sir, the world knows we are
implementing the terms of the agree-
ment in Jetter and spirit; but it is not
80 in Pakistan. The Tashkent De-
claration, for various reason, is g sac-
red document for us. Only the other
day &t one Urdu Mushaira an Urdu
poet hailed the spirit of the Tashkent
Declaration in these words:

7 TF AT WTHT &) 7Y firw & vt
HqT qTRT F1 AEAL AT AAA |

“It only you could embrace our
friendship, then we ean make the
spirit of Tashkent part of our lives".
This is the spirit in whch our peaple
look upon this agreement. Bu! what
we gather from the Pakistan press,
what we know from newspapers such
as Navai Waqt, Jang, Dawn and many
others, and what the speeches of
Pakistani leaders like President Avub
Khan and Mr. Bhutto tel] us, makes
it clear that they are not restraining
themselves from damaging the spirit
of Tashkent, I, therefore, urge opom
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the Minister to check upon these de-
tails and then re-shape the policy so-
cardingly in regard to the publicity
media, under its control. That is ab-
solutely necessary; it is very impor-
tant; because we do not want to be
caught napping again thiz time. In
any case, we owe it to the people that
they should be tolg facts bluntly as
they exist,

Now I shal] come to broadcasting.
1 Bm sorry to say that broadcasting
has received rather shabby treatment
from the Government. The Planning
Commission has allotted to it a very
niggardly sum, which is hardly {a
tune with the times. It js nu exagge-
ralion o say that if Government could
take this broadcasting medium a
littie more seriously than whats it
does at the moment there could be a
revolutionary change in the pattern
of thinking of the farmers, cartying
the youth and the children. | think
the Planning Commisison, has to be
awakened to this reality and the soon-
er we do it the better for us

Since All India Radio is a part of
the Ministry of Information and
Broadeasting, 1 will now say a few
words about the Ministry. I am gorry
lo say Government has not accorded
this Ministry flnally the recogmition
that it descrves. At one time jt was
headeq by a man of such eminence
as Sardar Valabhbhal Patel, who wos
also the Deputy Prime Minister; then
after some time Mr:, Gandhi tuok over
and now Shri Raj Bahadur s in
charge of this portfolio. We all
know i§ a wvery competeny Ministor
with an excellent record of wofk in
the past years. But, again there has
been o change in  the status of the
Ministry. y see no reason really as
to why this Ministry should no: be
ranked, as Professor Mukerjo.  hat
said, with, say, the Ministry of Com-
merce, the Ministry of Education or
the Ministry of Steel and Mines I
am sure that the hon. Minister will
cunvey to the Prime Minister, the
viewn of the Members on this matter.

Now | shall come to certain aspects
of the All India Radio. I would say
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thal it is an orgenizatian seething  up the marale of the people. It has

with discontent and frustration in
many respects. The All India Radio
is. tied up with its past; thanks to the
aulbhorities whe a1 duferent times al
different levels have either in their
ignoragee or in arfogance, haye doge
mope damage to this ips@tution tham
good. Somchow, the All Inwlia Ragio
always reminds me of the picture of
& toiling man who lockg hopefully
towards the future but whose steps
are uncertain becausg of the cartload
of unhappy yesterdays hg carries on
his head. We shall be very grateful
10 the Minister.if- he could relense thia
organisation from the [fetters of the
past and put the house in order for
unleag and undil it jg done we. should
net except any secong results from
broadeasting.

Speaking. abqut the chaglic condi-
tiong in the All India Radio, 1 wish
to draw. the attention of the Minister
19, the condiliun of the Programme
executives. These are the people who
bear the brunt of mosy of the plan-
ning and execulion of programmes.
What is. theic fale? | kvow for cer-
tain that there are more then 150
programme executiveg at the moment
who have not koown a single promo-
tion in all their lives even though
ihey have put in 15, 18 or even 20
vears of service. The trouble iz that
Al). India Radio,. slthough it.is an
all-Indig service, is mot-included in
the All India Service: such as Ad-
Toinistrative Service, Foreign Service
or, Hailway Service. Therefore, 1
would urge upan the Minister that in
the Mierest of,ceffiviency of working
the pay. scales of the offieers have to
bg revised and they should be given
opportunitips. for promeotion within a
repsonable. time.

1 =hull now turn my stteation. 1o
the performance of the All India
Radio, during the. recent past.. We
remeraber thet at. the time of the
Chinesg aggnession the Al India Radis
waa si;ply  stuoked . imto inaction.
But this time it wa: not so. This

Himae Jt rore to the pccapian and kept.

been an unforgetiable experience te
Listen to the majesty of words of Mel-
ville de Mellow and also the features
that he hag produced; they made the
nation throb with emotions.  There
have been many other features such
as Focus and Topic For Today which
were completely revitalised. The cre-
dit for all this should go to the
Director-Genera] apd the personnel
of the All India.Radioc wha muit have
worked tirclesaly to make them a
BUCCESS.

While our home-broadcasts have
been of excellent quality, unfortuna-
tely, I cannot say the same thing about
our externa] broadcasts. They are
dismal failures wvery unimaginative
ang very uninspiring. In our exter-
nal broadcasts we are yet to grasp
the fact that the number of targst
areas our external agencics have, are
vastly different from one another
constitutionally, politically and.racial
ly; and we have to cater te them
according to their needs. Fop in-
stance, it is.no good telling the Arsb
countries that Pakistan is g theocratie
State, That is not going ts cut fes
with them for the simple resson that
thoge countries.themsetves. ace - bhsed
on religion and monarchy, There-
fore, if we have. to win ower those
countries more And More te our side
we have to do it in-a more - imagine-
tive and more subtle manner,

Certain items from. home broadcasts
are repealed in our external services
without :proper  selection, ., editing or
adaptation. For instance, during the
time of the crisiz our.leaders wure
making appeals for. communal har-
mony. While it may have greal sig~
nifiesmce, for. us, it is .nol so-dor. the
peqple - abrond:. Om: the - othey. hamnd,
it may-giva the. impression-.as. if vur
people are spHtling .apart.

Finally, T would :request the Minis-
teg. to give a littis.more attention: to.
Piaces liks Bhopal, | hawe.besn- usging
the. Minister- for: quite some- time
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that Urdu programme for halft ean
hour should be started from Bhopal,
the Teason &mong others ig that Urdu
is still very close to the people of
Bhopal. It is the language of the
people and it is but fair they should
be - approacthed in the language
they understand and appreciate. Be-
sides this, it will also help the local
talent teo come up. I am sure the
Minister will give it due attention,

Shrl Ansar Harvami (Bisauli): Mr.
Chairman, Sir, I have always consi-
dereq the Ministry of Information and
Broadcasting as one of the most im-
portant Ministries of our Government
because it is the funclion of the
Miniktry to convey the warmth and
glow of freedom to the Indian pecple
and to convey the hopes and aspira-
tions of the Indian people to the Gov-
ernment. There were days whep this
Miniitry was presided over by a man
like:" Sardar  Vallabhbhai  Patel.
Then 1wo successive Minliters came
who were given the status of Minis-
ter of State. Year after year I plead-
ed on the floor of this House that this
Mini#ry should be raised io the sta-
s of a Ministry under - Cabinet
Minister. | was glad that the late
Pandit Jaweharlal Nehru acveded to
this request and Dr. B. Gopaia Reddi
was appoimted ag Minister with Cabi-
net rank in charge of this Ministry.
As has been pointed out by Shri Hiren
Mukerjee and Shrimati Maimoona
Sultan the present Minister is a very
experienced and able Minister. 1
hope and trust that our requesti will
be conveyed to the Prime Ministe.
that he should be given the statu:
and rank of a full-fledged Cabinet
Minister,

I have tp offer brickbats az well as
bouquets to the preseny Minister, 1
must start with brickbats A decade
ago the Press Commission had recom-
mended that the monopoly of the
press should be broken. hut nothing
"ha- been done so far. Parliamentary
democracy in this country is at ran-
som in the hands of three press
barons. Most of the revenue of ad-
verliging wh'ch js being given by the
‘Government is given tg these papers
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which are preaching communal hat-
red, which are preaching everything
against soclalism and everything
against this Government. I do not ~
want that the press in this country
should be muzzled. y do not belleve
that the freedom of the press Should
be curtailed. But, gt the same time,
I believe that the freedom should not
be given to the press in this country
in a way which will undermine the
policies and programmes of socialism.
I know it very well that these press
lords, press barons, want to create in
this country & society in which the
underdogs may not grow. Therefore,
these tendencies should be curbed

1400 brs,

1 hope and trust ‘that the hon.
Minister will seriously see to the re-
cent report which has been glven®by
Shri Diwakar about the small-scale '
newspapers and a beginning will be
made so that at least 50 per cent of
the revenue of Government advertize-
ments, 50 per cent of the revenue of
railway advertisements and 50 per’
vent revenue of the Stelé Corpora-
tions' advertisernents should go to the
smaller papers. I hope and trust that
soon he will create a finance corpora-
tion which will be able to finance

these papers in the matter af
having presses and of purchasing
newsprint and other things. It is

necessary that the power of the press
barons should be curtailed. If parlia-
mentary democracy is to survive in
this country, we have to see that the
smaller papers should grow and the
monopoly of the press Is broken,
otherwise, | see & very bleak future
for democracy In this country. o

Al Indiz Radic ha: been one of
the most criticized institutions of the
Government of India, but | can say
with full authority st my command
that in recent years All India Radic
has made certain progress. In reccn*
years things in All India Radio have
.considerably improved; but still now
they need improvement. The Hindi
language which is being used by the -
All India Radlo - absolutelv unintellie
gible to those people who have claim
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to speak Hindi either in Delhi or in
Lucknow or in Bhopal or in Rajas-
than. Therefore, it is necessary that
the Hindj language being used by All
India Radio should be simplified and
made intelligible to the people.

Urdu, which is a great language of
this country and which is spoken in
many parts of the country, 15 comse
pletely being neglected by All lndia
Radlo. Some years back the Urdu
Majlis programme had been started
by All India Radio and I will re-
quest the hon., Minister tp examine
the popularity of that programme.
He will find that there is hardly any
programme which is so popular as the
programme of Urdy Majlis in Urdu-
speaking and Hindi-speaking regions.
But, unfortunately, Urdu Majlis is
given only half an hour. I will re-
quest the hon. Minister to increase
the time for this broadcast and to
have Urdu broadcasts more frequently,
to give more time on the air to Urdu
broadcasts, Hyderabad, Lucknow,
Delhi—these are all Urdu-speaking
stations and I see mo justification why
Urdu should not be used in these
regions ard given a better place.

1 would also pay my tributes to the
Vividh Bharati programme. There
were the days of puritan music of
Dr. Keskar. 1 am glad that those
days are over. They were the days
when vpeople useg to listen only to
Radio Ceylon; but, now with Vividh
Bharati coming up, people listen to
All Indla Radio also, 1 hope nnd
trust that this programme will be
extended to other stations alsy =0 that
popular music may be heard bv the
people who want to hear popular
music,

The News Department of All India
Radio is very much criticized It is
true that there is a lot of scope for
improvement in the News Depart-
ment but T can say that their fenture,
Newsreel, 15 of an excellent quality.
It is n very nice programme. 'The
newsreel, which depicts interviews
between the All India Radio and the
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various celebrities who come to this
country, is being listened not only in
this country but outside this country
also. I hope and trust that this fea-
ture will be improved and more
popularised and more extended,

One word about external publicity.
It is very unfortunate that in the Gov-
ernment of India everything is dupli-
cated. We have got an infermation
department in the Informaiion and
Broadeasting Ministry but  external
publicity has been handed over to the
External Affairs Ministry. I hope and

" trust that the present Minister will in-

sist upon the Prime Minister that ex-
ternal publicity should be handled by
the Ministry of Information and
Broadecasting and not by the External
Affairs Ministry because we have got
the resources, we have got the Pross
Information Bureau, we have got ithe
Publications Division, we have got the
All India Radio, we have got the
sudio-visual publicity organisation and
with all these organisations we can
handle that publicity in a much bet.
ter way thap the External Affaira
Ministry is doing. It will mean eco=
nomy, non-duplication and improve-
ment. Therefore, the hon. Minister
should assert himsel! and see that
external publicity is brought under the
purview of the Ministry of Information
and Broadcasting.

§hrl Muthyal Rao
Very good suggestion.

(Mahbubnagar):

Shri Ansar Marvani: Then there is
the Publications Division. The Publi-
cations Division also is an empire in
various departments. I understand
that there is a Publicatlions Division
in the Ministry of Information and
Broadecasting; there is a Publications
Division in the Ministry of Education;
there is a Publications Division in the
Ministry of Finance and therec is &
Publications Division i nthe Ministry
of Commerce, This is all duplication;
this is all sheer waste. I hope and
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trust that all these publications orga-
nisations of the various ministries
would be brought under the control of
the Ministry of Information and
Broadcasting and the exira expenses
which are being incurred by the vari-
ous ministries who are fond of having
their own empire would be curtailed.

Bhri Tyagi
agree,

Shri Ansar Harvanl: With these
words, I hope and trust that the hon.
Minister, who is new to this minis-
try . . . (Interruption).

(Dehra Dun); We

An hon. Member: He i3 an old
Minister.

Shri Ansar Harvani: I have geen
him piloting the ship in the Ministry
of Transport and I hope he will pilot
the ship of this ministry successfully
and to the real goal.

st wemme welt (freete)
FwTte o, & vy frali & wwwa g f
FIA AT qATT HATT KT AEew
e i dm b w7 ¥
1% £ forwmnr 1 anfue ey ool
7 Helt @CETT qeerwwTt 92w i fear
YT T & a2 Y frares A% mei
o' gawet arfe g fram & fafaes
® 1 A W ¢ fr fool 5o ot &
sTETET & W @ fawmn w9
Tamm fgay wmar wfed ar g9 gwT
#zeAqe 38 fawrn ) af 7rAr
Hfwa ot s @ fF 907 a7 gy
#, w7 7z P At 7T 7T o B
Faam amm @ 1 7 TR AT F ag gy
AR o7 3 Ose A i 3
ofont av wEed sfe £
g7 famr & g3 1 | Ag 9§ WAar
aza ¥ o7 wgy & TOrw w4 AT AT
fram 27 &1 yarg F73 § | AR fawamg
& f goem aar wETT AT i IR
grras 3w &1 gF af fzar ¥ e
X 5397 & ¥f3z19 ¥ gF 97 wery
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X 1 & I E A @ T wed
AR ¥ I T wfeTRe s g

WTHIVATYT FHIT T @9 &
W gx & ¥od wreww @, AT
T & TEET G I9ANT A g qv
T 1 O T § gArt A i ufe-
wrett gifered &1 wwr wWogEa
T § TR gra wrofi
Wt ® wfarr = ¥ e
7 faar amar 1 wgt aw gifored o
a &, (¥ O A w e gy e §
fr ey o gifeme 1 wivea T
TN & qOaT IARAT EF WA AT
Y & 1« AT wEReT ¥ www oy ae
I51 9T a« AW F a€t g3 ¥ WA
fear mr a1 fr wiFms ziferex
wr & et el v e gy
e oo & &g voifas e ¥
ox %< fr feg 2w & 9@ adwr o3,
R gdr orh, 3w ¥ o g ¥R
§ o et gt S gea fear oy, @
T IR § TF JHE FT GHEE A
geT I

% g7 @ ¥ wenq § 5 Sfufaom
ot ¥ # agw ywfmn )
Gfem 2fafewm mow 7@ w1
Igm arerfas W gmil W
%oy agt @1 fwam f5 wfFamar
gifemer &1 F1A1 91 1 WX FEIT
T 7% ¥ faag § §17 3 & A
wq W A FW 7L TH WA ® AT A
gaTY |

FzT aF FH ATT § WA WTET-
T ¥ EGIAT F RTRT AT B
Fhw & OF g7 JATEIW AN fAw an
aTgm | AT T ¢ fro s o
TETge A F FAT A% A 0 AT g
qifeers o firgrama K91 9 1947
FEWQE MG IR A AT E R
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AT w1 AT AT | WA | qTay
¥ fady w7 ¥ SielT &7 $7E g7 T
gw 3, wafe ag w7 § ¥ qESY
& g # wit aF S gl ¥ 1 g
aiffea1T 3 WAt W & avaew # wr
w8 fror § 9 1 qeawrs fomuo @
T wer wgm i ifedi v s
FATL, 1965 ! T O W= a9
w Aaat qAfew safe gum 9@ A
s AT 1 {edY weang =47 w1 41 9F
FT A g § 3

Y e gaTTn & FEew ¥
a1 7 Hfr Nfew ok o, 7w F
wEt s afeems wma &
1.10 M7, 5,10 WW W
10,00 TX 71 w1 warfoy & atér
et g a T T
g & wfafea wa &1 8,20 9%
AT F wATTOE ®T F1T AT gATITC
wetar ST e ofesrT o
&0 & O g T MEE gae
qitfza ot ara & e fer g £
A § Faw 1 gofew g 0 oF
AU MW KT | FIT H1 GIA H1
q@fer 15 faqz & qomw 10 e
1 grm 1"

qg¥ afw TAfzq AT ¥ o a%
wwH g fgEnA Wedr adEa
A7 W ®aw o7 e ofvena
gymf 7 & 1 59 § qwas §
" WAt £ e frafz 2 7 o
A WiFETT &7 WA g TW

auT I GNAT o Tirfew w0 o7

firdt % 8 Tofe 2@ | vE B W
mmmaat & gof i oo g

¥ wfx fa7 =vm ¢ SraT worfey
7 w1y 4 S0 aTRmTRR ¥ oawt
wox g w1 Foir el &) oy g -
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FT =W G717 9T 64T, 8 30 &K
IW AT IA ST FATIT ATAT W7 b
I F AT F R F g et &
g7 § 99 gATEEl § SEEay
swrfme g% f fimr &7 @ gy gy
WITTHi ®T §F SEIT & S9mr a;m
g T g8 w7 frw fayr g
14'08 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]
#fe 0% A 3 aw v ¥ T At
flr wx, gt febr &7 &7 o qw AT
TE T KA IF 41 AW AR ¥ 4
T WIH AR & w9 T G A § 59
oY Ty RN a4 § wwiw a3y
AT | AR FT A FrATAT GIIHE
AT T & S AT iR IH ogww W1
it wrawt ¥ a7 W AT g
aroff & ganfag #% & &% €97 &,
AT & WIS W oaver § Ar AW W
aXiwar 1 &R AT & AT W)
ST EET 9T AR WTEW 6T SEeT
AT oY &t | T AT @ s g
Frare; &% =rfre B wa ey fisd -
A wrAeT gor ! RfEA aemmast @
XY TR FEICT £77 qrar wmiwr q7
T T FHT § WITRT gTATT 9T 0

Now you hear the Bundel Khand
song -Alha

Tt WrET AR MY F1 A g §
9 FEET 9fi9T & K7 w€ @ § v
T SRS § WaAl "% % gF
mb:lwal

oot § wet smangt wed
& frq mreTmm1olt w1 fawmmwat Fun @
Fawr & ww qfrey e w1 @
F 1| wife g he ¥ gmt fafmee:
WO & OwT o) Oaa e & e
¥ qpr & o SR 7 0w aeiw faad
£ T T o % wnew ¥ tw et -
A ) vewrgtons og e
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Farrer & wfwrdr e o qal & wvamewl
FIATC IAH HT7 w7 qrer safeagt w1
ol T eiwd i fe 3w qeny €
IIEOT F A7 wTRTETH ¥ %I,
afes < g8 W §r, gfe aads
arfz § wF da1< w07 ¥ fag frafm
Fgw wzt fgw E faer
KT @ AT IF 90T OF FT A0iEw
FaeaTe 51 wral & 1 Foe T sravaway
ot fr g G& safsd aei ¢ ATd AR
q famer, 60 & PrT 100 TOT TE
wfe few fedr ardr € o ga9 o ag
i wi e foery o € 7
Faw (afwe fs ga e w1 Twx o7
arewy ¥ oo ol ¥ gy g
SRE AT fafreesi & FWI AT GY
arofaa® &y TAF Ty § WE
TS TR AW |

i1 a% fadwm faws &1 wr g
fazw & & fegfo w=r & 7 W
W& TR IAnCE A, AW OE
AA ad o (el & o & 12 @
H¥T T a9 A6 ST W2 7T T A
ag@ AT a1 1 fedt . afawin
wam -zt wrandy, § 0 AfEw
AT 1965 & AT & &fqum Aoz
# {78 &m0 Aaw aar.gd, wre-
aroi- o Foelt. & . wraen 37 A fadr
T ag Femlr w1 e st
wdaer o s atg & fodr, wTOmA
wvefalew mw - 93 wrEts sfaw
aen. ® GF § by & oo arfx
TR FFEHL . KL TGAL FRL e
ok Aifi gm7 @ fr vy O &
O foawi-& fag sreaies s@fm
TR 37 ¥ OF X FT frur A
A3 g 5 L edR e 0 ga
TR ER JF 5T ¢ {99050 W AT
fovtt -qRien fasmi -3 fag. o, §
IWe) A T . fam wg oY Wy
ARy qRieT.§ I 0,30 4W. fawe
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1 AW WG F O 9w e wv
famr s 1 T fadwi & femoan
4.0 fame wa fa={r & fear amar ar
sy R vw e daw ww e
ETATTETR

et o TAfEAT 1 Ay T
% %ot & woma sy fr fore emw
qufewTa 1 UTHTYr TN 1T 97 HAAY
& et feg T & Ty AmT B
IIMT T @ W WL qAA
90T X @ Ay WA W
foa far 2zraera g, grvws X
Ty wAt it e g s g ¥
urvw fe e gm o g & A1 A
w1 ag g 24 § f vrow ¥ qea gt
oY Ty Trw e o fawr gezALH
wETEETH g1 omar ) e gae &
aHfer e A e g AW
T2 TN T AT gAY & vy W
Fe & e oft g o W wT Y
mrEdE g omat |  gET & faw
fa 51 & o1 fo %71 wedtwew fig-
A % faor qr 34T for wre &
T RAT ¥ OF AW Aw & AW
watfee fiean Sfaq oar qat #1 72w
a1 ¥ gt faam mar Wi o W
uast of 37 oo wafra £ of
at o gafeai ST afa ae §, 7@ w1
FTx w1 Y Arfa v, & A w@v g ?
ol {1 gaT gd ¥ JUa H A
g, & v gy weTm & grar
g WA WA A
T wanf FaT 41 a1 avaraTr frain
Ty FTFTH F A 7 A ¥ gy
. o1 3759 g, Nfeerz wgfaei &
a1 f&w At @ SrEngA faa
YT, ¥ ¢ AHTR 04T AW F Fravar
agl. wwwe S5 feg sw7 st W
w Fy o § 91T 37T Sfe s smar
§.azm % Wy waifwa. wgw
femarm § ¥
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[t s wrveat]

vafag ¥ 3o gum § faaer &
aiq ¥ wgar § 0w @ iy % wm
AT g o A grfea el & &
ag gT www ¥ ogy garf fel
ad Wt ¥ & ®a w2vAl ¥ g for
fex 7 | ww 957 f& @ e
wra™T & FTdwal & gifa oy st o
¥ w791 7z ¢ fr o el ®
wTEwAt 3 wrf 2 7 F oy afew
| & wrwwi & R 7% @R
& qafer ga |vAr ¥ wafw fay
a4 1+ 2w faramm &1 g sTeTETR
¥ ur = ¥ fawer € sgren
w9 1 g s A e &
foraer Wt s & g% fAo oF w@ae
fowm & oo gEd weT {0
afgg | Wb og wEAs, 999,
g2, WIS, AU § 99 R
S Y Fre ¥ g 1 ZeitfieT wfaw
ey it g€ g o o fpdy W
T § I fagr awmet & EwTa
ar gaw marare f@dt § 0 Fww
saf s ta¥ o wowr fEet
st &Y wfamd aff {W arfe

A ¥ ww ¥ feew AT A
o gEmRT oA eE] & a1 H o wg
g § o foww Fae 1€ ) o a9
feafa &7 gt 3w & e¥ 7% Tw
forg ag & s & @1 w@

& w3 gt Wy fom a7 & oA

fax w@r ¥ tmar wmwE et
W #F ®7 X« facw femr ar
fa® M2 =57 oo Faw & 7= e
¥t mewt §9 aw aifeg 0 7R
FET 1 07 afwmy Y & fa foet &
wat fstaar weer gvwar 1 dw
IGTT FEAT T ¥R famm s
o U sgzT S & w@ &
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frardt § <war % w¥w & Fraveh 8,
¥ 7Y amwn fe 9w e gu aEwar
fooge & o=t et ¥fww e &
I AT AEA § Wi gephe
& ot Y ag o §, wAT @Y 6 ¥ ww
ag 7 w37 fn foet & A o ke
fomge faesit fal ® seogew
wver firgr ama

w7 A% FArIT gAfadl W wr.
 v% wrwew ¥ ¥ owg § s forg
TTE ¥ foflonmio W1 AT WE@ 2
£ =HY g & qEdt /99 G 5 WY
#¥ geugowho =g &, I WY
¥ wfafom
AT wraTdT ®1 F qErr wfufant
& 1 91 OF wrewt o @Ry wfafaeafae
w¥ oY ag wre At g & ot ay
Fegrgeama gumame & WY T @wrI]
WY MTATHT & wreRH § ¥em § IEw)
o1y sYeETER & fwad gy W7 oY wfie
@ a¥ |

= ¥ OF 7% 919 FT $T & aHvy
wwan g fF fawmew 39 & eaw ¥
qIAT W YW HaArew wodr fifr #
ofad= savg #3 1 9q WY o Wenerg
& wmAt #1 ==l gt & A oew oA
9T gre=AT gt ¢ fF e b
I 9t ®7 fawreT TwT IqFd s
¢ fr o goerT Y Swmr oA ¥
a7 & fau &1 W & &1T sul ®)
o gnTT &9 & fagy @Ay arfeg ) freet
oA ¥ & iHew o™ ey §
fodraaamngfadnd sa
qIEF T WY FEAT qEA 79 § 9T TAH7 fA4-
moadt ey ma &1 arew fam ¥ ot
Srgdr Aifer 7wt s o favre
¢ B o T Frg /Y T wr
¥ g1w ¥ e e s a1 1 fovig
A T % g1 ¥ o fad ardd
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Bhri Kasinatha Doral (Aruppukko- have not opened their information
#ai): Mr. Deputy-Speaker, Sir...... centres; that means, so much of lite-

ot gew wx wgwTw (Tam)
oI STAEqT WOy WERA, §5A 9

o A

Mr, Depuiy-Spcaker: The bell is
being rung.
Shri Kasinatha Doral: Sir, I risc

to support the demands of the Minis~
try of Information and Broad.:as.ing.
I would like to congratulate the Min-
istry for the excellent work done by
them, specially by the radio slation
in Jammu and Kashmir,

Shri Hokam Chand Kachhavalya:
No quorum.

Mr. Deputy-Speaker: The hon
Member may wait. The bell is bemnyg
Tung. . . . now there is quorum. He
may continue now,

Shri Kaginatha Doral: Not only
colleagues from Jammu & Kashmirc
have attested to this  ‘but alsu the
members of the Defence Services from
the south have spoken very highly of
the excellent work done in that aree.

Frequent references have been made
by members to the promotion of this
Ministry; hitherto they have been said
in the way of best wishes, but today
Prof. Hiren Mukerjee has produced a
plausible argument for this purpose
and I hope the Government's atten-
tion will be drawn to promote this
Ministry to a higher level.

I would like to uppreciate the work
started as the Institute of mass com-
munieation by the Ministry. But at
the same time, I would like to say
‘that the public have not been properly
informed of the very many good
things that Government is doing. As
s matter of fact, in my own Comnstl-
‘twency, & namber of block centres

rature printed by the Centre is lying
waste without being of any uge to
the public. Even some of the gram
sewaks may be given some kind of
training; besides those people who are
getting a special training under the
scheme, they may also be given train-
ing to contact the masses and tell them
of some of the Government's plans—
Five-Year Plans and all that—so
that we can get some kind of co-ope-
ration from the public when we go to
execute these plans and policies,

Lot of literature is printed in Eng-
lish; it is not of much use in soulhern
States, especlally in Madras State, It
will, therefore, be very useful if il can
be translated intu regional languages.

Coming to the tribal programme, I
think it will be very uscful if infor-
mation about other tribes also is given
in & spceial programme and is sup-
plied to & partizular tribe sn that a
kind of information can be given to
them to promote national integraticn.
For instance, we speak so much about
Nagas; it will be very useful if some
kind of research is done on the sub-
ject of Naga tribes: though we thank
the Rev. Scott for having brought
about educational religious, medical
and institutional changes into that arca
somehow that missionary has created
an impression in Nagaland that the
Naga tribey are some people separa-
ted from the rest of India. In this
connection, T would like to mention a
book—it is available in Parliament
Library written by a Ceylonese, iava-
ratng, entitleq “Tamils in Ceylon"
where very happy and useful refe-
rences have been given about the
Naga tribes both in north Ceylon and
in Tamilnad and also in Kerala and
from where we can learn of so much
of civilisation about those pecple.

On the question of music 1 would
like to say a few words. Though
50 per cent of the time has been allot-
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[Bhri Kasinatha Dorai]

ted to it, no special head for musie is
found in the report; there are, of
course, sub-heads but music deserves
& separate head under the scheme.
Especvially in a country like India
where we can boast of u hoary
past, much emphasis shouid be
laid on the classicals of every-
thing, whether it is music or
literature or civilization; at least the
masses should be able to appreciate
it. Those were the days in the past
when &1l the classics were the close
preserve of a privileged few, but now
the masses will have to appreciaie all
thoge; for ingstance, a knowledge of
classical music will help integration.
Just as we use the word ‘Defence-ori-
ented’, we must use the word ‘inte-
gration-oriented” and all our schemes
should be on those lines. In this con-
nection I would like {o mention that,
in Delhi, an academy, Shankara Aca-
demy, has been started—Shankara was
a great national integrator. Govern-
ment may usefully contact such pri-
vate bodies and give more publicity
1o their activities. Similarly an insti-
tution has been started in the south
called Ramalinga Mission, which gives
the quintessence of the southern civi-
lisation; that also may be given some
Jpublicity.

Then there is a reference to the lan-
guage isdue. There has been some re-
ference to the rioting jn ‘Temdinad
‘Just year. The Ministry can usefully
inform the public and give clear in-
formation end also remedial measures
in time 50 that recurrence of such riot-
ings may be avolded.

"‘With regard to communal harmony,
simply saying that Hindus, Musfims,
Christlang and people of all relfgions
‘fnust live together may not help 1
nay this because g number of Intéres-
ted parties are stressing on the poimts
of disagreement to the public and are
developing hatred among one another,
1, therefore, feel that the points of
agrecment between the many cultures
should be highlighted by the radio.
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One thing that should be appreciat-
ed is the National Discipline Scheme.
I do not know its broad features; I
have not had the time to study it; any-~
way, this reserves a mention,

About external publicity, I would
like to suggest that documentaries
should be prepared with regard to the
ireatment of minorities, for instance,
how the Muslims are treated in 'India,
and these documentasries may be
shown with advantage in [oreign
countries, especially in the middle east
countries, to remove the prejudices
likely to be created by interested
countries,

Reference has also been made to
Indo-U.AR. cultore. Here I would
like lo suggest that we may'give some
intormdtion to the neighbouring Mus-
lim countries about some of our shri-
neg like Ajmer and other shrincs ia
the north and Negoor and Ervadi in
the south, At the same time we may
‘also reguest the U.A.R. countries to
give us g little information about their
old culture like the culture centring
arcund sphinx, pyramids, e2tc.

hon.

‘Mr Depuoty-Speaker: The
Member may try to conclude now.

‘Shrt Kasinatha Deral: I may be

given a few more minutes. 1 rarely
speak.
Mr. Deputy-Bpeaker: Ten minites

are given for each.

Bhri Kashimgth Dorai: Countries
like India and U.A.R. have got cer-
tain points of agreement in that we
bolh believe in non-alignment, secula-
rism and all that. The vizits of stataes-
men from many countries, from USSR,
America and others, slso emphasize
that we treat all people alike.
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Cultural delegation and social dele-
gation also may be exchanged bet-
ween UAR. and India,

Aboul catering lp the jawans, I
would like to say that all the precious
things of our motherland may be pre-
pared and shown to them for keeping
up the spirit besides the items of enter-
tainment value.

With regard to the use of party
flags, some members also have told
me that they are exhibited. Here, let
us state clearly all the difficulties
that are likely to crop up later on.
Unless these things are censored in
time, the Government may have to
think of re-constituting such Censor
Boards. For instance, I have read
ecaptions of a certain film ‘If | order”.
It smacks something of the language
or the policy of a dictator's Govern-
ment, many actors and directors are
involved in it. Hence, [ would suggest
that Govermment draws their atten-
tion to the dangers of such captions,
of course, by using a most courteous
language especially when we deal
‘with actors and artistes and all these
people. We have to treat Lthem with
the utmost courtesy. In fact, Prof.
Mukerjee was also referring io the
way in which we should treat the
artistes, It is not enough merely pay-
ing a safe salary but we must give
them a decent enough salary i not
better. In the days of the Mughal
period and even in the days before,
the artistes were treated as equals if
not superiors,

1 would also like to mention about
the cartoons thal appear in the papers.
There are many sexy items mentioned
in them. These cannot go hand in
band with our family planning. The
Government may curb this kind of
literature and cartoons to the extent
possible.

Finally I would like to say a woaid
in appreciation  of the Ministry for
playing the devotlional somgs; they .are
doing it very well A litfle more
money must be spent on improving
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upon it. It creates an atmosphere of
love. In these days when a pumber
of people and parties—I don't exclude
my party—are trying to spread hatred
and hatred campaigns are going on,
this is inevilable in a democratic get-
up—let there be homest pcople to
create an atmosphere of love and for
this purpose, devotional songs play a
greal parl. Here T would like to
quole four lines of an old poera:

“So many Gods, so many creeds,
S0 many paths that wind and wind
When just the act of being kind
Is ell this world needs.”

ot where wTer wowt (¥1ET)

TR AT gfeqai §, TT6r AT
Cabatinit otk S Ak L4l
gfrmr mid! @7 =AY € T T,
A EwR wT e oww gEE 59 e
g, AT gare 1 & T gy w-
=g a1 farean s=1 man & 7Y ageT,
o1 T T7TgT, ¥ 7 e wem fe
W7 TR TR FEY & T fawg
ST %, @1 WeST g | W a%7 §W
TFIAT F1 KT THALTF TATL T
T}, T AH AT W AW TET 9T
A gEAfAE v A

TH 92 & T T A
# wr gfozar Hfeg @ o gwre fem
T, IR qTAA qEAT @1 fE qF Wi
gfemr Hegt af, afew vama gfigm
et § | & wolt wghew & a; i
w&q7 fie xEd a1 o7 gafaat § ag
FAHT AT ¥ AR gETH £ wifow
i

ot gorofrr v ooy (v vt
®TRIT) ¢ wTw gferar Hedt & g
w1 F T g g

- ot wifere wrer dewy : ay €YE R
for wraefie st & IweT fadher fiem,
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[t wteTC |t 3741)

g1, frfe fRT oY 3z T A @
I A7 F wrAew 7 FF 740 fvar
T 9T, 3FF FTIO 7§ o g
Weat" 7 w3 7 “wr= gf et
&t g1 FuTaT S AT | IF AT &Y
Forarar & o 1 % Fawrr 3 o wrfaat
& w7 %1 g fr s =nfem o
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¥ o9 F g e gfozgr dHegn
WY GE FT OF FIIIN AT AMRATE
T F ¥7, A1 A AR § ot f
=t qeg 3% 1 fagwi & et e2om oA
& dtr < 7+ {1 74 g wAife
T 9T 7Y, AR we gfoemr ey
® 7 mwtanT ®F% g a9 i
et a1, s1eifs gea fada arams-
ZIAT WA AT & qNG ATOFAT AT 41,
#h6T 947 gg a1d 7 7@ty AE 77 fE
XA R &1 T4 @ag yArfa fFan
Wi 1wk fa & gagn faewarT o
TATE |

TN ¥ OF WEeEgw e
faar § f& ey I A TN
faqfer gt &, aw WY el & wiETT AT
g ¥ UF gAT weww §, g Aew
qHinY & 57 5 fool gug o, e
T oY ¥ &1 Tgi 9 fzan T | xEwT
¥a1 w7 91 7 9T ag wAfw § W
g fof gag Y, 91 fee 97wt
XEH QAT g ae

g ST FATTH wArew # 39
Q¥ oY wigsrdr &, faaw swafaei &
et g §, 7 R e & A ey
W g

o w5 E T

oft sifeTe wrw dow ;WO S
-t T ri, @ & o A g
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forr o IarT & woryy g, I
T ToF WCFTT 7 41 9a) I Afqaw
a1 o, & 3= aoFR 3 T
qOHTT &1 g 7w 5 SEW 0
sframa #91 s & Wi 97 e
et & wfasrdl w1 g il faar 0
ITET A HE gra AT A A fmra
qF TF T @IS TLAT 4 | o A
sgamgr & af, famy offww &
T g 9% 9 a sfrwe e famn
qr | g UFA a1 § 1 G ar T e
aifem

or frarg § “dw A’ AR
grd & fou 37 wwA wwEar W
wart W § 1 g7 fara & ferg fawwy
g7 &1 I far g pwe T
mrafwyt &1 &1 fa2wi qar & a3t
g #, #fwA 37 fwarg &7 o & fag
farzen qzr @ A1 af | o7 fearw ¥
ey gfeT et F1 wraer A1 91 26
TAgd F1, AfEA TR IR AET A}
BT AT | 9 SF Ferar 7o S
qET & W TFT I fwar snngpn ?
wage afganT & faafer 5o & fag
© fFara £7 = < Frfoat evarg
W% 1w qowrewt | ofe el maEr &
Tt ¥ gar seary g §, A dw
e g aga e g1 i o

1965 ¥1 ALY F BTN FT 3%
% Q¥ SFare &t fewr o, o
Fxy ff qAd o qr | ¥@H 9=y gar
T & Werer gen & | ok ¥ T
BT w1 Z¥T 2T ¥ AT W, whER
%) qxfiE ¥F FRTT €W W
w &1 wrve w1 fean | g I Ow
Q¥ dimre w1 frayr way, Ay fy A"
warer 2kaTe o1, awfe ‘g wwTw 3-
= %Y 78 w1 AL fewr o
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ay w3t aga et @ W
1966 ®T I & awAR & i
Il R GO aTaw 9f | ¥F e
fadwt & ared & fa Wt of, Bfew
zfrezn & ¥z wifes & oy fagid i fe
T3 I AT H GTA F wfaw
§ v fo2wl i Y i el ¥

qF veR 1@ aare & enit wf fe
w8 € 7AW ¥ a9 ¥ vz ovm
fare wramerm ¥ wgy ff ww & fore ot
o1w fadeft qET At & ) YOt A ¥
wgr fs 3 owaw o fabdfi—aw-
oF T ¥ fedelt ) qw ogwTT 9w
qEwH * 9w g wfaar evar af )
afe g Tamw wira o wfr fafY
W t§ TETC 9vEiE EATC YT W
AEHTA §) T ) A § qoww mAre A
w7 faaelt @ WY fa2vii & & 3@ W
&7 & fra dare gt 8, A et ety
arI IH AT QU et ¥ @ & | (R A
& ot ¥ fada) qr @ wT A A
! TR T apa A0 o fo
wdt & 1966 ¥ Tl IAY T
w) & ot forw Ed=T w1 WA 1965 F
wrr o gy et mat ar, faraw) nrzafa
¥ tam faqy o1, INTT AW A% Af
WT /R 1965 X wm) ey
ared w2 & Ay oA iTEr 6
qETT TG | WX 979 S1E Eaivg W
famr & 24 & (FAar gt & 1 aw
wifeRn & ¥7 ogw § wd A w0,
&t IEF 9T B0 TAT AT G AW
€1, ¥W 9T I 7 €1 AgF F
wT frqr ot o ¥ I owEy W
TRtz Ok ARy W W % fer
o Ao & Wk F v ey & faiely
AXT WY WA far v, o AT
g & Y v

wx & fafew wrolt & gk sk
¥ §  fefew wreht & T oft fd-
3048(Ai} LSD-8,
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fo2 7t wriy B Wi R ¥ hortiw T
o {7 Wl & A e mor am
W fowE 5T T ¢ o feww
TG, T § fena geamgw i
f€T o ® fewA qeAms, dte am
o W frd st k.

ot oW wgyT o A e §,
N T

ot wfere ww don - fafaw
wredt & weaT W g O A g
wrx gt srfrat ¥ age s dm
et gy o & A 2, & e
E fr 2z &1 fafig wirdtg &) i
o Fraw Hedt £1 /% 9 ary an
veafradew w2 fed ovd | wiifs w
e 8 ogwit AWM oW agE W
do fadw &1 ;9 amr g afew
gt et oY € " & sy g,
b wafad fadwn @ T e B,

o% wrfry weew ;- ow aTEl e
L AN

oft wiiwTe wrer fowr  ow A WY
Yo qurT v arfEl

W oawy amyT W AT F
it 2w fm wx i K, frede
i JEmyr & gt wdww fow ww
TR §, @t K aRf agien & quen g
fe wiar ¥ =i gz I ko wer #
Rt wwr w o e g
aifgr | grevlY wrar gwT? oo
o% FWET Wt R, JUET a7 gAY &
arowr w1 forea A gt wifed
wefa ¥yt @ wrr o v faer
T FuwT SRw foar gy

wx & et & wrt & o & wiwd
REET WIEAT E 1 AW gErt AY sy

-
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[ wiwT e ]
o T G IR R e

wEl & 20 5o v fOHH, @ Aw ¥
ferdt = 9w @1 @ @ w@ifs ey
sy AE t  Fwamg &
wezrar & fasga fardm g o

wa ¥ umawr gErEt & gETeT &
W ¥ FAPTAT ATHAT F 1 WA 1960 F
1965 % 4,492 TFa® garfo gy,
foam#t 2,572 9@ 1 § | fad 691
et & w¥T 768 wvw WAt F w4
fire g€ 1 99 1959 & 1965 T% w1f
oo fgdt & seat Ay g 1
¥ 1959 TERT ¥ WZ §T 728 @ T,
qTEY & 358 ¥ W ®T 218 TE N,
oadl ¥ 190 ¥ 9T ®7 165, AT
¥ 268 A UZ HT 193, AT H 142 %
wT T 108, TRE H 161 § 6T ¥Y
74, 9% ¥ 179 § Uz #T 54 ¥ A
Hire § graT 3§, APz 7%
Eaal LEL R R e
1893 & ¥y wT 3272 g1 7E | 7 femd
wd o amm B,z fedt & v g
foam wwr v B W

st & agt 9T wear afafa o aF
o7 v o efifae & At # ) efife
i fair agn ¥ inat F wgw ardw o
&, &firm & saw fade s I
u'iw # g0 whva A qEwh
w7t farerz £, ay gAY IAaT wr 2fA-
o= & gra &7 wor o | wEO AW
A ®) W Ay T aTe Y
fas ot § Shen gl avw wr #f-
Parx=t oy o < B & e Praea
wrneen § fkozaegrin
wrg ¥ fawr aft avan wnar, @@ aw
et dywarg 7 an€ wd, fra® i
T X qET OF | LEWT §19 ¥
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Fey wlgwifal £, ¢ i @ g
wfgmifegt w1 & @, e ot et
¥ THT A, TERT KHY £ e
LA LT ]

¥ oF am W7 @A e g b
faaet w5 #Y feid o e @
AT A §, Ry w5 9 foid
& aget wrk oY, ¥fex w21 T R
fodtz ®Y A wry el Ay Fey o vd
§, wafy foamae w0t @1 fro &y
oy TEY A O X oerw v @
wufan o g9die § e o =28 =
frote a7 witer wwa fegr g o
oY qaerdi w1 Srearga fam g,
afe & maome ¥ orT far H, g
wir % faerAi & qrg g gF o

u% fAaza & Wi s g g
ot & faA1 # feamt w1 o S g
¢ 98 TM g g § wq fem R i
gt wufa ga¥) ag aww oAz
feq o, FafE = gL os QT g L
fag wwg foaq &7 9€ g &, 99
wag T T8O & wrf wraw a9 g,
I8 gwg qarga afafa & F=21 § ey
wr %%, ven $1f ;i A #em,
cuferd ek ary § ofcadr ey o

wr warew ¥ gzt faaar o
werTare @, 3 rIAfaw gwt ¥ foere
gy £ I W= € arw
o«

et aaroaw awm (TRN)
JIAR WEITY, TF ARG GUAT W
wEreer w1 oF qav fawm g, fo fomk
wiw T fpgae) swEa o oeww
wRrEA Wit TEw wem gwg fadt
€T 2| SFAE K oAwH sHAA ¥
fay fafgs oiv o wws
wraves £t &1 3y o gw Wi
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Fraraw & fir 15 79 ¥ ey K E
w1 ot Tt B ¥ ogfAR SR oA
o aga & v ¢ ol aweq #
wrer sfoeay e qu. qiue } v foraie
afid zm frgrary & 97 FOET wredt
0 TATAR & FEO WY AT T gy
g o ag-fory A& ¥ a1 g o Y
ww g ey At e i G gfe &
WA FTF T AT § FFF A=A
w7 fnfe St amwa e ¥ 53
wrfi g, 7z *7% @ Tarag ¥ foi
afg arage x7 aw & Ay A
W fawrr w7 faeare £y o T E W
For-forr et & wravgwn e o
drorer ¥}, IEET AT wORTT W1
vt fagqr are wm @ 1 Afies wt oY
dur f& vt M Tei ¥ e e
gz A ware fawr €, 31 A fawmr
. =g frgema o s e o av
N T T gt ¥ owwd §
a1 Anena ) fefaa £03 & fag fom
At ¥ wrawEAr HiA , IA AT ¥
X WY AF a9 A P EwT
IOET OF FTIN At O & A fEogw
A # wve wrew qyar ¢ fe wfy o
¥ N & wwre & fwy sma wmy
2 & fergrama ¥ aga oY wrerd wow
WA §, 14—15 % Amem §, g1 wwan
¢ 5 Tog wortl ¥ wlvd oo
Wy & ey o faare ag=y ma
wfex ozt a% Sran T ¥ anar b,
fadtw @i o st w1 & wee § A
w7 dwT {5 s g wrt ¥ v fe
a4 R g g grar 8, ar gfer-
TTHT T FETOT F1AT ¢ A 4 T
SR ¥ SEET g WEd ¥ s
foe vt 8 1 wer gETY A W oG
WIFA AT 100 ¥ 2 WO &Y ALY B4,
¥ yarT ¥ frzema W WO wEet
woar §, 3w faqi Af T W
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gt W iy |eeg A Enfeew
Wrawi & &) F ot @k o H 1w
s wean O oh AW § fAw
1 wAifaAte & fao @ fmen ¥ fm
Wt Idifagm A wavgwa f oawd
ffea frgram 1 why am@ @
G gw wr § Wiz EfaEw wme ard
g AR A IEET WV q 6iE W
#mt w1 owed ¥ & feam o qwiem
ot gHT A wn ¥ Efaws wrd
* T ¥ | S TE W oam W}
fe ifadt ® o wwm ¥ oww MR
¥ =T ¥ETAT AT W JART TN
A & fau wgfad & g oia
fey o | ve wegfadt dew & g
w! wrowt wifgy fe wg o | ad?
Nimem s aaaR dyqE &
wiw ¥ & wet ow o Tfem ko
& wwwen  fe Ehfawm & Wi v
¥ aom Wit wgmw e & W=
wgfedt & 23 w1 s w1 e W
wir fwr Al 1@ e arfg fw #
= ¥ w7 g% wafe & 7 g mie
gt & gro At g wr gfe e
o o gEa i g o swwre g @
I® STUTC W FT MWW A g v ;E )
& #fifswa ¥ S €1 @ A A
wer qanfaca won g 1 & QA g
fe wuwt wi swmgR A fe wnd
for 2 a7 w1 @ TeT Ww | TEG
aTi ta%T Ay K wrAvaar g §

st ofg s 3 e ¢ fw
15=16 ¥TH TMTw Wiy gU § a7
afer ot ax gav W H o meaw
wad § & aga f @ifaw T € aware
¢ wg o @ fe D1 o oY fred
Hramam R A gt 1 apdw
wfer o menT SEE ¥ oAEER W
Ta ¥ fe gw A w3 saw fra }
faw ot wft aw & v & mfer §
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(1 sy 2]
A AETEET TC IR ) oW afaw
€ & | g w1 ae A8 g g
# wwen § e der B g fean
fear st Wz | ang @ g e
% g ¥ ymimfzy w1 fawc g
wifgd | aemifer @ @ wEET
e ® ferr @t TTeER wTET
% g%, "goww w1 ouw owfzn afe
¥ WAl &1 g24 g AfE T
¥ fdT Wi wxaa g1 o Free @1 %<
Ty & ams ot sfar am ¢, @
A%, IAET §AN FT A% | owIAETT
1 77 sqfe o = # arf I 8,
AT T A1 wifow G fey

ot &m A quwdln g ®
THT # foy, I TN F 1 & fag
W fawm ¥ W= qOET 3 W
qfsafedt &1 wam fror & 1 Efew
A § 7@ & A R e o §
fe @ ofmfed & a1 agemr g
ag WG ¥ 19 B A afEn § e
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afn‘f'ﬂrlﬁﬂmﬂlﬁtthﬂ
o g § ) fegem e wfafe
Wit ¥ few gq owvaw gt & 1 IEe
AT ¥ WEF A% @ @F whie ¥
wfa® agrar 3w wifilr | s wr ok
HATATY TUH A & wRE 2 4 9w
T GWE W o s fae

i. 3

Jot fage & o § o+ o Ow
ﬁ!ﬁm mtlmta‘hﬂ

afqelt w1 ¥ & | wofy el garar
T W ¢ fe ame gn w0 |
ot drri ¥ 1 ww e e @
o % ATg & o Y wEwfa ¥ I
¥ wudAraelt fadwad &1 st A
o ara & fere wava SaTm Ty o wHaT
®t wim g e gox fage & Toem
# g edt 2wm & amy | At F
WAV O T AT AL O Wi R |
& agm g fo Y 0w Wi w1 g
fFoT AT | W TE OF w2vE '
AT & Wgd € ag FTOC EO

o & % foo & aw A gEA @
ERpTT ¥ 1 IR ¥ e s
§ 1w frwm & s & o o Wi
mtmmﬁ s 61
mmm ¥ foy cRege W

A ¥ N7 EEAT @Y
ﬂz,mﬁﬁmmm
oy wifgd | Aamw Tl Sw deer W
e FOx A ot aw o fader §
W b et § oon oW
wrew W § 1 & wawar § fe qw
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e g7 gy e 9w der § g
¥ fag worer & s fggrnf o
#are Begr ardr wife swre &

FEECELrEE
EESFEEPEEESE
”ﬁ'mggaﬂ'ggﬂm 55
1= 103 24
REF g} 5—3
~7v3319s 31
§§:4~43478-41

-1 |
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& T TS AT W ET T—I

*¥ &2 wyy ¢ teg ga % fom wfew
R wfe® v a9 § awewwe s

ot iy At T gy gt e
wgfedt &z 7 ft | Tifaaw & sow
F WU FH WTAT 9¥ ST JAET T
7% & & gwwa § fe gew O [
wifgy 1| &itfram ¥ Smm ® wmo
Tz o frperm & i e
w1 zfz & qver 4 g

@ Wl 6 A & o wpEe
T T FEA FEAT g o

Shri Sezhiyanm (Perambalury: M
Deputy-Speaker, the Ministry of In-
formation and Broadcasting is oon-
cerned with the important media of
mass communication, wiz., radio, peess
and film publicity. As pointed out io
a reccn! report of the Chands Com:
mittee, available faciliting in  this
country are very mesgre in regard
to these media, because as against ithe
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[Shri Sezhiyan]

minimum standard set by UNESCO
of at least 50 radio sets, 100 copies of
datly newspapers, 20 cinema seals
and 20 TV sets per each unit of 1,000
pevple, we have in India only 8 radio
sets, 11 copies of newspapers, 0
cinema seats and no TV at all.

We have a long way to go, but the
pity is that even the meagre facili-
ties in pur country have not been put
into proper use in proper shape.

Regarding the programmes of AIR,
many speakers preceding me have
referted to them. The programmes
are invariably insipid and they do not
reach the people at large. As far
as the language distribution is con-
cerned, it is very heavily biassed. As
I pointed out even last year, if we
take the news items prepared in vari-
ous units of regional languages, that
is, the national languages, the Hind!
unit has been staffed properly, but
the other language units have not
been given as much of preference as
is given to the Hindl unit, For the
Hindl language unit, there is a grade
I officer, there are three grade Il offi-
cers, there are translators, there are
announcers, stenos; even reportars
have recenily been appointed. But
if we take the other units like Taml
or Telugu, there is only one person
who is the translator az well as
announcer. There is no grade une or
grade two officers there, I am not
grudging the position of Hindi. The
Hindi bulletin should come our pro-
perly, but the same facilities should
be given to the other languages also,
and they should not be given a step=
motherly treatment. Millions of peo-
ple are there in the countrr whom you
have to reach through those langu-
ages. India is a vast country where
7! per cent are {lliterate, and 80 per
cent live in rura] arcas. Therelore,
if you want to reach them, you
ghould go to them in the language
which they speak and understand. 1
do not want English to predominate
over nur mother tongues. but the re-
glonal languages should be given »
falr destn
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15 hrs

The Vivid Bharati in our parts s
called the Vedanaj Blaaran., ie, the
miserable Bharati.

Shrireati  Yashoda Reddy (Kur-
nool}: Sumething which gives you
mare pain than pleasure,

Bhrl Sezhiyan: ‘That is a Tamil
word. Out of 13 or so in a day, about
1} hours are given for all the four
languages of the South, Tamil, Telugu,
Malayalam and Kannadam. They
have been put together as Madrasi
languages as they call it. And even
there, all the announcements are
made in Hindi If you tune ‘o hear
some fllm song or light music, the
introduction is always in Hindl,
though they may not even know what
is sung. I fully remember that there
was a song from the Tamil Alm
Palum Pazhamum which means fruit
and milk, but the versian given by
the Hindi announcer was Purhum
Palam, ie, a damaged bridge.
Even the little bridge that we have
among various regions is being dam-
aged by the Hindi announcers. I say
this because we should have a clear
policy in msking these announce-
ments. That is why in our par's
people, and even in Delhi those who
come from the southern pnarts, tune
Radio Ceylon because in the two hours
allotied there, they do not introduce
Sinhalese, though that may be their
State language. In Tamil programmes,
the announcement is made in very
good Tamil. In my own land of
birth, the announcement is not made
in my language, but in Singspore and
Ceylom they grve it in  very good
Tamil.

The Chanda Committee report on
television is very categorical in this
regard, as in para 135 they say:

"We should only stress now
that the language used in the
broadcasts should be what peo-
ple themselves use in the view-

arees.”
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1 can also show the predominant
bias shown in favour of Hindi and
the step-motherly treatment meted
out to the other languages.

An hon Member: What
English:

Shri Seshiyan: The first point s
that English should not have a piace
over any mother tongue in the zoun-
fry, and it is an alien language to me,
I accept it.

about

Shri Balmiki (Khurja):
got a place in the country.

Shri Sezhlyan: It is your version,
but Hindi is also alien to me. As
far as the radio goes, the announce-
ments and the news items should be
in the languages of the people for
whom they are meant. The reglonal
fanguages should be given preponder-
ence. When a news item comes from
Trichy or Madras, let it be 100 per
cent Tamil; if it comes from Vijayu-
wada, let it be 100 per cent Telugu.

Hindi has

For Vivid Bharati they have got 26
centres for transmission, and through=
out India it is given in Hindi. As
Shri Ansar Harvani was saying, that
Hindi is not understood by many pue-
ple in Hindi area itself. Then, how
can we understand it? That 1s why
Vividh Bharati should be decentra-
lised and it should be done in the
local langusge.

I now come to the Annual Report
for 1965-86 of the Ministry. At page
28 of the Ministry's Report, it is said:

“Hindi Unit. All Hindi news
bulletins are now compiled inde-
pendently out of the basic news
material received in the News
Room. They are thus no longer
8 mere translation of the English
bulletins. Some of the items are
based on original despatches flled
by reporters in Hindi.”

Cannot the same facility be given to
the Tamil and Telugu units?

At page 85 there is a para on Hindi
Bervices, but no other service !y men-
toned,
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At page 77, on Emergency Publica-
tions, it is paid:
“Up to the 31st December, 1965,
the Division had brought out 16
pamphlets in English, 11 in Hindi
and 10 in Urdu'
I do not know what happened to the
other languages. Probably the emar-
gency is only for the Hindi-speaking
areas In that case, I would advise
them to lift the emergency for the
non-Hindi ereas.

At page 79 in the Chapter om Pub-
Uecations Division, it ia written:

"The Division is glving special
attention to the publication of
books and pamphlets in Hindi"

But why not the same facilities be
given to the other languages?

Shri Mukerjee referred to the “col-
lected works of Mahatma Gandhl. It
is being compiled in English and in
Hindi, Why not in other languages?
We would also like to read.

On page 80, it Is mentioned that
only three journals, wiz, Ajkal
(Hindi), Anjal (Urdu) and Bal
Bharati (Hindi) are published on be-
half of the Ministry of Information
and Broadcasting. I do not think the
Ministry is meant only for the Hind:
States. It shou!d be means for the
other States also. Why don't you
publisth magarines in other larguages
for the other States?

At page B5 in the chapter on Song
and Drama Diwvisicn, it is stated:

“Departmental Drama Troupes:
The two Departmenta! Drama
Troupes of the Division geye 241
performances during the year
1685 as against 222 in the pro -cod-
hl‘ ym."

The break-up is as follows:
Central Drama Troupe .. 103

Departmental Drama
Troupe for UP. a
Bihar . .. 1
e —
= Total .. 24!



8247 B, G. (1966-67)

[Shri Sezhiyvan]

There is np departmental drama
troupe for Tamil Nad or Telugu areas.
Only foy U.P. and Bihar they are
catering.

In the same chapter, at page 86,
W%Mgﬁmﬁuw—

tioned that 30 performanges of halists,
Krishna Leela agnd Bgm Leela, were
Wmmm&yamm
tra, U.P. and Bihap. There iz no
bglle-t prepared for other areas and
languages:

Again, at page 86, on Emergency
Pyblicity, it is stated:

“With the onset of Pakistani
aggression, the Division complele-
ly reomiented its activities and
swent ip for intensive pyblicity for
defence, natiopal preparedpess,
communal hannony aud natignal
unity. .,,, prepared special com-
posite pmgraxpme of topical in-
terest emtitled Ham Tum Aur
wﬁh&"

I do mot know how it is to be pro-
nounced. Please excuse me. [ am
reading from the version in English.
No disrespeet i3 meant for Hindi.

At psgge 101, the P.LB. releases in

Indian languages during 1965 are
glven as undeg:
Hindi . .. 1,147
Telugu .. 1,986
Tami) - .. 4511

do nothing against the number of

ind1 releases, probably more ghould
be issued, but why are you grudging
other people? Can't they read if you
have releases in their own languages?
They should also know what is hap-
pening in our Government;, what is
happening to the couptry.

Pages 90-91 give tableg of c!ass:-
fied and display advertisements
the va.riq;,s language pepers. The
figure for Hindi is Rs. 9,97,183, while
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255,201 and
for Kanarese Ks, 1,36,657. But those
papers should also exist.

Shri Kishen Pattnayak
pur):
lish.

(Sambal--
You read the figures for Eng-

Shri Bhagwat Jha Aszad (Bhagal-
pury: Let us know the figures far
English also.

Shri Sezhiyan: [ have not taken
them, Englishk is not my language, 1
qil qqt bo,tj;e; ahout, it. ¥You may

row it hack to England if yoy den't.

it, I am pleading fop my own
lagguage.

Shei Bbagwak Jha Azad: We ore
very happy o hear.

Shri Sezhiyan: Thenr, regarding
the well known item Today in Par-
licment, T want to say something. I
am not going into the merits or de-
merits of it. There are many com-
plaints from the other side also, but
T am no% going into that question. I
want to raise a question on a matter
of mm;pls. Previously this item
Today in Parlivment was prepared
by a holetime employee of A.LR., but
nowuhasbemgwenasapm-hme
job to a person who is the permanent
representative of a foreign news ser-
vicee 1 mpderstand that {rom that
foreign news sgrvice he is receiving
about Es. 2,000, apd he is also receiv-
ing Rs. 1,000 from AIR. for his part-
time work, On a question of princi-
ple, and from the point of view of
security also, is it desirable to aliow
a person who is connected with a
foreign mews agency to enter into the
portals of ALR. where most of the
monitoring services ars working, many
news items may be coming there which
are available to him who is working.
only time here and is permanegt-
ly attached to a forpign news service™
I say, it is highly objectionable.

Shri Bhagwat Jha Agad: What is.
that agency?
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Shri Seshiyan: It is a French news
agency. Whatever it may be there
is bound to be bias and divided
loyalty when he works fulltime in a
foreign news agency and only part
time in the AILR. We do not have
dearth of qualified persons and we
are paying him a thousand rupees.
Previously there was a full-time offi-
cer. 1 am not here to say anything
against the calibre of the person. But
as a matter of principle and from the
point of view of security, | am asking
whether this is desirable. It may not
be desirable.

1 shall now refler to the grants
pweit by the ministry for plan pup-
licily. It i85 on'y on Saturday I got
the report of the cvaluation commit-
tee on plan publicity. Upto the end
of 1963, thie munistry had given a
total of Rs. 30.18 lakhs o voluntary
orgaiisations; of this Bharat Sevak
Samaj has received RHRs 3876 lakhs,
over #3 per cent. Even in this re-
port, it is said that the work done by

“the B.5.5. has not been satisfactory.
Some of the publications are good
bath in their content and get-up “but
most of them are far below standard
and brought out without proper con-
sideration and care” At another
place they say:

“Qur field studics and the dis-
curgions that we had with a large
number of hnon-official workers
have, however confirmed the view
that, besides the Bharat Sevak
Samesj, there are available in the
country a large number of insti-
tutions and dedicated non-officlals
who, if provided with adeguate
stimuli, would aiso be able to con-
tribute substantially to generating
better understanding amongst the
people of the country's needs, its
pians of development and other
nation-building programmes.”

1f the government is determined to
rod out corruption, they must attend
to this first. Last year, we had the
PAC. report on the Bharat Sevak
Bamaj. If you want to save Bharat,
you must abolish the Bharat Sevak
Samaj and avoid all the irregularities
that were pointed ocut,

D G. (1966-87)
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Shri Hamumanthalya (Bangalore
City): Sir, I wish to bring to the
notice of the hon. Minster only one
peint. I am making only a one-point
speech today. On page 28, !ast para,
the report says that the A.LR. news
bulirtins have been given a new ori-
entation in quality, content and for-
mat. The description is no doubt
very alluring. If you listen to the
news bulletin, that effect is not pro-
duced on the human mind. News bul-
letin is & news bulletin and not a
speech bulletin. Anybody who listens
to this item is inflicted with speeches
of the Ministers, President. Vice-
President and the Prime Minister It
has become almost a ritual First
comes the President's speech: then
comes the WVice-President’s then the
Prime Minister's speech and then the
other Minsters' speeches. [ do  a@int
know what is going to happen under
your @egis. But so far as broadcast-
ing Mirusters wore concerned, it was
a special privilege to mention  hisx
speech wherever he spoke. It war
something like an Indian Airlines per-
sonnel hoving a free ride in the air-
craft. We are helpless. We read the
speeches of either the President or
the Vice-President in newspapers
Can we find news from the sperches
of President or the Vice-President®
We must be united, that 15 news;, we
must be honest, that is pews; we must
fight aggression, that is mews. In no
other country would such a thing he
tolerated. It is one of the disadvant-
ages of this huge machinery being at
the disposal of the government. Off-
cials want to propitiate ministers;
ministers want to propitiate the Prime
Minister and the Prime Minister wants
to propritiate, [ do not know, *whom
This kind of propitiation in the newa
bulletin does nnt correspond to the
statement of what is called ‘improve-
ment io orientation, in quality and
content’. 1 am o Member of Parlia-
ment and | realise the difficulties of
minigsters. deputy minisiers, cabinet
ministers. It L very difficult in these
days, in this set-up to think indepen-
dently. If some one high up ix di--
pleased he may mot be sure at alj of
being in ofMicc.  Therefore 1 got up
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to protest vehemerily and publicly
that these news builetins must be
purged of thoir speech content. Not
that 1 am jealous of these ministers
or the Vice-President or the Presi
dent. You heve got the radio news-
reel, Have it for one hour and repeat
all the speeches made by these dig-
natories every day. I have no objec.
tion. Even if you want Lo repeat the
homiliess viery day, have them all
You have Vivid Bharati, have Mantrl
Bharatl; get it ail day repeated so0
that those people who want to have
it...

Bhri Bhagwat Jha Azad:
be Bharat Mantri

It should

Shri Haoumamthalya: All right,
Hut news bulletin must be news. The
speeches must come under separale

. You may have to please
the ministers. But at the same time
make the news bulletin correet, so
that people may know what the news
is and what the speech is,

Sccondly, this All India Radio in
D.lhi unwittingly has been converted
into & repional station for north Indian
or Hindi-speaking area. You must
remember that ALR. belongs not
merely to this area but to the whole
of India; it should really be a national
radio. Please 8ee your own figures at
page 30 You say that there are at
present 51 correspondents located !n
different parts of the country who
are regularly feeding the central as
well as regional organisations Yeu
have a costly machinery of 51 cor-
reapondents,  What is the time that
you ‘give for the State news in the
bulletin® It is legitimate to ask that
out of 15 minutes, let the central
news get about ten minutes and at
least five minutes be given for all the
sixteen states. T have no time now
to quote examples, Very important
things are happening in the states but
they are not given publicity, but any-
thing that happens in Delhi region
which is ordinary and of a routine
type, homily-muking speeches of Min-
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isters etc., is inserted in the news.
News must be news; all-India news
consisting of central news and State
news, If this reformation is done
everybody would be grateful to the
two ministers who nave come on tiae
scene, | know both of them; they
are very sincere and able people. I
am happy that they have been given
this responsibility. If you cannot ad-
vise your higher-ups, please tell them
that they must be saved from this
odium that everybody forms in his
mind after hearing the news bulletins.
Whether it is the President or any
one of the Ministers, speecnes must be
scrupulously excluded unless there I8
some gnnouncement made which 18 in
the nature of news. As you know,
President cannot make any announce-
ment which ia in the nature of news.
The ideas ol the Minister cannot ordi-
narily be an announcement which is
in the nature of news. Sometimes
the Prime Minister may make such
an mnnouncement. 1 can see that
The officials who edit must be pcally
impartial, They must be really men
of independence ang grit and not
people whose only philosophy in life
is propitiation of the higher-ups.
They must edit these [ifteen-minute
news itemg in the real spirit of news
and not in the spirit of propitiating
their superiors.

Wt 3 2w w¥w foar ) fed ¥
W o ik A fem o
A d o & wafer G @
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o¥d wzT & faq gl ad@ A
I AE AT WAT AT JEET SEIHIIE
v ¥ fag o ffar et 3§
ot swer W s ot
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[%} fwa qzamas)

THEY 7E WL WIS 170 ®T R
I dIk W T AT WIRT wTH WA
qrid? Fet 17 Few & wm
R R Fiow AW AN O WW
afeef & fav  wmw Wiford

frr & wroer Wi g marew
w e §% fowmt Hog Wt ower-
T W T & IEET aew WY fewvae o

wet, 7w, fewrew oYX oR wETR
w1 31 fawrry & aa¥ faens wt frwrad
oTe & 9T qES g v e
¥ ow ww § foped fr wodt o @
oy o & A7 & 0 AW favowdl w1
Yarz & w1 v s § o faem
w1 wemE A § Wt gt T § e
s k1w W on v
ofgede | w1 I0 7 OF smw At
#TogrET & | W fewmy & wiwe awT
wxit ATy ¥ o A s § o
vt T W fewer w1 wwE egfeat
§, wzfeqy ¥ wamerT W € ) o
T qIW AT HTEW %RV & W oMy ¢
oy foedr @1 s & wmT |

QEaw WG ¥ AAATT SR A
w wrfag & at ¥ a2 ¥ www =@
€ e e gt gen A g d 7

ot fovm oaamaw ;o g, fo w1
A& &k oA w1 faed
€ e & o Wl o wr fae
o wrt & feg far e & A fe
fawrr % Ao @ 2 ¥ fawm &
wRT W T 9 Qe ger @1 Afew
Iw w oy foor wor ) feA wen A
Gruy fear o1 fawm & T aw &
famres wdendr §f o & 1 W aiw
won @ £ ¥fen g iy few & 2o
qe wor @ & 7 fom oemd ¥
famw Joow 8, fremm & o &
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PN Ty A oear @ E

wh weam w1 owWX ;e k

AFomg |

at ferm oramaw - tw B oAt &

ot WrTew W eI e

ot figa qramaw - O o do fin
A st WA @7 W A oRg A
w1 7 A i |

o & ge-ag 5w ol @ W
 fomede & wag § & wg g
Tg ® TN K A F@AT g A
I T g7 w7 Ay w7 T fE faded
F1 M9 7 T W g wew X
/T f eom a7 5§ W ?
w8T 33, 44 7wre vy faw faimf
gt wEw & Ewdh Yo & fag
wwi fEaT 71 w6 @ T g AR &
SO A AL AT AGE AT GHET I
ot fma s 40, 50 FATT FHN
T FTOEA ® I FIOAr &1 gwiag
for mn W wwe f IR e @
fis & oy & o afew 3 7 fem o
feermt @ 1 W ¥ fawrs gwe A
w0 STl ¥ ¢ R faeTE 'O
7 oy wA &7 fv W@ Ty & Ao
3% w1 At owE ot 2 fam o T
ose & fear, swfeg #oeg 3
I Tk W 2

grfefer Tym d e 7 X wg §
fr zifafen Rwa w51 wg g7 TRy,
39 ¥ grrw f gt dm ¥ feg &
YT T g | 9 AT Y TR e

§, @ W & uw grwfufon @wa
™ om oA :ﬁmmm at, &
g & faq st @ @ omar
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afat ot &, @Y wewr g e Ty #
oY OE AT T | WA H oAt dwm
fae Y g feege +ft & 1 wx o
oot wrd §, &Y 39 & g & ar wtfies
FwT & Freor felt e g grafafor
v g e oax ¥

w Zrafrze F71 nfergie & we i
weT g &, wwfau fe w w@
1y, T At F o vy A Al oo
@R I pn froag
oy ¥ s oo | fer s
mar f fewar ® smar @mm ok
IN & wrr ag vy T fE oere ¥
FATET MY | AT TE, OF TW OE
wgr T W faET §

Wt wo Wo fawrdt (wmEm)
¢ fagre % s ey any

wft farerr qzomaw < & seft meiT ¥
frms o f§ @t fpgem & iw-
fafer @vw Fgi gt 0 fgy, ™ &
far az *rf g W@

ohfrafor dwrr & @ wm
g% £ F A ¥ I N 6 g
WA ML ATy Aw wda
aed & ot gt 79 & savar wd wo
g o 37w Ao & @ T
qear &, Foaad s ¥ aga e it 3

arAR sal A1 e St
weTw Agew st e )

ot go wo Wy (fagyw) @ waw
wgrma, ¥ ATy @ oo e v
T qrEd |

ot we e ot (wrmpE) :
e faar & a0

Bhr1 8, C, Sameemis (Tamuk): Mr
Speaker, Sir, we wdcome the new
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Minister. As has rightly been poin-
ted out by othér hon. fr!end: we
should have seen him as a mllﬂedu-d
Minister of Cablnet rank in the Minia-
try of Information and Broadcasting.
We hawve secording to our Constitu-
tion accepted the democrafic govern.
ment in the country; that is, we
have taken up party gowernment; one
party is elected and for five vears
they are in charge of the working of
the Government. So, the Govern-
ment has the responsibility to pub-
lish what it is doing. for the informn-
tion of the voters, most of whom are
living in villages. So, this Ministry

s n very mecessary Ministry which
would publish the working of the
Government in toto. The Ministry

of which we are speaking has, to my
mind, one good medium of propagat-
ing these things which are done Bbv
Government. There are other par-
ties who are working in the country
and thix Goverrwnent which is work-
ing according to its faith also should
make its work reasch the masses in
general mo that in future the voters
the people will be able to judge whe-
ther they will change the existing
Government or not. For that purpose,
the Government has the machinery,

Having gone through the report of
the Ministry of [nformation and
Broadeasting, ' sme thepe 8 one
chapter on ficld publieity. Fivld pub-
licity 15 &n organisatwon  widch W
spread throughout the whole reun-
try. Especially during the Pukistani
crisis, during the Chinee agyres.:on.
this orgamsation, with ity unity sprcad
all over the courtry, worked hard
| hag an opporiunity to cofhe in
emmtact with the work of this Field
Publicity Orpanisation. Mv humble
self was appointed as Chairman of
the Evalustion Committee 1o sterm
how thev are dolng the p'an publl-

city work through non nfficial or
ganlsotions. The Government has
been dolng the work: that iz all

right; but only the Government can-
not do {t. It cannot reach the
remotest corner of the villages  So,
It Governments} institutions anfd
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non-governmental  institulions unite
and do the work, then the people
will be enlightened; the messes will
be enlightened and there will be mass
enlightenment, so that the country
will prosper more and more,

In my commitiee's report, we con-
sidereg that it is the duty of the
Government to promote the develop-
ment of a suitable climate under
which non-official participation in
national enlightenment can become
the effective, self-generating and pro-
pelling force. Our findings in this
regard is that the existing govern-
mental agencies pre extremely inade-
quate even as a catalytic agent. We
recommended  that  these units
should  be increased. We  felt
further that the available poten-
tial of non-official collaboration in
the country not only remains un-
touched but has not even been me-
thodically assessed. Properiy ener=
gised, this coulg be the cheapest
means of mass entightenment. We
were informed that the Central
Directorate of Field Publicity have
at present got 132 units to cover the
entire country. In most of the
Stales, the publicity set-up of the
State Governments did not extend
below the district level. Besides, the
distriet information officers have
varied functiona allotted to them and
have little time for actual fleld pub-
leity work. We, therefore, strongly
urged that Government agencies of
the Centre as well as State Govern-
ments dMould be very substantially
strengthened especially in the dirce-
tion of fleld publicity.

My hon. friend Shri Sezhiyan was
putting hefore the House that only
the Bharat Sevak Samaj was dning
that work. (Interruption). This as-
pect of the matter came before us
also. ond we heard evidence from
many organisations which are doing
very excellent work in this fleld. They
have different ideas. In our report, we
have recommended that more non-
official organisations should be asked
to participate in the kind of work
which the Bharat Sevak Samaj i
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doing. It was asked why the Bharat
Sevak Samaj alone was doing this
work and that that organisational
alone was pgetting 90 per cent of the
quota that has been allotted for mon-
official organisations, and that for that
reason people are not looking to the
good things they are doing. We have
given a list in our report and recom-
mended that they should also be nsk-
ed to participate in the orgunisation
which will help the Government n
this work also. I would pay my res-
pects to those friends from the fleld
publicity urnits who stood by the side
of the soldiers in the border areas.
They worked wonders. They were
fearless and they should be helped
and enrouraged.

There is & proposal—l hope it is
incorrect—that the field publicity units
are going to be decressed in number,
With the experience I have, 1 request
the government to sce that this cut is
not made. They are doing good work
and 1 would request the minister to
see tha: our recommendations are
imnplemented, In the report we find
that very small things have been ac-
cepted and many recorumendations
have ecither been rejected or not
taken into consideration at all. They
'merely say that it iz under considera-
lion and the State Governments have
been asked to icok into it. What can
the State Governments do? 1 would
again request the minister to look into
these things.

ot wreitfe : wsmw AEEE, Ao
am ot 3

it WrTew WY WY § wgd § e
zrew aw fogr s

Shri A. N. Vidyalankar (Hoshiar-
pur): Time ghould be extended,

wmuw W 9w fafedte w@
wrdY , o ot firwraa e €

st we W wWwl : wmnT W= Wy
feqr a1
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ﬂ!o wo lﬁ!:mm.
% ta yateg ) an & aweT w7
g7 3 1 vn a7 ¥ R
&7 framT @ dary = W Sl
Wt gt T aver

e | & wret wven ¢ fe e e
o T o A 9T oF fafewa T
wqF FI

a¥ gt sy e far & saeg
& g AT AN f, [ g &
eETf fat B e T dw ¥ gy
Wzg 7= @ ¥, Afes oft ot ot s
et fzw #iy ) e g, it fr
¥ M 7 ouw e dz ot A g
o ¥ | g G afrfoax §, <xfgw
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R owgrm e v g e § fr
A s A T AA @
Tifram w @t ¥ Foooft w0
Pt ¥ o aww e ifey w1 o
T w2 o gfe w9 W agfre
s & ol ol ok wgd § 5o
Wt & FAw & ey Zefee s
arar § @t & ®gm fr oy 9o sfrwe
gr % "Tg T AT e @ g
wafalr & &ifees amd & ow ¥
g fadw wwm g oo

&1, U I qg wE AT Al § e
uqd 2w ¥ ofy Ehfram g o aw,
W A ¥ fead W, | agy wsd
W R 1 EATE S W §TEW WEX
% fe foarlt & mF w1 Zefwaa ol
ot feay mar & fow 9T W@ wEwT
ATRET T AT TEAT § WY WU FRIA
¥ x 2frem A wrwwar g,
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or T X & oy fiend & Aewe
f forrr dy & s Berv §, g
ufew ¥ ofes feem foem A
T % @A arfer, Afew I oawm
97 fer w1 wared, e feafas &
7w a7 wrvn v & o firedy oY il
& foty N wag frgr s d w@aw
e wag A ofuw ¥ @

o W e & frdg s g oo
HOFA W IR TWIT &OAT 2, T2 91T
ayAr AME 9 & ¢, afem  rew
CER RN G Ll R Al
. % wrwfrg w1 wepa o
i oaTx Y 7

ot go Wo WrE : TEET THT FHA
Eur I T

ot areditfe
AT |

ot go wo @ ;T A= ¥
w5 7 Xy i oft iy feeey Pt
ardr 8, ¥ W) gD Ok E, orafe
md # W foe® opw el K, ¥ M
dnfr ¥ 1 woere A e W T
woft § e 9 wredrdt ey werdt
frdrar o % ey om 8, & @ Evhy
drerf 3 WY feert g ) o # ofe
o ¥t WrarvreAr 3Y, @ 9 FOnY
¥ o fam wr pefy dt X o
feav Ik w1 www fewr W g

ueTW TR, W W s
war gu & W nwew € N R
W wTAT § )

wtow mpn ¢ WR €2 W R

fafrer emge & & ¥ 1 fad -5
Pz & el ar A B
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Shri S. M. Banerjee: Sir, while
congratulating the stafl artistes of the
All India Radio on their excellent
performance during the emeérpency
and during the Pakistani and Chinese
aggressian, I  wish to meke a few
comments on the working of the AIR.
I um told that the minirter, who is
new to the ministry, with the help
of the new Deputy Minister, is trying
his best to improve the service condi-
tions of the staff artistes. Sir, the
very name, stafl artiste, is a mis-
nomer. From an ordinary peon or
chaprasi to the artiste evervhody s
a staff artiste. 1 would like to know
from the hon. Minister whether any
action has been taken on the various
recommendntions of A particular
committee which was appointed to
improve the service conditions of the
staff artistes. T am told that thelr
contract i being renewed. 1 Thave
before me a glaring instance of one
Shri Brahaspati, recently appointed
ag Chief Producer of Indian music on
a contract for 12 vears and 26 davs—
that is, till his 60th wyear. The con-
tract con pnly be terminated on medi-
cal grounds. 1  welcome this. I
want that in vespect of all the staf!
artistes who have completed more
than ten years of service. who have
spent the bost portion of their life
in serving this country through AIR,
their contracts also should be like
that and thev should be renewed on
a similar basis.

My hon. friend, Shri Berwa, men-
tioneg about the Director General
1t is a shante on a8 to think that a
particular man—he may be a versa-
tile genuis—who was rejected twlee
by the UPSC.. ...

Ap hoo. Member: Thrice.



Shri 5, M. Banerjee: The hon
Membeyr says that he was rejected
thrice by the UPSC. It is g hat-trick
performed by UPSC, Anyhow, he is
still there. I am told that post has
been advertised just to suit the con-
wvenience of thiy particular gentleman,
I have all respect for Mr. Narayuna
Menon. He iy well up in music and
he is generally known as “Ek Thal
Menon”. But a person who has been
rejected thrice is still there. That
means the UPSC's decision has no
sanctity, no moral sanctity, if he is
‘taken Dbavk as Director General

Now, talking about staff artistes, 1
must say that they should be given
adequate chances of promotion. Men
like Shri Shibsagar Misrra, who was
the first to broadcast about Shastriji's
death—it was not broadcast in Eng-
lish, it was Hindi news which gave
the entire nation the sad news of
Shastriji's Jdeath—if there is going to
be promotion. ...

Mr, Speaker: He should not take
up individua! gquestions

Shri §. M. Banerjee: Sir, he
should be congratulated (Interrup-
tions). I must congratulate him

He is a brave artiste, .

Mr. Speaker: Bui when we take up
1he case of one person, it means we
just eriticise he others. That would
not be for us to +do; that should be
left to the department.

Shri Bhagwat Jha Asad: Sir, may
1 seck your guidance on one thing?
If the Mindstry persists in keeping
such officers who are rejected by the
UPSC no' once, not twice but even
thrice, should we not mention them
and point out......

Mr, Speaker: No, no. We have a

rule that if some individual is to be
discussed, advance notice has to be

given. 1 allowed Shri Pattnayak
only on that condition. (Interrup-
tion).

Shri 8. M. Banerjee: Sir, I would
sequest that the organisation of the

3048(Ai) LSD—T.

staff artistes should be recognised, and
till it is recognised the Government
servants' conduct rules and all other
rules should not be made applicable
to these employces. Permanency is
still awaited, They have not been
decared permanent. I want the hon,
Minister to take immediate steps to
declare them permanent.

They are alsv clamouring to  have
a Wage Board. The working journa-
lists in this country, along with all
other employees, whether in the pub-
lic sector or in the private sector, had
the advantage either of 5z Pay Com-
missior, or a Wage Board. Therc
should be proper job cvaluation and a
Wage Board must be given to the
staff artistes. All the labour legisla-
tions should be implemented in their
case also. It is a sad commentary on
our democratic functioning that the
staff artistes have no channel #f ne-
gotiation. Therc is no works com-
mittee, no negotiating machinery and
no Wage Board for them. Therefore,
1f you want to improve the lot of the
staff artistes, if you want to improve
their working conditions, It is neces-
sary that they should be given 8 Wage
Baard.

1 now come to another assurance
which was given in this House, that
there will be gratuilty and provident
fund for the staff artistes, What has
happened to that assurance. Ministers
are changing every day, and any as-
surance given by Indiraji or any as-
surance given by Keskarji should not
be kept in cold storage. 1 know All
India Radio has now got a pow-rful
Minister like Shri Raj Bahadur. I am
sure he, with the shakti in Satpatiji
will be able to d& mdch in the matter,
With these words, Sir, 1 once again
stress that the slaff artistes must have
their Wage Board and I congratulate
the Ministry for their good perfor-

man. v,

Shri A. N. Vidyalankar: Sir, 1 join
my other hon. friends in paying my
tribute to the hon. Minister. Shri Raj
Bahadur, who really deserves the
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praise showered pn him. In fact, 1 ex-
pect, and the House cxpects, that he
will improve matters. 1 also feel that
this is u very importunt Ministry and
it should have been given a place in
the Cabinel, It is really unfortunate
that tlns Ministry has been  recently
down-graded. The Minister in charge
of this Ministry should have 5 place
in the Cabinet.

With regard lo the publicity that
this Ministry is al present arranging,
I feel that there is much to be done.
At pregent, speaking as a whole, T
feel the publicity that is being done
by this Ministry has not been uble to
mike as much impact as we expect,
taking into consideration the resources
that are being utilised. Very recently
s0 mrany committees have been ap-
pointed. I also had the honour to Be
the Chairman of a committee. We
made certain suggestions, Shri Sam-
anta has referred to the commitiee on
which he was the Chuirman. He also
referred to certain recommendations.
The Chandg Committee report is also
there. But the difficulty is that all
these recommendations have remained
only on paper and the implementation
part of it is not done by the Ministry.
Sg far we do mot know what are the
recommendations that have been ac-
cepled by the Ministry and what are
the recommendations that are not be-
- ing accepted, because in the matter
of implementation very little has been
done. Then, on the question of co-
ordination between the mass commu-
nication media, the various divislons
and others, I think there is very little
eo-ordination. There is no co-ordina-
tlon beiween the various  ministries.
There was & suggestion that the work
of publicity in respect of the varlous
ministries should be co-ordinated
through this Ministry. But at present
this Ministry is not being taken into
confidence properly by the other mi-
matries and each ministry wants to
make its own publicity, Therefore,
there is no co-ordination and I should
say that there is need for such co-
ordination,
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I should praise the work being done
by the Song and Drama Division of
the Ministry and glso the Films Divi-
siwwn. They are doing good work. Re-
cently we have scen certain features,
certain dramas that have been orga-
nised by the Song and Drama Division.
The field publicity division is also
doing good work in the border ureas.
But sp lur as press publication is con=-
cerned there is a lot of scope for im-
provement. While referring to press
publicity I should say that the only
press agency PTI that ig being sup-
ported by the Ministry is not being
properly handled It is not placed on
a natlonal basis. At present it is in
the hands of a few capitalists who are
owning the press. Everybody knows
that there is no free press in India be-
cause practically the press is control-
led by certain inlerests. This agency
{s being controlled by these interests.
Every concern wants that it should
'make some proflt. This agency does
not want to make any profit, not be-
cause it wants to give certain benefits
to its workers, to its employees, but
because it wants to give henefit to
those press people, those press owners
who are pwning the press. Therelore,
every time they say that they have no

' eapacity to pay more to the workers,

with the result that the condition of
the workers has remained as it is.

1 shouMl also associale mysell with
what Shri 5. M, Banerjec salg about
staft artistes. The staf! artistes are
really the persons who should, in any
country, be treated with respect and
consideration,

But, in our country it is not being
done. The position at present is that
although they are working whole-
time, they are not permanent, Their
services can be dispensed with any
time. Their appointments are grivit-
rary. Then, a8 my hon. friend has
pointed out, even drivers, copyists,
typists and stenos sre included im
staff artistes, which is very stramge I
hope thiz mater will receive the per-
sonal attention of the Minister.



8269 Health of

16 hrs,

Then [ come to the suggestion made
by the.Chanda Committee regarding
the formation of & corporation. The
same suggestion was made by Shri
Masani also. He wants that the All
India Radio and television should be
commercialised. It would be an evil
day for India when these agencies ure
commuercialised, 1 hope the Minister
will desist any pressure or temptation
to commercialise the All India Radio
or television. I do not think it is ne-
cessary to form independent corpora-
tions to run them. We all know the
reason behind this suggeslion; 1 have

no time to go into that, I am sure
this House will not pive support to
that suggestion that a corporation

should be formed angd that it should
be taken away from Government for
the beneflt of private considerations
Even as it is, in India there is no free
press. Now, if All India Radio and
television are commercialised, in fact
if any publicity media iz commercialis-
ed, the freedom of expression of opi-
nion will be put to an end.

16.01 hrs

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Heavtn ofF Surr A, K. Goparan—enontd,

e T A Wifg (T )
e wEEw, & wfrarata =% gger
¥ frafafen fawn 1 o Eaw
war ®1 e famrar g oW wmin
war g froag o ot oow e

el

"HAg AR 41 AN W
et a1 9 & faremr
YT T RATAT 1 37 71
Ao
The Minister of Home Affalrs (Shri
Nanda): Mr. Speaker, Sir, at the re-

quesy of Shri A. K. Gopalan, arrange-
ments were made for his  medical
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check up at the All India Institute of
Medica] Sciences, New Delhi, on the
25th of March 1966. He was varlicr
examined in this Institute in Decem-
ber 1965. According to the prolimi-
nary report of his check up, his gene-
ral condition appears to be satisfae-
tory. He is known to have suffered
from diabetes for about five years,
His immediate trouble is reported to
be reactivisation of colitis and paln in
the teeth. He is to be examined aguin
in the Institute opn the 28th Maich,
that is, tomorrow. A medical officer
examines him daily. He has exa-
mined him today and hag found noth-
ing, unusual in his condition,

Shri A. V. Raghsvan (Badugera):
Why do you not release him?

o W wtgr wifgur @ s
wgrE, WA % Wk A gree 7oA
A fawre w7 @ & Y enfay, qoe
WY EATET ¥ AL 0% Y 6, N ww
O T O e 3, 79 N W) T
AR aw i b, a7 & A w g g

oW wET  AE, T A,
oy wfew At # o w ow ek
et T wE @ geAr Wi
Tt a7 ur qw e

o T wATEY Wifga - AT A
) g g Al 3 AW 7 oqgdr
A qE F | MF War A A&y oag W
ar fF & 37 & 9 7 9% 7 57 WA
T R TATER FTATAT 9T A qE
gz =01 @ f& =2y fmaz & oam
X & I T AEAT WA ) waE &
ARz &1 o BT Xy oar fR &
I F o A § oqw faer efer ot
w77 fir 39 ¥ gTAA O A2

oW WEwm c WW O™ A GA
Tfeq

wo T WAy wifgw ;o ®AT
AT wht W AT O N F e ¥
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[wre T =dtge M)
T Iy wal of ¥ o & 97 § faet
FEm fF v ¥ 22 71 39 o o B
TYeH AT wATE A I, ww e arar
T & & g g g fe o
w1 g mem ¥ e s A
T W IR R AT ¥ AL 4w
dawETd fewmdd a1 9w & Adta
fasd | W ogmm oo T it &
FAATHET fF &7 Fort At "4 39 7
T AA-EE g Hled AW O WaA
A1 & f o 60 I & F@wT & @
¥ 3, A A |/ I F A oA,
d f& i & 7 wowwer wEwr A
FTATH ¥ g A1, A7 77 AT .

WO ARG @ ¥TEET ATEA, WY
o AT i &1 TR T A e
Fway P

o TW GHIET MfgaT - 39 FT "W
frar %) 777 gA™ 9w # fF & W A
aq #Y IH W A T FUTET KT W A4
T &g o A oA F ATt S e
FTA F1 AT oW oR R & fam
o TTRA FT W FH H FH 994 fAg
o gm AEt® oy A E R
a% ag faeeft # & a2 o7 awr & &1 AT
1% g7 37 § F9-9 7 AW 9
TR ¥ HIT %7 A% |

W wgwm o TE Wi A A
77 T A wr A ¢

o TR wATET Wifgar - ag At

amA TR

weaw wgen . FATT w7, wde
LR A

Mo T wATET WYfgar . AT ww
& ST TR EATE R
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SOW WETRT : 5T WY 45 WY |
T Tt TR wIE oAra dAT AEY 4
AeEE

wft 7 © 39 9 g & pafeers o
HATH AT AW JE W WA IR | AR
e ¥ IFEW fear R e e
feerm wred 4 A4 g7 fawmw v faa
o o foer & 1 St FAET TR A
3w ot 99 F7 JgT w1 gACTOA
gz ifgm  sa @@ &=
% FFA1Z &1 91 1 39 § wrE TE
T femerd w8 3 0 4 ot gw 9
2w o9 7 Fer =N A A= WA AT

st wo Yo WAl (FTWYT) : -
FFT T T+ F oA I F Y w97 I
F FT AT |

wEaRt REEG  GH A A aea &

fa F Aq g1 3 T oo ww Az A
Shri Nanda: He i¢ in very compe-

tent hands. [ think that he has the
best chance of gething the very best
treatment sviilable here. Therefore,

I do not think there iz anvthing more
to be done,

Mo TR AR Sifgar: am TAE

7 RIE-AAT F o & 7

WOy WEW ;. O§T qATA a1 AE
A E O 1|

o T WA wfgar @ w7, A
FATEIET | qRTT WTRATE?

weTy WG : WA W9 @ ATHm
g oamd

oft frerr qzge (F=aAqR) W
sagErA A s fw wam dw ¥
T A1 &Y A7 ArTEHA A & HL ATy A
HIG-TWT ¥ ATET § AN T I A AL
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Far Z€ ot W1 I T4 w0 30
ofe wz wT O & gt dw 3 fai A
T o, WNTAE ag faw T o 4 O
W s w0 & faw 1 g dw
sfawfadt & 37 #7 77 w7 faay oy fr
9 A A AT T FT Ay 1Y, & o
argan g fe et it 1 qerame far
# aegeedt aX WY | HT oF ST A
& fr g fadh el & o1 oy @
5w T gt ¥, P greTa ¥ v
amer & fedt & & 9w o agw
Te7 w7 ATt 9% qyAT 8, fiwT 9%
TYaT &, agEEt T W qway &, 1 .|
FrETT O oF frow aAreE fe e
7 WA aF ¥% H CwA fY 99 %
TFET AT A K gF A @ @
wEr aw are oama fet F AR o
gw # ferty 21, 690t o wer iy

VTR WEAG : TEAHE ERE T
o AT

=it wrmt (fzare) @ weww AT,
A drmAa 7 faan wiv a1 waaty 9z
w1 41 ag fasgr adt &) Slwa &
az ol wgmEw 7 sAA we E fa
a7 #7344 foaT & F1g 39w A9
qz1 § 1 {7 735 #9137 3@ A1 AR
zw g ag matwr Awargard,

wSOW WENE 7 q19% fAaT A
Tz AT

dtwmt . w7 fgAr At =z |
w1 ¢ 1 gt %7 TF AT A7 fAAA A
g7 7Y 7 T 1 OEarm ¥ fE
et % §r7 gu % A AW § afrs
oy Amn g g, faaw ot Aw v
B, Freawr ¥ 7 w1 7%, 7W A7 fyAm
ATX E, qZ 1 O FTI § FAH A E
wzy w1 | & {a%17 w7 @y ar bty *y
TARY qQE T W] AATEE THET WAL,
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Ffr g & AwTai & 97 147 11

TSI HEWT - T4 Aw qare e
IAXTHEA 1§ | H1 T weA T wE AT
afem ¢ w7 39 H 9w w1 arr
ATH FIAT wrEA # A FT Aiforw, ane
e &Y e S af &

ot Tt : e wEEE, e
Tra-ag & 1 wrta< Q9 &1 ¥ gn
gt &, W Fo & Art Fowmy T gn
FradtT FTA § @y foar @ oo
wEEY §F FTF AT KT § THEK! 19 WA
qrEY & savar A w1 Arg A7 R wh
mAT At X g g L

o wgry & ar  w,

o wrra : K wRA g oo e
w1 W7 & agT g&@F A= aq
TATAT AEAT | AfeT T oA wE
fadt af7 97 wFr 1 ¥ #a ag 7=
T3 A1 7T AL ¥ ®W w9 JII 05
qF & ATA TET FFAT, TEF qA H 1
7z § fF 7397 avgesl A & 78 07
TR F1 9% 7 K TR 0w eriag
v P {F §va & wrr A wA A
w1 ¥, I8 FIAT WA AT 9 A
v & qfea & < baar, g A A

-

We W wHigT Aifgan . 7% 171
T, 77 AT T {F oA
A H 4 11 AR, AF TS

wraw wgea ;- g7 Friaw T e
AT & 7

sft wrmfy : Erw R, AT AT R
vt Tak

wroqm Wty - WA ar 3 OE0
*1 g T ¥ 30m €1 a
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ot armt o 3AE £aT #Y I T
77

o T T wfgar ;T Fm
A T 0 g9 AW § w7 o
71

WAy WEEY  WF AT TR AT
EEiI

oft Tt ;e 2oy, ¥ 9 A
g 1 A & 07 oot g guar s i e
T wafar = & A qg et @
FTEY AT WTAT § TAH G F AT
tas & 7

. of T &Y ATy oY SEW | O o
Fxa #1971 ¥ @ F T ITHY
axers 77 Wt & Fe e =9 s @
e T e w1 a8 W feer g
f§ ITHT T9F TO ®F gl AW AU
ara i SO F1 § A8 &Y grATA ¥ AT
txFr w7 & v K@ 4n %
aFur § 1 §9 Ffavarg i § 3%
sarfae gom & az o § a6 ¥

e T wAge Wfgar ¢ e
ngreg, 479 & @ Raw §om
@, WE TEE AR A

woow WEEU I SE1E R
e a7 fem s ww e g
arem g1 Ejeuifl

WMo T wAPT ®Wifgw: aw &

Fqragt !

ot Wt f 9w Ay wF AL
fe wiir A& A §F oo & fam
dar § & feT ore mAm w@ OB
g 7
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1612 hrs.
DEMANDS FOR GRANTS—ecomtu.

MINISTHY ©F INFORMATION AND BROAD-.
CASTING-—contd.

Mr. Speaker: The House will now
resume furlher dizscussion and voling
on the Demands {or Grants relating
1 the Ministry of Information  amd
Booad-asting Stui Jyoetishi

Wt vare we wafwet (W)
oL WEred, AT WIT SATE HAl-
A7 FIAT WA A AEAF FiEA
veAa ¥, I & AwH & ¥ fm
agr gl g1 Tew & ot wwawegT
Ay awrg gm fg 9% gwEw
oq W1 F /0 & vt igAr A fasn
A, #fe "R =W £ %7 F@ar w
TN FH A AW T HAY  AEMAT AT
fadndT @ T AW fawe ww
gauri @1 TN W FHEW H
IR e gEAar safor A f
fatndt nw ¥ =¥ qEwnE  afeE
W oTE ot ¥ omewR
wemy WEreg, 41 AEEr # F
dfifeom & worw ® w=l &
Fuelt #ET wIgw A& fAy
ore &7 I W g fs W

garg foor &= § & ag e
, 1 97 g @i @y i
R @i 7§ fv o3

4,

424
i

FEEEEE
]

14
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f&m gz aw A fgAx aar g7
& zw aA v A&y oies I W
f& 37 ¥ & oF W ard
STF FTT WPTAT AN w W,
gt Wl Qi w74, IRE faara-
off § AR w¥ w0 20 g
T a7 ¥ A & vaw g fF @
g F1TOE A T ¥ O¥9 gv
g T TR AN L ¢ Aepfy, free,
S W sTafAw g 7 A gk @
TAET AW PH ORA A qgd WAl i
agar &Y swawar wrAr §

16.13 hrs
[ Mg, DeruTy-SrEaken tn the Chairl

g F bt zeit e § g
fogrr #1 o sgEEqT F oAwEr E
ag @@ 117 2 ¥ foreyr o I=v wife a0
frerr #1 raoqr ZaHawa groy gvwa
ot 2 Hfew wat o0 w2
forsrr %1 sgaeqr ¢ 38 foer &1
sgaear FT1 fofaT a% oF gy &
€ =iw et — =w 7 fae & feg
gfrafedra sm ot *rw &, faa &
foe #gr fagrew A W@ fagres
Az G LA FETE PR gg urm ¥
grogg AE A Al A @ fEo#w
TRy et fafordwa w8 oF
gATE1 08T § fe o cmEr qEwAr &1
me ¥ fag ot gt el A oW ¥
1 ATt o froag owm A TRy
a %7 @% | haw o #7 gfez & -
far a1 mETTAY gt § ARy sifmr
Frtaar @ AEAsgmir I
wiEt & Ft frer ¥ gredl £1 47 X
wYforw & = wagy w A £ awTw §,
T o & awen g, Hen A gm
¥ ooy aff AT A ¥, Az aw
rimE g adl § femgr ¥ fan
F7 oF ady i oA § fadr wrg
Q1 qer w1 qg wEd g | wTeer
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Megrar &, Fwuw awr wfE
WIS TSGR ¥ | GEE FTT ¥9 AW M
ox FEEfas AaqT, 0w TEEE, A
agt =, mE Farfa vy g s,
FT W1, H1X F AT § wraET £ 6
F7a1 ATfa a7 A7 T o= agan
oSt maAr @ e gl ooz B i
79 tromr ¥ At ofm zif g7 qwa &t
o FOAT wEd o7 a7 Fw AT A ®T
w1 & [rgem f e ma ¥ e ¥ o
ux or Wy #7 3 AT swaew w3
ST WAMT, WH 92 dWeY T
g ¢ fr zm A% 7y e € ar
wqifar w74 ¥, Hfeg =¥ fag s
Ao wt gt ¥ pwror e gaAr
Aw aft g 1 vEer e €W
am wt g fE 7w F7 F w7 500
szt & e § w3t A ggar
af | [T meeqr w1 g e
¥z o mwomE #OIAFET TR,
gz AT H TR ¥

arowr afenfadl o aregw A @
afenfadt @, o% agr 3% & | aga
woet e sm dmordgre a4
¥fer gr ¥ o g e A g,
gor s &, wrteT fead e & gRrd
7x ofefady 3= e awft &0 %
a1 gawa g fe abagaar ¥ ford
ot i are W g Fow Fo3A
& Wy g2 AET £f 1 AT e
war ag 97 foz adY feg o wwan i
W OF FTRE T € o
grefagi w1 gw 37 w1 of7 1wt
g% it X g ot foat @¥ ¥ g%
7 qm Tad § Jaa fr ok ¥ gw oA
€1 a1 A Fra mfeat @ oy §
st ofirw mAT w1 BT AT 6T g
g

IR W W mH

wifag



8279 D.G, (1986-8T)

st e Wo gl : FuTeAs
wEET , YR aga G 1F FeA 4 K
TEamRar § 1w 93 ¥ 3w H gwie
fawm & wewr Trw fFar | whea
A AR 7 mdar & faere,
wagdt % tgars, 1 Taw w®
W §, 39 % faars , 31 wfaa §,
3w & fams ww W 7 49
s & fowfaei & o A
wig QY CE-ETE A AT W7 T
% Ja % faws g% g wom g
% s § e gdimw &t gfee ®
A1 78 W Y 3w ¥ 998 T
gt Hedt waAT v wy arfag o
wfom ¥ gw &1 " == e
afgy « & agw & s THErd
o1 & A% ffrad, waar fomd §
T8t frgraa ¥ are sy, & A
A § Ot owm F qer w0 owes
gAfage Adt ¥ & 7 gwm avw Wy
aedim gt s | wy F gt o
zitg & E foerr & o A AT
qIqET s ¥R =i |

Mr. Deputy-Speaker: Shri Basappa.
Five minutes onlv.

Shri Basappa (Tiptur): Mr, Deputy-
Speaker, Sir, I am happy that I have
been ahle to eatth your eye at the last
moment, Every Member of thia House
has said that it is a very important
ministry and everyone has praised the
Minister but not the ministry. So, in
the light of what has been said, this
ministry has to do a lot of work. Of
course, during the emergency they
have shown some merit, but what re-
mains tn be done by way of national
integration or by way of cstablishing
{he Tashkent spirit all aver the world
as also to boost the morale of o
jawans and our people and to inspire
courage in them requires a lot of effort
a the part of this ministry. So, first
of all, the minisiry must set its housc
in order, as everyone has said, It 1s a
new task and the new Minister and the
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new Deputy Minister have
charge recently.

assumed

My friend has referred to the mass
communication institute that hey been
recently starled. That institute must
do a lot of work by way of giving
training, arranging seminars, doing re-
search and all these things, The insti-
tute requires basic skill for writing
articles to the press and also good
news editors. This is not an easy task.
They have to overcome many difficul-
ties and, I think, they will dg it very
s00n.

So far as Plan publicity is concern-
ed, it has already been stated by Mr.
Samanta and Mr. Vidyalankar that
their recommendations have to be
given proper attention. Some of the
recommendations have beep turned
down. Even now, they must see that
the cut that is going to be imposed will
not be there, as my friend Mr. Saman-
ta said. The A.LR. has to be re-orgs-
nised and the bureaucratic tempera-
ment, the inefficiency, the bickering
that has been going on there, must all
be set right.

Then, about T.V.. when the Chanda
Committee visited some of the count-
ries in connertion with looking to the
television apparatus, I do not know
why they visited only Cairo and Rome.
It they really meant doing things
seriously, why did they not visit the
couniries like America and others
where this is in greater demand?

So far as the border and the rural
coverage is concerned, they have start-
ed Forum Projects. 1 hope this will
be a very good thing. The borde: has
to be strengthened and high-power
transmitters have to be introduced. It
is a very sorry state of affairs that in
other countries we are not being heard
correctly. Though Pakistan i being
heard, India which is a big country is
is not being heard.

Somebody has said about the com-
merelal broadcasting Of course,
there is some relaxation now in its
rigidity and some of our fine products
that have been manufactured here



8281 D.G. (1966-67)
may be advertised. I do not see any
reason why it shomld be stopped.
better programmes and better jdeas
have to come into the A.ILR.

Again, about Television, I do not
want to say much because much has
been said on both sides of the House.
Though the guestion of priority may
come in, still it is & media by which
the enlertainment and the education
of the people can go on. Even this
morning when it was there, we could
see its usefulness for the rural areas,
In rural area, it can do wonders be-
cause it is an audio-visual apparatus
and it can do much good to this coun-
try. If the country has to advance
further, india, with 470 million peo-
ple, needs an instrument like this. 1
think that the Gowvernment will go-
ahead with it ang see that we do not
quarrel about how the money comes
and from wherc, Of course, Mr. Ranga
is very happy when I say that. Butl
lel us see that others do not control
us through this instrumcent. The T.V.
can be used for a good purpose and
also for & bad purpose. I have my-
self seen in America that sometimes
the programmes that are put up are
so bad for the children and other peo-
ple of the country, So, we have to
control it properly. Let my friend be
aware of it and see that it is done pro-
perly.

About the Films Division, therc are
Audit yeports that some losses have
occurred due to the mismanagement.
In respect of the Children's Film
Society, there have been losses incur-
red and on an occasion like when
foreign visitors are comming here in
connection with the fllm festivals,
there are losses incurred. About the
film awards and the film censorship,
some complaints have been heard. I
hope all these things will be looked
into.

With regard to the films to be gent
abroad, there is a great necessity of
it. If we have not got anything much
in store to send to other countries,
at least we have a lot of culture to
be exported. When I was in Africa,
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I saw the people there heard about
the picture "Tipu Sultan” and that
was very much in demand and there
were s0 much cultural contacts estab-
lished. Such pictures should be
chosen and sent to other countries so
that eultural camtacts may improve,

About the newsprint, much has
been said. Even this morning, there
were a number of questions about the
mismanagement and the discrimination
that is shown and the black market
that is going on in nowsprint. Al this
has been emphasized and I do not
wanl to say anything on that.

About the External Publicity, thege
15 4 lot of indifference shown. The
anti-India propaganda of Pakistan is
Eoing on everywhere in America and
that has not been countcracted. I do
not know what our Externa! Publicity
is doing about that. When I was in
New York, even in the Universities,
Pakistan was exhibiting films to show
that India was at fault and that India
had committed aggression. All kinds
of things are shown. I do not know
what our Embassy is doing. Some-
thing must be done to counteract that,

Ahout advertising, there arve com-
plaints thut bills have not been paid
and materials that are meant for pub-
licity have not seen the light of the
day at all. What a criminal waste of
publicity material that iy going on in
this count: v,

-

Ahout the Song and Drema Division,
therp is now a «ong and drama festi-
val going on and all the M.Ps, are in-
vited. There is the Director and the
Assistant Direclor who are doing u
good job. On the last occasion. there
weas np kannada drama held and now
thiz time they have rcalised the im-
portance of it. In the present Report,
I do not see anything about it but in
the coming Report, I think there will
be some mention sbout it. Only a
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sum of Rs, 2 lakhs is given by way
of assistance to artisteg by way of en-
couragement. Is that sufficient? Only
yesterdny, the World Theatre Day was
celebrated in this city and Mr. Chagla
#aid that the drama should play a very
important part in the educational field
of this country,

I hope that the Minister will take
note of all these things and see thot
somcthing is done to improve the
working of this Ministry during his
refimo

At mied o TOeRg weEa, &
YT W TATI GAMER AT WAL AT
BWEA FEAT § W17 T HaArEa § aAdm
wE1 W F WrOE 9% yasdr afer
s g  F o aTm g fr e
UFTHA § IR RATEd § UF TE@ geye
F1 GRTAW FWM | 4 4 wavw g fE
B o T ot FE AT AT E AR EW
qamEg & fax gw @, @ W F
fawn 7 %8 T draq & s & gardy oF
arefr ath A wd feafs 20 AR
emfegt ¥ w3 4% Wie € A,
ok A ot A —wwErd, AT
A o § 1 e g gt Avh A
qEgIWiF &1 S w1 T § Wi we
agt wew ¥ af=h o wgmfiw o § )
Momm kA r A g #
oF AR fra-aTT &1 gAEw g
L3

71 O W BT IIHA g AT
gt & g 7 dI--wT W g

ot ATEHIE X HATHT & R
¥ gt = # mfy a7 ¥ far o
), zfafra $7A 97 arim @an
¥ fam smum Al 2 wifg g
wifegt o @ 3T Foiw @
/¥ arf | & gawan g fx e e
¥ ar? ¥ afuw sAfed W 77 o
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afus Gardn 57 =y § o FEE
#1 FremY & 1 & wre o wre g
N T A7 FNdT AAqr F, W oA
fazrfedi ar st § WX 999X Ok
grm &, o g oA o
g aTl F AR 9T ) A e T
faert srar &4 37 g wfegi F favam
T4 & FfaT adr o @ F o7 9%
e § fe ox dawm & gro wr,
WTTHT, WIET Fegar §T6fA, @@ A
®H-AT, T2 #Y mAy @ owgr-ate,
TR F AT O S # A,
1 oEET WA mPwl fr o &,
maf| o

wdr A, & oawi 97 favam afge
F7A1 AT § 5 Age i & o
T TTAT AR FEr g oA
weafaer mniafy adwd”, wety
ﬁa‘?ﬂ’!’tmﬁra&u Wt &g FTR—-
5ﬂwtﬂﬂ—ﬂﬂwnﬁm
ot gife fear @m0 gw # Oy
Wt 7t s nfen for “arasT wve-
oft & « i, suilx v aoh &
ﬂ??f&twﬂffif‘m

ifmﬂ VI IF @A
waredi #1 2T g, T ¥ I st

%3 gT A= F1 Y uferw g2 g, A
ﬁmm ¥ & ofas s B,
it & A

Shri Raj Bahadar: There are very
few hair on my head, Sir.

ot wresitet . & wmm s g
fie T sare & T W W 3w Ay
%1, I WA HT FAIX FON, A AAET
AT g, o Tafe § &, 31 TA-m
Y oW & )

w9 AT WTNT &1 9w Wi g At
ferdy W Afeyor & amit & & g
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3 & & & wgw "iw W, W
arv, Wi 9EEl A€t apA @ 96
AT TE TAX AR O FEL AT AT AEAT
@ @fx rx A7z 8 wieflm gfewm
q oATN O, AE F AW AT WEATHT
w7 afr w9 gefon <
gm7 2w & afaur 7 giefos s
@t 1 s foar @ @, a7 sfum o
w1 AT AT g7 AfET ¢ TR AT
arg fa=dt &1 W1 W T AarAg & M
g1 ord ghear dear 07 gwvw & fag
#w w7 famr 71T 2, 990 29 w1E g
a1 2, Frf Ta & avgz A ¢, A e
W A7y # A gw wen 2 oA awa
avl grEfos vl ¥ oTTET quEe
aw fem a1 § gvrn g fx o9
+t dfeg@ # cam wTA @ &F @ o
e wagt for | O wATAT WA
TTEN T 0 AW Y E 99 A9 &
B FET-NATT, § F9 O wifRe @
o FwwAr arfgd, 77 arAr o afedr
oWl £ frod €1 97 3Gl § S9 fa=di
a1 mq faen ¢ o7 @ woar e
a1 T AR AR AT AR AW g
¢ fg=t agd = W fed ® wen
@@ 3rA §1 T TaE vw G sTey
fraen arfgd fe o7 =i o w9 A
wTE AT g

T8 08 Wt gy dw F £ fo o
frarraro W ¥ ook qwA e
ST E R Egwdiey quar W
% gw ox qeewEl & s w1 faw
t & oy w7 N wEer anwofas
gz & gR amwerfae fearoare &
Fg Far AT ¢ 1 Ao o qw ¥
T wrf a7 Arex § fr owrw ¥ 9§
Y AT G371 T I A O
ot 4@ 2 fgr o 3wfs & O
a1 3% 9%w, 7 F1 91 arieew &, I9F
T |l UF NFT 7 IT IO, OF
Tert ¥ ag @ zwfr st 0 & €
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firemaa agt wvar g ar #rf wip faviy
Y AT A Fom g o & wwer s
g e 3t mfza awfy 8, 5% 9 =wfy
¥ fAaan #ra guTt g wreat &1
7T ¥, T & ATe fzeg Wl @ o
TgT & 1 wa ot &) gafEy 2 A AR
& fx I F gAY g I ag wE
frd & 1 & am% alv & x5 " €71 g0
w7 ZAT qrEAr § o)

oz s agar A g o
AT & T W ¥ A ommww g,
9T &Y St omvEar ¢ =g ag fafea
w7 ¥ ¥ 9 afaw w7 ¥ a7 fer ol
A7z #Y 2, 3@k a1 A w9 g @
Tz A @ F ) gETd W &
whetfrs =1 & @y # For s AT
aae 20 &, v f A g
W Wiz 1 WM AAE & wqer
Téf

% g w=T g g {5 A4 foremag
®t af § IR AoTAW & wwnig A
§ SN A1 71X T8 F19 w98 ad%
¥ A Iww &, 3w fowmat w5t oW
g< 3 Af A ey o s v
& forelY o wrar &, 39 7 gwra, gfewm
1% AR & gfgT frar arm wifgy,
swz fieqr o afgdy fedei & e
& Wty EE E—ITEY wATHTEATRY
€1 At wwt 72 7O gy W7 wm
71 g9TT F4 Hea) & araT grer wd §
T I AT TP HE, Qmw'!m
a8 ST A0EA | § &wa gardt A
g2 gu ¥ 1 @A g7 g w7 i oM
W fr wroimE A 7 9N, A
wTeT #1 7 9§ | @ fAg gwra @
Wear § S am g A0 owwEr W
s Faronn @, & gy ek Wy 4

% 72 WY waon wgan § fe nel
wga IFT AN R W & o few
TEI AERAOEAT W gHA g 6T



287 D.G. (1866-8T)

[ AT ]
wWH g gt avwg que s fawmn
¥ gAY WfgY | 3w zmA & fAw
WY AT WU K AT AW & AT
UL THRAT ST 207 & WET UFAT HY
WA d3T FT |

¥ wfom e w2 f&
weqm framon & wag #, Wwm o
THAT, THW THAT ; WEATHE TFaT
7 gfez & =y ar=7 oM § | ATIAEITAERN
# ofe ot owen ®t @A § A AW
) veqedar ¥ W @qT 3 1 W aRd
weqerar fraron & fag gva Wi wen
w1 qTEw TAET A ATy WY IR
g Gt faa-faaer fem ot fey,
Qa7 aifger dae fen s wfed,
Wedt g¢ Gmr SHTH wH@T AT
ifgd, Tar o= fem o wfed,
TR T §H OY w1 5y v wrfEd,
FfE W & weav § wEqwar F1 AW
T F A AgwE G A

W & weae fewT & wfus ow
da1 773 & faw g o1 F7 T ] IR
w ¥ oaRa §, gw &1 mrew-fit
TR F R m A A A d, o
feamat &1 safy & o @@ 2, @ fa=n-
fudi & faqg ot &= § @1 qaavly
grATHl F a7 A £ A AN 9
T ®1 A WITHT HEY A0 A TGS FAT
g # Aaan g froo oAl AR oAE
T RAG IMGEE 120 WA AT
¥1 eotw ATRf9E FTO SRS § AN,
FET FFTT A ¢ 5 W) R awai A
T e g S s AR 8@
M ¥ W T & ATH FL
Mr. Deputy-Speaker:

Minister may reply now.
tions).

The hon.
(Interrup-

st e W wowTT 0 IOEAE
wpvw, o oATe o Wy
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JavEy W . WE are
¥oam o &

g W wPME . W T2
1 wWT &qr ag & o wrer gav A
Mr. Deputy-Speaker: 1 should

have called him at 3.45 p.m. We have
already taken 50 minutes more.

ot gww W woAw™ ;. IH G5
Wt W W¥ g @, A *Y §q fAen
L4
Mr. Deputy-Speaker: We have al-
ready taken 50 minutes more. 1
should have culled the Minister  at
145 PM.

= TR AT W 0 I9 & W
g fogwz @ Ay Ofsa o feen
Wi &% gu @ s aEE d R @
f& =3 &1 9 ar9 frae fad A o
Mr. Deputy-Speaker: I was asked
lo call the Minister at 435 P.M

Wt Wy Wy WA o RS
grea 7 favig femm a1 & @1 & 20
¥ g g @ fag frad o zAE
fao, @Y @1 AWT FEET WY AT
HF  AE I TER | WG AT
ATEg & faum w1 A 7 I=H

Fuream  wetew - wF W7 AR
.

Wl WiTER WU RIAE ¥ AR

DFx 2 g g’ gew A faog fEn
a1 | o grew & fAoiw &y AT
7@ wwx § 1 WWH TR AAA
AT OArm o

Mr. Deputy-Speaker: The  pro-
pramme is very tight. T am very
sorry. If we go on extending the
time for cvery speaker....(Imterrup-
tions).



Shri Bhagwat Jha Azad: You please
call for the Speaker and ask him,

Mr. Deputy-Speaker: Thte Speaker
told me to call the Minister o1 4.35
P.M.

Shri Bhagwat Jha Azad: [ do not
know what he whispered into your
eurs. The Speaker told the House
that he would give chances to all
thoge who were on their legs. Mr.
Kachhavaiya is one of them. Why
don't you give him five ‘minutes?
You have to give him five minutes.

Mr, i]ewty-&pelker: All right; I
shall give him five minutes. Mr.
Kuchhavaiya,

wt geR W weATT ;. I
wirw, & wroe awr wmerd § fe
gret A AT ¥ owae frmr

qU ¥ 77 Al WA HATad A #%e-
w1 & o vy fear 2, wAsr & s
o § ou e fam e e
¥

E

AR QAW ATEG J AR
FAr & oqT # oFE FoWIC grewr
Faavar ¥ fx A% g SETTEY T
qr A & WA G A ¥ fE
1 W 12 O fAger ®7R & I
faeft At AAT ® gg B @ A
g ¥ f& felt Wt AT g EF
¥ w7 AY TARI AL AE W 7 0% 07
o T £ AZ MG ZFTY AT A
2 =7 g g g, fET o A fedl
TF ¥1 ZTE TR ¥ e @ O T
mo¥

g § wr §% et g
wgfee ¥ ofe T SRRl WY
famrea £ 1 wa Wy W w1 ¥ &Aw
AT X sreMETAaT g | 4F few wA
T ¥ A & TAE & awE AwA
7 g e || a9 AT

AT & TEF w07 BW K I 9,
aw & foofut oz, 3w & Tagaer o
fFe Fw = T @ oW QAT ¥, 4%
% OWE q@EET ST OF ) W

qAT gt &E< q18 41 W
feamr % warT ®F wERAT %Y
# oY IEEr g oA ATEAr
g1 X am @t o WA AT §
ATRY T@ IR WY AW e
ITEATE w1 T § 7 oar e

SETT T AHTT TIAT ¥ YEAT ;A WY
¥ omw @A g 0w § gmaw
w7 F 97 & fawm wv fret oY wrT
m avad N o @9 ol e
7 Ffam W & M Ermag 2 fe
AEET A FA TAQ A A § oA
Ry Avar g wmAr oo tw ATy
¥ ®uT &1 AW wwAmy # & et
wEm & frde s g R ovw AR
7t foelf a1 fer § o 97 AT
TF O OAME AT | A W AT ®
W o A ¥ g m amX aE
MMIE TE T TEFAE | qEW
T AW q7 ¥ AT TeE 1
a7 fadl €1 & §7 o7 97 AT )
i femqr @41 & A fed gm
¢ ag frar oo & fe @af & 47
ur s e o arvw few were
g fem oamr 20
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[t gww =z FoeTa)
faar wrar &, g & & oA =EET
g I FE ¥ ag aver fawar & 7
qgl TT THY AEA H WEWET & arv
=i g% 4 W A @ A
wg 4t | wagE  Har weear A a4
wrvaTE fzaT at F TH qETeTTaE R
¥ affm w3
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qATATCTA B, A TSZATET  ARTAT
9@ # 99 &1 AaA few gwT 7 oAEr
a2, WE A § § o
FEET A 3 et w3 At eAT
fem 2 5 w2 Fr o faam 2
faq %1 ®ter faear ¥ 97w ares
¥ Wi

At ¥ gy fEy & o
HOIRF @1 HEAVIRE A 3E TI
AN dF T w9 W 2, Afew .
qidY ¥ ATOEW F O3 sATE A
W E | s oo W W ST w
w1 @ A fom A oy & wpr waan
AT FT FGET AR A F

Y &1 qET AEMT X1 gIAT 2 4%
FH WS FEl P oAl & TR
SR KA § | TR WA IA &I AT
Fag  fewr 2 17 aga oo @
39 w1 &g Afgm & ag A
wgT A & oW ma arehm
W & I T AWG I & IH 7700
W oy M fafaw WA 3 oom
I T ANG TETEY | IJAET ®E AW
TR o Iw AW v Hwr owmar T
g ww 7 Heqt & oo frn #

g At § Tfem oo owewm 7oA
fr 3w a a9 *9 F a7r 980 20
TR A B ww e 2
Lrucc S S i
wga 9t s arfe afz a7
¥ 997 FH IT AT I ®E AT AR
afq wrp #nt, wEw w WA

L3

gt fom a7g & wrw 4 FF &
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grg # wrew  fem oo e St
F@ A U1 WY TW ACE F1 Al
® gmad &1 oag =W @ froaw
A0 ¥ St frowm #t wrm A @
FEE AT I F @ AT | 2T
2w ¥ BT B wafaar wETTedl A
g7 FL HETOWT AT AW, faEr
T g M & gEY WAty o
W wEl g e e a9
LA

g & § WAl Adt ¥ owmwg
w1 f fe o fear & mam oo a= T
I #) Q1 T faw w o & A,
qo qod ), o e 3w ¥ aw e
e 72

Mr. Deputy-Speaker: It i not neces-
Rary.

Shri Raj Bahadur: Mr. Deputy-
Speaker, Sir, the discussions on the
Demands for Grants fgr the Ministry
of Information and Broadcasting have
been extremely useful and illuminet-
ing for me and for colleague, the
Deputy Minister

We have observed quite a variety of
opinions sometimes divergent and
sometimes coinciding. But, neverthe-
less, all this has been illuminating for
us, Whether It was in regard to the
observations made about television
or the role of the radio, I think,
it T am not mistaken, there seems to
be a little room for clearly defining
the basic role and the objectives of
the various media of mass-communi-
cation which are controlled by this
Minisiry because, it will at least en-
wble us to drive away a good bit of
doubts and misgivings about the true
character and the true nature of the
functions and the duties which the
nation could expect from the Minls-
try of Information and Broadcasting
and the various media of mass-com-
muniecation under it. 1 hope it would
not be considered presumptuous on my
part or otherwise improper it I try to
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do that, I think we should all be
ngreed that the basic role and objec-
tives of these media are to present to
audiences at home and abroad a uni-
fied, integrated image of our country
its rich heritage of culture—of unity
in  diversity—of its inner vibrant
strength of vitality—its attitudes and
stand in regard to many world pro-
blems and world events.

It is to propagate the common ideals

and vajues to  which this nation
stands dedicated:

{a) democracy and faith in
democratic  valueg and  institu-
tions;

{b) secularism;

ic) liberty, fraternity, justice

and equality of opportunity finally «
leading to a socialistic pattern
of society:

td) peaccful co existenve und
non-alignment.

Ncurer at home, on our nationu!
front. we have to use these media to
help Lhe processes of economie recon-
struction and  development, family
planning and control of population,
agricultural production leading to self-
sufficiency in foodgrains. Here, I may
recall to the hon. Members the un-
forgettable words of our late and illus-
trious leader, Shri Lal Buhadur Shas-
tri that the various media of communi-
cations under this Ministry have to
carry to the farmer in the remotest

corners  of this country and the
rematest hamict and  the hut, the
information  and knowledge, w};ich
will enable the [farmer to step

up agricultural production of our
country and to make it self-sufficient
in foodgrains.

We have also to help through these
media the process of industrialisation
and creation of employment opportu-
nities and in order to encourage the
full ure of the abundance of our
man-power resources. We hawve algo
to fight and uproot deep-seated pre-
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judices, suspicions and supersti-
tions and the demons of communalism,
casteism, linguism and statism. Also
we have tn {fuke particular care of the
youth of the country through these
media to prepare them for the tasks
and responsibilities of wmorrow which
they have to share and shoulder. Also
we have to promot: and present the
best 1n our music, art and culture; we
have also to foster and sustain the
faith of our people in themselves,
inspire and sustain the unity that they
cxhibited at the time of the greatest
ordeal in our history in the months
of August and September. If these
objectives are clear, these media will
no longer be suspect as hand-maids of
the Government of the day or the
party of the day. This will cover
practically 90 per cent or 85 per cent
‘of its activities. Tne differences arise
in regard to the balance of the pro-
gramme in regard to News Bulletins,
talks ete. 1 may, with all respect to
Mr. Hanumanthaiyya—I am sorry he
is not here at the moment—point out
in respect of what he has made oul as
a very strong point—he has very
strongly objected to the News Bulle-
tinz and otheir rontents, He has taken
exveption to the broadcasting of the
President’s and the Vice-President's
sperches!

Shri Sham Lal Saraf (Jammu and

Kashmir): That was not from this
point of view,
hri Raj Bahadur: What I would

respcetfully submit—Mr, Saraf is a
very distinguished Member of Parlia-
ment and a very senior one—is this.
Should the nation or for that matter
tMe audiences abroad be deprived of
what the President or the Vice-Presi-
dent say or express on a given
opportunity or special occasion? (In-
terruption) ....There is another as-
peet of the matter also,

In our President—we have got
one of the most distinguished sons
of the soil; we have zot_u
philosopher; we have got a wise
man—if his words are mot car-
ried in the News, will the ALR. not
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be failing in its duties?
questiion. And the
be said about the
President of ours. I am not talking
about the Ministers. I would take the
House into confidence and say that the
day I tovk charge of this Ministry, I
did give instructions to at least my
officers and my colleagues who are
working with me in my Ministry that
so far as I was concerned, I should
no! figure, or 1 should figure the least
and only figure when it was absolute-
v unaveoidable, in the news bulletins,

1 put that
same thing could
savant, the Vice-

At wrTaw WY W1AA . WS O
7@ wrr gy £ Tafee WO wOA w9
aq #tfEm

Shri Raj Bahadur: [ think charity
Leging at home, and unless and until
1 imposv a sort of self-discipline on
myself, I cannot perhaps. . . .

Wi W\ A AT WG

o1 s # o7 ag fawm Adt ar
arfem

Shri Raj Babadur:
<aid that 1 id figure only when it
hecame absq tely unavoidable. I have
siid that already,

It may be that sometimes, the Minis-
ters’  pronouncements or visits or
inaugurations ete, are played up. But
they urv never played up unless and
unti! they huve gol some importance
in the tetality of the activities of the
country: and the Government of the
Quy ind its leaders are entitled to that
much of modicum of publicity in re-
gard to their day-to-day functioning

1 have already

which is absolutely a must not only
for themselves, but alse for the
notion amg a whole. After all, the

nation has also to be educated. We
find that off and on complaints are
made that MPs' speeches are not Te-
ported, and that their pronouncements
are not reported, and that the speeches
of the leaders of other political parties
are not reported.

We have just now heard that the
time for the item ‘Today in Parlia-
ment’ must be increased. 1 also feel
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that we should perhaps be able to do
a little more justice in regard to the
proceedings in Parliament; the pro-
ceedings in both Houses cover about
11 hours, and it is very difficult really
tv condense them in five minutes’
time. But the main purpose or the
main objective behind that item is
not really to literally report the
speeches of the Members of Parlia-
ment but to give a feel to the country
aboul what is happening in Parlia-
ment, what the trends are, and how it
is functioning as a sort of window or
as a sort of peep into the functioning
of our democracy. That is the main
objective. During that five minutes’
tume we cannot really bring in all
names or bring in all the observations.
Even so, I have asked the Director-
General to logk into this matter and
try if he can, within the limited space
of time avuilable, to increase the time
for this item.

A point was also made that the con-
1ent and quality of the news bulletins
should be improved. 1 am all for it
1 would say that we should give due
place and due priority to the various
items and events they happen from
day to day. At i:it, 1 con assure
my hon. friend tha®there is no desire
1o convert the news bulletin into
a ‘Mantri-Bharati" as Shri Hanu-
manthaiyya wanted to suggest. So
far as this is concerned, T would say
that the world cvents and the national
evenis wil] be reported faithfully.

May I now come to a few observa-
tions that were made by my haon.
frien:] Shri M. R. Masani while open-
ing the debate on the Demands? He,
8¢ could be naturally expected, began
by saying that television was not
needed. At the end of his speech, he
eaid that he was not suggesting that
it should be dropped or even postpon-
el 1 do not know whether he was
quite clear in his mind. He said that
no public funds should be spent on
it. He said that it should be under
an independent autonomous corpora-
tion, -

1, for one, would only beg to remind
this House of the fact that we are now

3048 (Ai) LSD—8.
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in the electronic age, It is an age of
electronics and electronic engincer-
ing, and the television and the radio
and the film are the herulds of the
e.ectronic age. They are galloping
fast, and they are overtaking and they
have already overtaking the age of me-
chanical engineering. Shall we leave
our country and the media of mass
communication operating in our coun-
try, deprived of the latest develop-
ments in the fleld of electronic engi-
neering? Shall we allow our engi-
neers to lag behind? Shall we again
have a gap and look forward to the
Americans or other nations coming
and helping us in this particular fleld
of engineering?

We also know that television as a
medium of mass communication is one
of the most powerful ones. We know
its impact. It can really be an instru-
ment of revolution and revolution im
the right sense. Do we not require
4 revolution in our thought processes
and in our behaviours, 1f we want te
live up to the challenge of the new
age of electronics, the age of space
flights, the age of conquest of gtars
und the moon? If we have got to do
that we cannot lag behind. And
naturally, our resourceg being limit-
ed, we cannot make a big jump at it,
but we shall make a modest beginning.
The whole question now boils down
to this, Knowing very well that even
the African countries or at least
many of them, and many of the Asian
countries have already embarked upon
the provision of television facilities
for their respective countries, should
this country be deprived of them?
Shall our country be deprived of the
importance, effectiveness and efficacy
of this medium? 1 think the answer
shall be that we cannot afford to do
50, because no Gowvernment worth lts
name can afford to abdicate its res-
ponsibility and deny itself the use
of such & powerful medium of mams
communication, particularly in a
period, and at a point or juncture of
our history, when on the one hand
we have got to contend with the

_stream of propoganda that is beamed
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vut [rom ocrosg the borderg and on
tue other hand we have got to keep
our people also informed of the fact
that this vountry or this nation is
emerging  from centuries of, if I may
say so, backwardness, and a heavy
backlog of development? It is yet to
realise its cherished ideal of emo-
tienal intcgration. We have yet to
integrate into our body-politic and
nation groups which sometimes take
extremist lines, Therefore, television
is highly necessary. If I could have
it, T would really like to accept the
recommendations of the Chanda Com-
mittee's report all at once, if the
country's finances would permit it,
The question now, ls, and I think it is
u pointed question, whether we should
take it over in the hands of Govern.
ment and we should promote it
through a governmental agency or
should we give it over to private
cnterprise.

1 am not surprised that Shri M, R.
Masani sang all the paeans of praise
for the private or commercial ventures,
Nothing else could be expected from
him. But I would beg of him to please
appreciate what the effect would be if
the idea of a private sector corporation
that he suggested were to be imple-
mented. I need not say af the moment
anything; I do not want to commit
myself, But o reply to them was also
glvon by Shri M. L. Dwivedi. Shri M.
L, Dwivedl had also some important
points to suggest, and I would say that
we have got to consider this matter
~e and when i comes before us after
the Chanda Committee has made its
final recommendations in its main
report that 1s yet to come, and it will
be preswnptuous on my part to antiel-
pele that committee's recommenda-
tiong or to pronounce any opinions or
views in regard thereto.

1 would now go over to some other
points that he has made. He sald
that the programme content of the
television service was unilmpressive.
For his beneflt and for the informa-~
tion of the Members, T would only
point out that a programme ot our
television films was enterea In a2
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international  competition in Tokyo
last year for educational televisicn,
and il was adjudged as one of the best
entries, and so we had a special prize.
The UNESCO report on AIR's educa-
tional television project contains much
that is complimentary.

May | remind my hon. friend that
at present we gre in an experimental
stage and we have just made a begin-
ning, and we regard television pri-
marily as an instrument of education
and information? Let us expand it
and let us really create the cell of
artistes and the necessary  staff
for the propagation or for the gpera-
tion of this modern medium of
communication, and then perhaps he
may be able to say something about.
it,

The next point that he made was
that the expenditure incurred in Delhi
on television was not justified, since
the usefulness could be mveiled of by’
anly about 700 families. I would like
to remove that impression. Tt is not
correct that only 700 families are
being served in Delpd, School students
benefiting from educationa] television
are ag many as 98,000, who are getting’
direct instruction through the telewvi-
sion. As regards general viewers and
tele-clubs, there are as many as 182°
tele-clubs, and sbout 20,000 viewers
who are tele-club members of their
friends enjoy this facility.

Shri M. R. Masani: 1f the hon.
Minister would yield for a minute, I
would point out one thing, Surely. If
he would read the Chanda Commit-
tee's Heport he would find that the
Report has said that the tele-clubs
are only an paper and that they have
never {unctioned, moet of the sets are
not used, and this is & fake. So. it la
only about 700 families.

Shri Ra) Bahadur: As I have said
I am duty-bound not to express any-
opinions on the Chanda Commitiee's
Report. before I have received all the:
opiniong on it after due examination



8301 D.G. (1966-67)
and consideration by all concerned.
Therefore, 1 sm giving him the facts,
and 1 stand by them.

Shri M. K, Masani: Question.

Shri Raj Buhadur: 1 would say thut
even the list of domestic viewers
consists of as many as 1200 families,

Shrl M. R. Masanl: Question.

Shri Raj Babadur: My hon. friend
may question if he likes.

Shri M. R. Masani: It is all only on
paper.

17 hrs.

The next point that [ wish to deal
with was made by Shri Dwivedi, He
huad u vomplaint that Hindi and other
Indian languages were not given pro-
per treutment and wanted that they
should predominate in AIR's program-
mes, he suggested that news reporting
should be through the medium  of
Hindi or other Indian languages con-
cerned rather than through English,
I would say that Hindi and other
Indian languages are already having
the largest representation in AIR's
programmes. [ think it would dispel
the doubts and misgivings of the hon.
Member if 1 gay that so far s the
percentage of programmes in English
are concerned. if we take the country
as 8 whole It is only 3 per cent; the
rest 97 per cent is all in Indian langu-
ages.

SBhri Seshiyan: What about the dis-
tribution of the 87 per cent as hetween
the various national languages?

Shri Raj Bahadur: That would be a
matter of detail but I have no doubt
that so far that is eoncarned, Tamil or
Telugu or Kennada are being proper-
ly served or are being proporticnate-
v served by the respective radio sta-
tions which are meant for it

ot swrmie wreslt - s
zfir & & qu G # fir g7 2y & 4w
witfra st w7 frmr wrooww war @
Y wist w1 femar wEww B
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Shri Raj Bahadur: I may not be able
to give these figures offhand. But
the impression that English is con-
suming the bulk of AIR time is not
correet. That was all what [ wanted
to communicate.

Then the point was made that
auxiliary centres should be utilised as
programme originating centres. We
nave already u plan to convert many
auxiliary ventres into full-fledged
radio stations, [ would give the pro-
per figures in the proper conlext.

The next point was about the con-
ditions of service of staff artists and
the engineers of AIR. I think a good
lot has been snid by many members
about this. 1 would say that we must
give all credit Lo our present Prime
Minister, my distinguished predeeos-
sor in office, that she took up thig
question very seriously, and today I
can say with a degree of confidence
that the steps taken by her have
alrendy enabled the staff artists
and other members of the AIR
services 1o derive almost all the
advantages that permanent govern-
ment servants derive. Some points
still remain to be seftled—I am
glad that many members, includ-
ing Shri Banerjee, geem to have been
very well briefed; but I think I also
got my briefing from the same gentle-
men. Therefore, I know a little more
hecause 1 have got the other side of
the picture also.

Shri Inder J. Malhotra: He has given
two sets of briefs.

-

Shri Raj Babadur: May be, The
points that remain—to save time—are
these: prescribing regu'ur scaleg of
pay irrespective of consolidated fee
f~= ull time, security of tenure, Tevi-
sion of terms of contract, revision of
the terms and conditions of their work.
So far as regular pay scales arc con-
cerned, this was already done. A
committee was appointed for fitting
them into appropriate scales. This
work involved ahout 3,000 staff artists,
On the guestion of dearness sllowanes
and other allowances, that has been
taken up and what {3 available to
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government employees have also been
made available to staff artists.

wt frer wEame ¢ G 27 37

Shri Raj Bahadur: The next ques-
tion is of pension and making them
permanent, This point is not free from
doubt or difficulty. So far as  the
interests of the staff artists themseclves
are concerned, they had a grievance,
and that was legitimate, I think, that
they continued from period to period
without any securily of tenure. That
has, to some extent, been overcome
by, 1 think, the latest orders issued,
to the effuct that the peopie who have
already served for a given number of
months or period will be given &
longer term of contract. Those whose
term of contract had already  been
passed over by one year or two years,
in their case fresh contracts may be
entered into,

Reference was made to the terms of
contract offered to one of the senior
officers of the radio for 12 years and
it was said that this might be done for
the others also. So far as that is con-
cerned, I have taken the initiative in
sending for a copy of the contract
which was drafted as far back as 1937,
It has been subjected to certain amend-
ments and chenges in the course of
these years. 1 have invited the slaff
ertists association to let me know their
views and their requirements, and we
shall give the most sympathetic con-
sideration to them as and when we get
them,

A pood deal has been gaid about
permanency. I1f I may refer to that
question, today they can go upto 60
In fact, the point has been made that
no staff artist loses his talents at that
ripe age; sometimes, they even mature
up et that age. T recognise that.
Therefore, we are also thinking
in that direction. In  fact, we
have taken a step that such artists who
retain their talents should be allowed
to go beyond 60. Their talents should
be considered as national talents and
treasure. Somebody remarked that the
staff artists must be considered guperior
to others. They are a most sensitive
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lot. They are the pride af our country

because have got the culture, the
music and the art preserved for us. I
am sure they will pass it on to

posterity,

If you want to make them perma-
nent, let them make wup their
mind. Once you allow this ins-
titution of permanency to be applied
to them, they have to  pass
through the mill of selection by the
Public Service Commission etc. They
have to abide by many other condi-
tions. O! course, they will have i:he
benefit of art, 311. But neccssarily
the question they will have to consi-
der is whether they would agree te.
retire at 58 or whether a special pro-
vision shall by made for them to con-
tinue beyond 60 or 65.

So there are pros and cons to this
question and we cannot rush to an easy
and quick conclusion on it. But wa
would certainly examine this question,
As I have already said, so far as allow-
ances are concerned, so far as other
amenities are concerned, leave and se
on, they have been put on parity with
the rest of the government servants.

The last question is of their desig-
nation. They complain that they are
called ‘staff artists’. When they met
me, I made this offer to them, that is,
to please suggest a designation which
they will themselves choose. I am
really awaiting their suggestion, If
they suggest a designation by which
they want to be called, if they do not
like the present designation of ‘staf?
artists’ but want to call themselves by
something else like ‘artists’ or any
other designation, we shall certainly
consider it, It should, of course, ref-
lect the dignity of their profession and
also mark them out from the rest of
the people in the radio. So
far as that is concerned, T need not say
much more about it

I also know that we have got to
attract talent from outside, That is
very important. We have to create
conditions for seeking out and attrac-
ting known talent in broadcasting



8305

while continuing to hold established
talents. It will be our endeavour to
rationalise the pay scales further, im-
prove their terms of contract, of ar-
tists and broadcasters, and secure pro-
motional channels for specialisty so
that a band of technically competent
persons and specialists find it worth-
while to continue to serve All India
Radio. We have to infuse the pur-
pose of education and entertainment
into the programmes and to make
them more useful. We shall try and
plan a greater transmission coverage
and listening facilities to the back-
ward tribal and hill areas of the
country—I should perhaps withdraw
the word ‘tribal' because objection was
taken to it ; but this is the word used
in our Constitution also; that is the
whole difficulty, For this purpose, the
Hindi word Adivasi is better. I think
we should use that, But if we translate
it in'to English it becomes ‘aboriginal’,
which is still worse, So I am not quite
sure which word to use to define them
properly and correctly.

ot fwmn cewmw : el A
T wear d |

Shri Raj Bahadur: I would certain-
1y do that. I am sure I can speak &
little better than you in Hindl I
may tell this to Shri Pattnayak.

Shri Kishem Pattnayak: Speak in
Hindi then. SP¥m ¥ wrpwmer 2
afer &t s R g o e § 7= fe
fodt sy 1 gy & Afe W
WA AT # A e

Shri Raj Bahadur: But I have to
respect the sentiments of others also.

F fzelt &% o ot wivg qewry F A
9 ewat f W N wAw ¥ aff
w0

ot pew @ TE M WY %Y
W Tt fH s

Shri Raj Bahadur: I have got =&
limited time,
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it W wiw Tw ;. fil
# TraeqTY W o

Shri Raj Babadur:
will get it

Reference was made by my hon
friend, Shrimati Maimoona Sultan, to
the need for us to preserve the letter
and spirit of the Tashkent Agreement,
and to try to translate it or reflect it
through our broadcasts. I am in en-
tire agreement with that. We know
that the other side may not play the
game. But we on this side have got
a vita] interest in peace and we must
not forget the great man who made
the supreme sacrifice to bring about
this agreement. We also have to care
for the millions and millions of the
inhabitants of this country, on this
side and on the other, who are eager
to listen to music, to kawalis, (o
broadcasts from this side which re-
mind them of the common culture,

ot frw Areraw (7i ) ;o
% foo fent fre oy omd £ 7
79 2wd ¥ fr wiiw ¥faw ¥ o vy
TR M A s A & fr
wH E AT E 1 oy amee

T oalw ¢ ?

Shri Raj Bahadur: There is another
vital matter which we have to bear
in mind. Day in gnd day out the lea-
derg of our neighbouring country are
out to tell their people and the peo-

ple of the world that India is going
to disintegrate, that India hag got

Certainly you

' very sinister desipns against Pakistany

and it iz our function through the ra.
dio and other media of communica-
tions to assure the people on the aiher
side that wp are not interested
at  all in the break-up of
Pakistan, that we wish them well,
that we want the stability of Pakis-
tan and nothing more. All that has
to be done through the radio, and
1 am in entire agreement with the lady
Member who made reference to this
particular question,

We shall strive to present a richer
and more varied programme of infor-
mation ang cultural entertainment not
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only for the information of our peo-
ple, but also he people beyond the
border.

We shall also strive lo improve the
amenities of artistes. I must say that
a good deal has o be done about that.
That was the only point in the briel
of the Members opposite, but it was
not mentioned.

ft wiheTT AR oA ¢ T FETNT
#1 s &It a7

oY WTTER WU WTHTY © WelT WEEg
¥ o g fAw } e oaw g w0
wgd § fe wrrha woedt & o A
uF A ff | \ToAE AHES
‘fF AAAe BEEEl W gy W A AR
# fe SR e TR ?

ot fown w9 s
& AT A ¥ TA W AW
#a arfgm

o wgyge: # o7 W

#T wrare 7 favew wwm fw,

o wrrex wy Wy ¢ & A ofer
agr g 8fFa qrr & fa S g6
aFRG  TH w1 w wEd, A ¥ g9 w6
amim 7 wvar 1 & 1A # fadeR
w®qr fo 3z 'WE ¥z sT {a ¥ Od
1 oWITT FTA R

ot T AT
Fr'wrs At adr 2
AT FEATAEATL

ng FTT ETA
& aft aFm-

1 am compelled o say this. The
bang of artistes that we have got in
All India Radiv are a highly ariistic
people. I think we vannot apply the
sume techniques, or, if I may say so,
1he ways and methods of trade union-
ism. to them, as we would do to wor-
kers working in the factory, That is
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the whole thing. 1 should say that i
a8 very important point. If we allow
the venom of trade unionism to per-
meate the ranks of artistes who are
really the guardians of our art and
vuiture—of course, any member can
espouse their cause, and 1 have not
for a moment doubted thatl, I made
reference to the observations of Mr.
Banerjee. . ..

Shri Shhm Lal Saral: 1 think the
word “wvenom” should go @ the re-
cord.

Shri Sexhiyam: Trade unionism has
a legitimate place, and the word "ve-
nom"” should not be used in reference
to it,

Shri Raj Babadur: I am sorry, I
meant trade union politics.

There was a complaint by Shri Pra-
kash Vir Shastri that Hindi broad-
casts in the external services were
heing cut down. 1 assure him that
is not being done, and we will see
that the external broadcasts in Guja-
rati and Hindi are not cut down, but
retained as they are,

There was a point made by Mr.
Berwa, perhaps the only point, that
All India Radio should be called Ra-
dio Indis, I do not know what exactly
he means, because this name  has
beep there for 30 years, and these 30
yvears we have all heard about All In-
diy Radio, and in case he wants to
«hange because “All" is superfluous,
I do not know whether he would ad-
vise the Voice of America to be cal-
ltd the Voice of United States, beca-
use he gave that instance also.

Some  unkind observation: were
made about our leader’s election, All
these observationg have been carefully
examined, and | would say respect-
fully that the criticism i not justi-
fied,

ot ofeTe e doer: & X
ayafer ¥ 1 Gl sgvm weETAr
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£ ara wTAE |
afafa  ward |

Shri Raj Bahadur: 1 am coming to
that, that is a different point, Refer-
ence was &lso made to the fact that
AIR  was nolt prompt encugh in co-
vering the news of Shastriji's death.
The fact is it was broadcast as soom
.48 the transmitters were energis-
+d. We got the news between 2
.and 3  OQO'clock, and it had to
be confirmed, and after conflrmation
‘work v energise the station was un-
«lertaken. The station is far away, 15
16 miles from here, and it took time
Lo energise it, and broadcasts started
right in the morning at & pm, It is
not a correct impression that no fea-
ture was broadcast on Shasiriji. The
‘first feature, which was the first of its
kind, was broadcast as early as ® a.m.
on the same morning. Iy was
.a full feature. The pity of the
matter is that perhaps some of us could
not listen to that feature and if some
Members are interested 1 would have
it played back privately for that pur-
pnse.

w T ¥t

It is quite true that our external
“bruadeasts do suffer from sume handi-
cvaps because of lack of powerful
wquipment. We have, as the Members
krow, & project for two high-power
medium wave transmitters, 1000 kw
‘each which will be commissioned by
‘the end of 1867 or the beginning of
1968 and two high-power short wave
iransmitters of 250 kws or so will be in
wosition in obout the same time  There
~rv proposals to install two ur possibly
lour shortwave transmitters of 250

kws each and strengthen  external
‘wrondcasts. We are proposing to pol
up more powerful transmitters  at

Jammu and Imphal, 50 kws each,
Ranchi, Garhwal, Gorakhpur, Jaisal-
mer. Darjeeling, Dibrugarh, 100 kws
¢aehy, Jeypur, Dehra Dun. Jagadalpur.
Allzhabad, Varanusi 20 kws each and
Teh 10 kws.....([Interruptions.) Tri-
vhur is alsu being strengthened, 1T
think, in the course ol this year,

A point was made thit the staff
mriists association hes nnt been recog-
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nised. I am happy to say that it has
been recogoised and prders to this
effect have been issued. It was ulso
suid thal we are not encouraging our
uwn engineers. And that we are per-
haps submitting them (o some sort of
inferiority complex by nol employing
them for doing our work. So far a&s
television is concerned, the studio
equipmunt was gifted by the German
government_ Its value was about Rs. 27
lakhs. Under the agrecement, the Ger-
man engineers were 10 come here and
install it. They did it in collaboration
and co-operation wilh our own engi-
neers, 5o far as Russian equipment is
concerned, according to the agreement,
the Russians will only assist and the
whole work of installation will be done
by our engineers. 1 hupe these facts
would set at rest the doubts, if eny,
expressed in this behalf, T am proud
of our engineers. It has been my pri-
vilege to have workei with our engi-
neers in many and varied flelds in
telecommunications, {ransport, aviation
and in other fields. I can say without
any hesitation that they are some of
the best engineers that we can find
anywhere and they can hold their own
ugainst any other engineers in the
world.

About Gandhiji's works, there is a
regular programme. Firsy of all there
is an advisory committee to hdvise us
in regard tg that, According to that the
collective works of Mahatma Gandhi
will be brought out in English and
Hindi by October 2, 1968 Lo syvnchronise
with the Gandhiii Centenary celebra-
tions. As rcgards regional languages.
the decision 1 believe was that the
respunsibility in regard thereto should
be of the slate governments. Even ao.
taking into aceount the strength of the
feelings expressed here I would place
this maller once sgain before the ad-
visory hoard Lo reconsider this matter
and see how far the centre within its
limited finances and iime snd staff
available can land a helping hand :n
this matter Personally, | would
be proud of doing it in all the
reglonal languages if circumstances
permit. In regard of Jawaharlalji,
1 have 1o say that the works
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can be classifled intp two groups,
those prior to September 1946 and
those after he assumed office of
the Prime Minister of this country.
For the latter, there is no question of
royalty. About the former, tue ques-
tion should be examined in the Mini-
stry of Law, So far as I remember, I
made an announcement in this House
also that the rights and the interests of
the heirg of Panditji, in regard
to those works particularly those
relating to the period prior to 1946,
will be taken into consideration.
That is all that I have seid. 1 would
say this also; it is not merely the ques-
tion that our Prime Minister happens
to be the daughter of our late, great
leader, but it is also a question of
othe. persons—Jawaharlal Nehru's
grandsons and those who come after
them. 'Therefore, it will be very un-
kind on our part to declare fight here
and to commit ourselves that their
claims for royalty are being dismissed
rightaway and summarily.

Shri Ranga (Chittoor):
became Prime Minister.
we have the right,

Shri Raj Bahador: I am not includ-
ing that. I am ineluding only the
works which were published before.
Then, something was saig sbout a
particular artist of whom I was also
proud, namely, Chaturlal, and his
family, Whatever we can do for
his family, within our limitations
of rules, ete, we shall try to
do it, but it is rtather wrong
to say that AIR has not got any record-
ings of Chaturlal's performances. In
fact, ATR has several recordinga of
Chaturlal, o gifteg and distinguished
musician, Tapes and discs are also
there.

Shri Kishen Pattnayak:
formance.

Shri Raj Bahadur: I think he knows
that most of the time, the tabla player
is an accompanying ariist; may be,
solo, or not solo—I cannot say offhand.
Then, a point was made in regard to
Urdu programmes. There is an Urdu

Before he
Afterwards,

Selo  per-
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Programme Advisory Committee and [
was privileged to attend its meetings,
and I can assure the House that we are
proud of the Urdu literature, We
want to develop the Urdu language as
best as we can.

Shri Sham Lal Saral: The pro-
gramme has to be improved,

Shri Raj Bahadur: That is also
taken note of, At Hyderabad, an Urdu
news bulletin has been started, Urdu
is receiving attention, with the resour-
ees and time available,

Shrimat| Malmoona Sultan: What
about Bhopal?
Shri Raj Bahadur: About Bhopal

and Jaipur, it has to be examined in
the light of the percentage of popula-
tion.  (Interruption) Then, a point
was made that Hindi bulletins should
be made simpler. I would say that so
far ag this point is concerned, it was
thoroughly examineq and g Committee
was also appointed. I would say that
there will be friction and room for
doubts and discontent so long as thers
is an attempt to alter the genius of a
language. The genius of the language
is important and so far as we can
cnsure it within the framework of the
Constitution, the language has to be
prescrved and developed. There shoulg
be no attempt, and there will be no
change in this policy to Urdu-ise Hindi
or to Hindi-ise Urdu, berause if we try
to do that, there comes the rub and
the difficulty, Naturally, therefore, we
leave it to the people, the protaponists
of one langunge or the other, to make
themselves as wide'y understood a3
possible, For that purpose, there 1a
a vast trcasure of common words and
we should draw upen that. Not only
that. My desire and my suggestion to
the Department would be that we
should cull and select and collect
words not only from Urdu and Hindi
but words which are common to all
the Indinn languages and we should
try to compile a sort of common die-
tionary of common vocabulary ag early
as possible and that is how I look
at it.
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Then, a demang was made for radio
stations in the Braj area, Maithili area
and tHe Bundeli and Avadh area. I
think the demand has been strongly
made a‘bo:.:t these,

ft areil @ W SR At
| S

Shri Raj Bahador: [t is zerved by
s0 many stations. Now, Darbhanga is
going to have a full-fledged station
and I think Shri Tiwary and Shri
Das will be happy to know that. In
regard to the setting up of & small
station in Braj ares, to begin with a
decision has been taken to instal a
small  transmitter which wil] be
replaced by & more powerful trans-
mitter to serve the needs of the Braj
area, and I think that should satisty
my hon friend Shri D. 8 Chaudhuri
We will see to it that the best avail-
able talent in Brajbasha is utilised. It
will be helpful if the hon. member also
acts as a guardian and guide for the
proposed radio station.

About Avadhi, Lucknow shall be
serving it. But if there it any need for
special programmes, that shall be
,examined.
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About Bundel, that is provided for
by Jhansi and I think my friend, Mr.
Dwivedy should be happy about it.

Coming to the question of the press,
a point has been made that we have
not been able to discourage monoplies,
This question has been examined over
and over again. It has beep our set-
tled policy that we should not allow
this powerful media of communica-
tion to be monopolised by a few groups
or families, In fact, the noble words
of our great leader, Jawaharlal Nehru,
are & guide to us. Hé said, “let the
newspaper be an industry, but let it
not be controlled by another industry”,
We propose to follow that. T will take
the House into confidence in regard to
the method and manner in which we
are trying to implement this policy.
First of gll, we are making inereasing
use of small papers including weeklies.

Shri Onkar Lal Berwa: What about
Diwakar Samit! Report?

Shri Raj Bahadur: It was placed on
the Table of the House on the §th
March. We have got to go through It

The minimum ecirculation limit has
been kept as low as 1000 for giving
advertisements. That is a substane
tially low figure. So far as gctual space
used is concerned, the share of small
and medium papers comes to 854 per
cent of the total space.

Shri Ansar Harvanl:
money?

What about

Shri Ra) Bahadur: Moncy also, 58.8
por cent of the total cost poes to the
small and medium papers. The “hon
member demanded 50 per cent only.
This is about display edvertisements,
About classified advertisements, the
pereentage is higher, namely, 70.7 per
cent in space ang 50.9 per cent in cost.

Shri Rajaram (Krishnagiri): In
small papers, do yoy include opposi-
tion papers also?

Shri Raj Bahadar: Yes; I can give &
long list of papers which arc absolutely
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unfriend!y to the government and party
in power,

To help the language press, we have
adopted a system of press releases,
feature articles, photographs and ebo-
noid’ blocks, Lack of block-making
facilities have been largely overcome
and as many as 137681 ebonoid blocks
were given to 1400 language papers
and none was given to English papers.
The English papers had to fend for
" themselves,

A poiny was made about hoardings
by Mr. Dwivedy and others that many
“of these are in English. I agree that
hoardings should be almost wholly in
Indian languages, But & small per-
~centage is also required for the sake
di people who come from abrosd or
who do not know the local language.
‘That is taken care of as best as we can.

I would like lo say something about
the price page schedule, the need for
introduction of which has been empha-
sised here. As hon. members know,
the Diwakar Commitiee is divided on
this matter. There is only a five-man
majority recommendation in favour of
introducing the price page schedule,
which means that the Constitution has
10 pe amended, because article 19(1)
does not include a provision under
which we can impose guch restrictions
on the freedom of expression. Some
difficulty arises slso in controlling the
monopolistic trends in the matter of
ownership of newspapers. There also
our Constitution gives freedom of ex-
pression and any person c¢en publish
wny number of papers. But all this
will ‘pe taken vare of, T confidently
hope &nd trust. by the Press Couneil,
which is to come into being and which
hns heen charged with the responsibi-
lity of studying developments which
may tend towards monopoly or concen-
tration of ownership of newspapers.
including a study of the ownership or
finanrial structure of newspapers and
if necessary, to suggest remedies there-
for. So, to amend the Constitution we
shall have to await the recommenda-
‘tions of the Press Council,
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‘May 1, in this connection, also say
that no expenditure whatsoever was
incurred in the despatch of Indians to
foreign missions, and the reference
made in this behalf was rather in-
correct,

Shri Kishen Pattunaysk made a
reference to two accusations of mal-
practices and corruption against certain
ufficials. The facts of both these cases
are like this: . . . .

ly T wrer dewt w4 F AT
2T I ET HRT E

Shri Raj Bahadur: The various alle.
gations made by Shri P. R. Chakra-
verti, Member of Parliament, against
Stri M. L, Bhardwaj, was inquired in-
to by Shri P. C, Bhagat—he is an
official—and found to be without subst-
ance or vague. It was therefore de-
cided that Shri Chakraverti's letier
necessitated no further action (Inter-
ruptirms}. The matter was referred
to the Central Vigilance Commission,
I think it shuuld suffice if 1 say that the
Vigilanve Commission have also re=
jected the complaint because
Shri Chakraverti wag given time to
produce the person with any evidence
he had, Even the person himself was
given time to come and state what
cxactty was given and to  whom,
whether it was actually given and
where it was given. That man never
turned up letting down the person
who complained. This was how that
complaint came to an end, Similarly,
in the other case also, no officia) emp-
loyed in the Directorate has reported
with reference to this provision, The
question was gbout reiatives of certain
officials who had taken certain con-
tracts, The charges were based on an
anonymous complaint, Tt was recevied
by the Government in 1964 and in-
vestigated by the Central Bureau of
Investigaiion. The report of the Cen-
tral Burcau of Tnvestigation showexd
that the charges were not established.
Even so, the officials concerned have
either been-transferred or are in the
process of being transferred



Iy 0.0, 1 IYGE-6T)
o gew w1 wgErg : dle AT
wrie ITTT X1 KAXAAA F1 € § IHE
o F am @ ¥ a9 ar 9 TR
ZITL W AAFT &7 ok B 7A€ a1t
¥ oamoawn

Shri Raj Bahadur: | wouid come to
the guestion about the Diector Gene-
ral also. 1 did not want to go into
‘hat unfortunate matter, but T think
1 have no othep po,

Wt wier ww dTw o EAT
Tafrai wrog ¥ faam aF
Shri Raj Bahadur: A good deal

Has been said and by a number ot
hon. Mambers about the presemt in-
vumbent in the post of Directar-Gene-

ral. I would not like to anter  into-

The fact of

the merits of the case.

the matter is that he hasg not been re-.

jected thrice by the UPSC. The fact
15 that the case of the present incum-
‘bent slong with the cases of two
other officers of similar ranking were
referred to the Commission in 1865
They did not find any one of them
suitable at thst time, but they
agreed to the present incumbent's
vontinuance as Directur General till
snother Director Genera] was selected,
It is now for the UPSC to select an
wificer. 1 may also remind hon. Mem-
bers let us not be taken in by the inner
palitics of, if 1 may say so, officialdom
also.  Our politics we know, rometimes
it is very high and noble and some-
times it despends to levels which we
know and about wKRich we have also
complained, Worse is the politicg in-
side the ranks of officialdom in many
places. Let ug not he foregetful about
that. Therefore, 1 have an open mind
op Lhis question, but it wil; be most
unkind, uncharitable, that while one
‘e in office duy in and day oul insidi-
ously propagénda is set afoot against
him 1 would like to protect him
and defend him to the best of my abi-
lity, because if anything goes wrong
with the AIR it is not the Director
Genera] wha is responsible it s the
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Minister who is responsible, I
nave no doubt in my mind about that.
S0 [ will stand by the acts of omis-
sion or commission that are now
committed not only by the Director
General but by other officers, That
s the of parliam y demo-=
cracy and we mus| rapol y and, im
fact, preserve it.

off gew wx wea ¢ ST wAY
F fRa st om 7 R0
oft ow wgrye ;G omwEM O,

fe wrvfrr seeg & v & w0 fedft
fame wfe €1 801 ¢ P57 & wrw
ay ot W@ ey ckd

I am not carried away by Chhayss.
and prejudices, But I would say thal,
50 far ms we are eoncerned, we are
the repressntatives of the &ntire
nation, Whatever=We talk here, it In
not only for us, but it is also reflacled
ouiside, Therefore, we should not fall
from our standards.

wt wwihy : BT ® g oEw
& fam oifaw ¥t a7t Aifaw w1 g
L&

st weme: afew gfaa
aq ¢, yafay & w7 97 ox vy o
= g

oft anme) : A3 @ w7 & oWy
THE! §T &7 ARATE |

Shri Raj Bahadur: Then, | chowld

like to thank hon. Members for the
generous observatlions and confidence
they have shown in me. Then, some-
thing wa. said about the statd® of this
Miniatry,

oft gpow w e T WO
2 TW A B frimr smr o oy
T At fwa b cmk @7 ¥ o6 A g
o

Shri Raj Bahadur: ! an sorry, 1
should say something aboul those
pictures and sbout fllm censors. But
I want to make only one obser-
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vation. Since those pictures were
brought to the notice of the House,
I found there was almost a stam-
pede of Members, both  Opposition,
Congress and Independent, to see those
pictures. When this is the gtate of
affairs of mature grown up people with
regard to these pictures, what can I
say about the poor young men not
showing any restraint! I have no doubt
in my mind that a man looks what he
likes. I think even Shri Kachhavaiya
must be liking those pictures other-
wise, he would not have come across
those pictures.

It is not for me to dictate the rule
to the Censor Board, There is the law
for them. It is fully observed. I can
assure him that if there is anything
which,is really objectionable, let him
Quote the instance, either in documen-
taries or feature films which trans-
gresses the provisions of law or vio-
lates the provisions of the rules or the
the on the subject. We will look into
ft. I do not think I neeq say any-
thing more.

ot gem w woETe ¢ W Y
sifagt &t o ¥ weEt A §, A q@
i wfa 7@ &

dfrmegme: @ v qR
dor wE & fau fr 2w Y A 9w
BT R qUET I § 1 wT W W
o fag w1 g AR FT ERT £t
are I et # IR 2 g At
T e wwa g

Now I think I must say a word
ahout the observations made by  Shri
Prakash Vir Shastri about Hindi fea-
tures not being given due prominence
or due importan-e. I must say that
1 was mysel{ inspired by many of the
features in Hindi. I would Like to give
gll praise for the Hindi features that
were put up in the course of the hos-
tilities. 1 hope the same standard
will be maintained hereafter. A point
was made from gome quarters that
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the programmes gre inadequate, There
will be better utilisation of all the
talent for the features and om our
part we will give all due encourage-
ment. So, there will be no difficulty
about it.

ot wiwre Ww dvaw : fafre
wradr & farmr & grafeaie & A
& 1 @Y ¥ aard af fadel ¥ gura
Gmr a i

Shri Ra) Bahadur: A reference
was made by Shri Jyeotishi to com-
mercial listening sets. We want to
cover all the areag with commercial
listening sets as quickly as possible.
Today we have got about 1,17,000 of
our own and about 83,000 of other de-
partments, State Governments and
others. We wanted to make proper
provision for thig in the budget. But,
unfortunately, we have not got =all
the amount we need for it. Neverthe-
less, we shall try to inerease the num-
ber of commercial listening sets.

About advertisementg and connecteg
matters, 1 think proper care would be
taken,

1 may not have answercd many of
the points raised by hon. Members, I
can agsure the House that they will be
given due consideration In conclusion
I only want to inform the House that
we shall try to do our best to serve
the varlous media of mass communi-
cation in the Ministry and try to make
them a truly national vehicle far pro-
jecting the image of our great country
in the country and seros; the border
all over the world, Despite our diffi-
culties and despite the lmitations
within which we have to labour I
think the All India Radio has stood
the test ot time. So also the other
media of communication. They have
dong very well and I am quite confle
dent, they will do much better in
future,
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Mr. Deputy-Speaker: Are there any
<cut motions which any hon. Member
wants to be put to the vote separately?
No. 1 will put cut motions Nos. 7 and
11 to 34 togeiher to the vote of the
House.

All the cut motions were put and
negatived,

Mr. Deputy-Spcaker: The question
ix:

“That the respective sumg not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
vear ending the 31st day of March,
1967, in 1cspect of the heads of
demands entereq in the second
column thereof against Demands
Nos, B2, 63, 64 and 130 relating to
the Ministry of Information and
Broadeasting”

The motion was ndopred.

[The motions for Demands jor
Grants which were adopted by the Lok
Sabha, are reproduced helow.—Ed.]

Demarp No, 62—MiNisTiy oF INTOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs, 13,86,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in respect
of ‘Ministry of Information and
Broadcasting'.”

DemAND No. 63-—BROADCASTING

“That a sum not exceeding
Rs, 55777000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in respect
©f Broadcasting'.”
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Demanp No, 64—Orixz Rzvewus EBx-

PENDITURE OF THE MINISTRY or Inrom-
MATION AND BROADCASTING

“That & sum not exceeding
Rs. 433,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in respect
of ‘Other Revenue Expenditure of
the Ministry of Information and

Broadcasting'.

Demanp No. 130—CapiTaL OUTLAY OF
THE MINIETRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding
Rs, 1,56,51,000 be granted ¢{o the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1967, in respect
of ‘Capital Outlay of the Ministry
of Information and Broadcasting””

MiwnisTRY oF DuErEncs

Mr, Depuiy-Speaker: The House
will now take up discussion and voting
on Demands Nos, 4 to 8 and 114 relat-
irg to the Ministry of Defence for
which 8 hours have been allotted.

Hon, Members desirous of moving
their cut motions may send slips to the
Table within 13 minutes indicating
which of the cut motions they would
like to move. .

st gvm W weww ;g fire
F &9 go vz W A7 75k & 7
Mr, Deputy-Speaker: You may give
them tomorrow.
ot gew W ey 1 OF KT 9
Td | aT €37 9Bt W Ao ot
w8 T §
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Dumanny No. 4--MINISTRY OF DEFENCE
Mr. Deputy-Speaker: Motion moved:

“That a sum not ecxceeding
Rs, 63,890,000 he granted to the
President to complete the sum

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day ong:{rch 1967, in respect
of ‘Miunistry of Defence'.”
DeMAND No. 5= DEreNcek SERVICES,
EFPECTIVE—ARMY

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 5,35,13,88,000 be granted to the
Presivent to complete the sum
necessary to defray the charges
which will come in course of pay-
ment dunng the year ending the
At day of March 1987, in respect
of ‘Defence Services, Effective—
Army'."

Drmanp No, 8-—Derence Szrvices,
Errective—Navy
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 25,81,76,000 be granted to the
President {o complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st dgav of March 1987, in respect
of ‘Defence Services, Effective—
Navy'”

Demanne No, 7—DerFrnce SErVICES,
Errectrve—Am Force
Mr. Deputy-Speaker: Motion moved:

"That a sum not exceeding
Rs. 1.22,86,09,000 be granted to the
Prenidept ta complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March 1867, in respect
of Defence Service. Bffective—Air
Force'”

DemAnn No. 8—DErFENCE Services—
Now-EFFecTIvVE
Mr. Deputy-Speaker: Motion moved: *

“That s sum not exceeding
Rs 19.81.67.000 b granted to the
President to complete the sum
necessary Lo defray the chargea

MARCH 8

1986 D.G. (1966-G7) 832,
which will tome in course of pay-
ment during the year ending the
31st day of March 1567, in respect
of ‘Defence Services, MNon-Effce-
tive' "

DeEmann No. 114—Derence CaprTas
OUTLAY
Mr, Deputy-Speaker: Motion moved:
“That 4 swn not exceeding
Ms. 1.03,33,33,000 be granted to the
Tresident to complete the sum
necessary to defray the chargues
which will come in course of pay-
ment during the year ending the
3lst day of March 1967, in respect
of ‘Defence Capital Qutlay'"

Shri Krishnapal Singh (Jalesar):
Sir, T woulg llke, in the beginning, to
pay my humble tributes to those mem-
bers of our defence forces who laid
down their lives in the last operations
againgt Pakistan. We are all proud of
our armed forces and I do not think
iy will be an exaggeration to say that
we have, if not the best, one of the
best fighting materials in the world
and we should try to preserve it, im-
prove it and to equip it properly by
giving them proper weapons and
equipment so that they can be more
useful to the country,

Sir, the first point which I would
like to make is with regard to ont
common headquariers for all the three
services. As is known to all hon
Members, we have at present threc
separate headquarters ang at the time
of actual operations, as happened
during the Pakistan operations, the Air
Force had to be called upon to help the
land forces and it probably took a little
time before they could get in touch
with the Air Force Headquarters and
the operations were started by the Alr
Force only in the nick of time. If we
have one common headquarters, they
would get all the information from
different sources, would be able to col-
late that information. disseminate it
and base their plans for unifled opera-
tions. Sometimes we mav be called
upon to undertake amphibious opera-
tions. As we remember, the Nicobat
and Andaman Islands were ot one time
threatened and it may have been
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necessary 1o plan amphibious opera-
tions,
ft gew w wom A v A
savgy WA g | AR aorefa A
#
Mr. Deputy-Speaker: The bell is be-

ing rung. The bell has stopped ring-
ing. There is no quorum in the House.
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The hon, Member may continue his
specch tomorrow. The House stands
adjourncd to meel again tomorrow at
11 A

17.47 hrs.

The Lok Sabha then adjourned till
Elevrn of the Clock on Tuesday,
March 29, 1966/Chaitra £, 1888 (Saka).

L5~ 16-6-86—970.



